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LEGISLATIVE ASSEMBLY.
Thursday, 13th March, 1924.

The Assembly met in’ the Assembly Chamber nt Eleven of the Clock,
Mr. President in the Chair.

MEMBER SBWORN:

Professor Laurence Froderic Rushbrook-Williams, C.B.E., M.L.A.
(Director of Public Information).

QUESTIONS AND ANSWERS.

RaiLway CONNECTION BETWEBN (GAYA AND SHERGHATI.

*Ral Harl Prasad Lal: (a) With reference to the reply given to
my unstarred Question No. 121, dated the 18th February, 1924, will the
Government be pleased to state the nature of the information available to
the Government on the subject?.

- (b) Will it be pleased to lay a copy of the information referred to in
saswer 12D (b) unstarred on the table?

RaiLwAY CONNRCTION BETWRER (3A¥A AND SHEROHATI.

755. *Ral Harl Prasad Lal: (at With reference to the answer given
to iny unstarred Question No. 121, the 18th February, 1924, will the
Government be pleased to state the sources of their information on which
the answer is based ?

(b) If so, will the Government be pleased to state when the information
on which the answer is based was collected ?

The Honourable Bir Oharles Innes: I propose to answer these two
questions together. The reply was based on traffic reports and estimates
rrepared by the Railway authorities in 1918. It is impossible to reproduce
the information in a form suitable for placing an the table, but the Honour-
able Member can see the documents, if he so desires, in my office.

RAmway CONNECTION BRTWEEN GAYA AND BHERGHATI.

*Ral Hari Prasad Lal: (a) With reference to my unstarred Ques-
taon No 121, dated the 18th February, 1024, will the Government be
plenﬂed to state if the

(1) Gaya District Board,
(2) Bherghati Union Committee,
(8) Gaya Municipality, *®
(4) Tmamganj (Gaya) Union Committee, .
. ( 1607 ) A .

L)
L] -
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1608 LEGISLATIVE ABSHMBLY. [18T8 Marca 1024.
(5) The Distriot Qtficer of Gays,

(6) The 8. D. 0., Sadar, Gaya,

(7) The Head of Police, SBherghati,

(8) The District Traffic Superintendent, E. 1. R., Gaya,

any, or each or none, of th:m wern asked their opinion on the subject matter
of the question?

(b) Will the Government be" pleased to state if it has only relied om old
dates and expert knowledge?

The Honourable Sir Charies Innes: The officer who prepared the survey
#as in close touch with the local authorities, but they have not been re-
cently consulted. If the local uuthorities conmder that the new Lue 18
drgently required, their proper course is to address the Local Government,
and the Local Government, if it thinks fit, will no doubt make represen.a-
tions to the Railway Board.

CONVERSION OF THE MARDAN BUB-DIVISION oF THE PESHAWAR DisTRICT
INTO A SEPARATE DisTRICT.

757. *NMawab Sir Sahibzada Abdul Qaiyum: (a) Will the Government
be pleased to state if they have had under consideration a scheme for cvn-
E:zrting ?t.hs Mardan BSub-division of the Pegshawar Distriot into a separute

istrict

(b) If so, how far that scheme has progressed? i ‘.

(¢) If not, do the Governmrent propose o consider, at an early
date, the advissbility of forming a sepurate district of that Sub-division

- on account of the very large increase of the judicial and administrative
work in that Sub-division, since the opening of the Upper Bwat Capal?

(@) In caee, the Government cannot at present see their way to the
formation of Mardan into a diptrict, are they prepared to consider the
question of remaving the congestion of work at Mardan by appointing an
Extra Assistant Conmnissioner and a Munsiff at Bwabi for the reliet of the
Swabi people, who have to attend the Mardan courts from a distance of
30 to 40 miles and more?

Mr, E. B, Howell: (¢) No scheme for converting the Mardan Sub-
division of the Peshawar District into a separato district is at present under
the consideration of the Government of India. '

(b) A scheme to form the Mardan Sub-division into a separate d striot
was, it is understood, recently oonsidered by the Chief Commissioner,
North-West Frontier Province, but, in view ofy financial stringency and the
expense involved, was not forwarded to the Government of India.

(¢) The Governmnent of India do not at present propose %o consider the
uestion of forming a separate District of the Mardan Sub-division owing
tq the extra cost involved, but it is possible that the subject may again come
up for consideration in connection with the re-settlement of the Peshawar
District, which has recently been undertaken.

(d) The appointment of an Extra Assistant Commissioner and s Munsift
at Bwali would involve obnsidersble extra expenditure for buildings and
residencesy and the Governmient of India arg not at present satisfied that
the expenditure would be justified, seeing that Bwabi is only 28 miles from
Mardan with which if is connected by & good metalled road.
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Nawab Sir Sahibzada Abdul Qalyum: Is it not a fact that the Assistant
Commissioner, Mardan, has been invested with all the powers of a District
Magistrate or Deputy Commissioner and does not this fact justify the con-
version of that' appointment into a Deputy Commissionership ?

Mr. E. B. Howell: As regards the point of fact, Bir, it is s0o. The
seonnd matter has several times been under the oonsideration of Government
and the decision so far is as I have stated.

Jupicial, Work 1N T™HE NorRTH-WEST FronTiErR ProviNce.

7568. *Nawab Bir Sahibzada Abdul Qalyum: (a) Is it a fact that for the
purposes of judicial work, the N. W. F, Province hag been divided into two
divisions, (1) the Peshawar Division, comprising the districts of Hazara
and Peshawar; (2) the Derajat Division, comprising the districts of Dera
Ismail Khan, Bannu and Kohst; each division being v~~ar one permanent
8essiona and Divisional Judge?

(b) Is it a fact that in view of the tery large increase in the judicial
work ' in these divisions n temporary Additional Bessions and Divisional
Judge has been working in the Peshawar Division for the past few years,
and a temporary Additional Sessions Judge has recently been appointed to

" assist the Bessions and Divisional Judge of the Derajat Division?

(¢) Are the Government prepared, in the interest of the improvement of

the judicial work, which has immensely increased owing to the irrigation and
. uther developments in the N. W. F. Province, to consider the advisability

of bringiuf these temporary appointments upon the permanent cadre, and

readjust the territnriarc;imits of the jurisdioction of these officers, with due
¢ regard to the conveniences of all concerned? -

Mr. E. B. Howell: (a) The Judicial Divisions are ae stated in the yues-
g tion, but there is also an Additignal Divisional Judge in the Peshawar
« Division.
(b) and (c¢). The appointment of Additional Divisional Judge, Peshawar,
is permanent and is already on the Political Department cadre.  The
! sppointinent of Additional Divisional Judge, Derajat, was sanctioned by
the Chié¢f Commissioner under his own powers for a period of 2 months from
lst January 1924. This was necessury owing to severe congestion of Bes-
sions cases in the Derajat court due to the heavy rate of committal during the
" vreceding five months. The whole question of revising the existing judicial
arrangements in the North-West Frontier Province is under consideration.

Nawab 8ir Sahibzada Abdul Qaiyum: Will the Honourable Member in
charge please state what the heavy rate of committal was due to?

Mr. E. B. Howell: 1 understand, Sir, it was due to the large number
of outlaws who had been captured during the preceding period and were to
be triad-for their offences.

Pay oF Exrra Assistant ComMmissioNERS AND Munsirrs 1v THE N. W. F.
ProvINCE.

759. *Nawab 8ir Sahibzads Abdul Qalyum: (a) Will the Government
be pleased to state if the Extra Assistant Commissioners and Munsiffs in
the N. W. F. Province are in receipt of the same gradea of pay-and inore-
ments 88 Arg enjoved by officers of the same status a1 position in the
naighbo.uring province of the Punjab? 2 :

« 0



181 LEGISLAYIVE ASSEMBLY, ) [18TH March 1924..

(®) I not, will they be pleased to remove the grievances of these ser-
viooe in the N. W. F. Province arising out of this differential treatment?

Mr. E. B. Howsll: (a) Extrs Assistant Cqmmissioners in the North-
West Frontier Province are in receipt of the same scale of pay as members.
of the Provincial Civil Service in the Punjab. Munsiffs are not. .

(b) The question of applying the same soale of pay to Munsifts and of

insisting on the same qualifications is under consideration. :

Sir P. 5. Sivaswamy Alysr: Is the standard of qualifications the same
in the two provinces in theory and in practice?

Mr. E. B. Howell: The Honoursble Member's question, Sir, involves
8 certain amount of explanation before it can be answcred. :

«It has always been s ptinciple in the North-West Frontier Province that
members of the Provincial Service snd of the ministerial servioe should
receive the same rates of pay as officers of the same classes in the
Punjsb. About two years ago the Punjab revised their qualifications for
Munsiffs and also raised their pay. The Chief Commissioner applied for the
Munsiffs in the North-West Frontier Province tq roceive the same rates
ot pay and stated that he would be willing then to introduce the same
rules with regard to qualifications. I may explain that the Munsiffs in the
two provinces enter for the same Departmental examination, but their papers.
are not examined by the same examiners. It is therefore not possible to
say that exactly the same standard obtains for the two provinces although
the papers are the same. The new qualifications introduced in the Punjub
were in some respects different from those previously in force in the two
rravinces, When the Chief Commissioner's application for the enhanced
rate of pay came before the Government of India it was referred to the
Standing Finance Committee here who recorded their opimion that the
Tunjab rates of pay were excessive and they did not favour the introdustion
of these rates in the North-West Frontier Province. The matter there.
fore remains at that and the whole question, as I say, is still under
consideration,

Dr. H. 8. @our: May I inquire, 8ir, if apart from departmental ex-
sminations, the academic qualifications of the judicial officers in the North-
West Frontier Province are the same a8 in the Punjab?

Mr. E. B. Howell: By academic qualificatiqns the Honourable Mem-
ber means exactly what?

Dr. H. 8. Gour: University qualifications.

Mr. E. B. Howell: Until 1921 they were the same, Sir, but the rules in-
force in the Punjab have not, T undemstand, so far been applied to the
North-West Frntier Province.

RATLWAY RaTER AND Fanes on Tne KaLABAGH AND BanNu Brawom or Tae
N.-W. Ramway.

_760. *Nawab Sir Sahibzada Abdul Qalyum: (a) Is it a fact that the
railway rates and fares over the Kalabagh and Bannu bhranch of the
N. W. R. have heen Iately enhanced by 50 per cent.? \

(b) Ifgs0, will the Government be plensed to state the reasons for this
usbnormal Jdpcrease on this particular branch lipe?

(¢) Is this & commercial or a strategionl railway and do the Govern-
ment expect it to be @ self-supporting or a paying eoncern?
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(@) Is it not a fact that the disturbed conditions on the Bannu border ®
-during the last few years had frequently interfered with the smooth work-
ing of this branch line and that the public could not freely avail them-
n.;fvea of the use of the same with the consequent decrease in its earn-

ings? - N

(¢) Huve the liailway Board received any representation on the sub-
ieot from the Bannu Citigens' Association and will the Government be
pleased to see the advisability of relieving the Bannu a1d the other public
of these extraordinary charges over s railway, which cannot be expected
to be maintained entirely at their expense?

The Honourable 8ir Oharles Innes: (a) Yes.

(b) The increase was unavoidable as the line was being worked at a
beavy loss. ' oo

(¢) The Kalabagh-Bannu branch is classed as a commercial line and
tiqvernment expect it to be seli-supporting.

(d) During the years 191922 the line was used almost eatirely for
military traffic, but that did not decrease its earnings as charges were levied
on all traffic. .

(¢) The Reilway Board have received representations from the Banmu
Citizens' Association. No reduction in rates and fares is femsible at present
but the effect of the enhancements will be carefully watched and every
offort is being made by the railway administration to enforce economy in
working.

Nawab 8ir Sahibzada Abdul ’Qllylun: Are there any other lines on which
the same rates have peen brought into forse, in that neighbourhood ?-

The Honourable Bir Oharles Innes: I must ask for notice of that queation,
I am afraid.

ProrecTioN OF DERA IsMaIlL KHAN rFROM THE EROSION OF THE INDUS.

761. *Nawab Sir Sahibzada Abdul Qalyum: Will the Government be
pleased to state what progress, if any, has been made with the embank-
ment project for the protection of Dera Ismnil Khan (N. W. F.) from the

erosion of the Indus?

The Honourable Mr. A. O. Ohatterjes: The earth work of the bund has
been completed in 58 chains out of a total ultimate length of 120 chains.
and in 12 chains the stone apron and slope have been finighed.

IDENTITY OF THE TWO JUDGES WHO EXAMINED THE CasEs oF STATE PrRIsoNERS
- . IN BrNaaL.

763, *Mr, Gaya Prasad Bingh: (a) With reference to my starred Question
No. 404 of the 19th February 1924, regarding the arrests in Bengal under
Regulation III of 1818, will the Government be pleased to state if they
have inquired from the Bengal Government wheltEér. the latter have -any
objection to divulge the names of the two Bessions Judges, before whom
papers in connection with the Btate prisoners were placed? And if so, will
the Government be pleased to give the names of the two Judges?

(b) If the answer to the above be in the negative, will the Government
kindly state the nationality of the Judges; and also if they are members
of the Indian Civil Bervice? ’ . '

L]



1612 LEGISLATIVE ASSEMBLY. [18Ta Maror 1824.

(¢) In view of the fact that the Judges were merely Sessions Judges,
will the Government be pleased to state if they are prepared to place the
papers relsting to the State prisoners before two Judges of the High Court
for consideration? And if so, when is it likely to be done?

« The Honourable Sir Malcolm Halley: (a) and (b). Government are not
propared to give further details regarding the identity of the Judges.

(¢) No. On the oceasion of the opening of the Central Legielature His
Excellency the Viceroy said that be would himself sorutinise the cases of
these prisoners and the report of the two Judges thereon. This is being
done.

Mr. Gaya Prasad Bingh: May 1 take it, Bir, thuat the information now
wunted has never been imparted to the public?

“The Homourable Sir Maloolm Hailey: The Honoursble Member may

wke it that we have given to the public all the information which we con-
eidered it advisable to give.

Mr. Gaya Prasad Bingh: [ should like to know what is the significance
of His Excellency the Viceroy's statement in this House on the 8lst
January last, when His Excellency said, '‘ after the arrests in Bengal were
made, as you are aware, all the documents and evidence relating to each
individual have been placed before two Judger . What is the significance
of the worde, * a8 you are all aware ''?

The Honourabie Sir Malcolm Halley: The significance of those words
was limited to the fact that, as many people were aware, the papers hed
been placed before two Judges. ¢

Mr. Gaya Prasad Bingh: Will Government kindly refer to the snnounce-
ment which has been made by Govgrnment on the subject from which the
public could draw this conclusion?

The Honourable 8Sir Malcolm Halley: My impression is that the fact
was referred o in the Bengal newspapers. That is the probable reason
vhy His Excellency used the waqrds, ‘* as you are aware *’,

Mr. Gaya Prasad Singh: There has been no snnouncement by the Gov-
ernment on the subject then,—may 1 take it?

'!'ho Honourable Sir Maloolm Halley: I belicve that there was an
official announcement in the Bengal Couneil in the course of the debste.

Mr, Gays Prasad Singh: Will the Honourable Member kindly give a
reference to that ?

The Honourable Sir Malcolm Halley: 1 will look it up:—I have spoken
1o the best of my recollection.

Mr. Gaya Prasad 8ingh: I «hould like to have it placed om the table.

Mr. Ohaman Lal: When will Government make known the results of
the decision arrived at by His Excellency?

‘The Honourable Sir Maloolm Halley: I am afraid I can give no informa-
tion as to that. Bir.

Mr. Ohaman Lal: Is it a fact, Sir, that another gentl ; .
has been “arrested? : gentleman in Bengal

The Honourahle Sir Maloolm Halley: I believe that one additional arrest
has< heen made, . ' st
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BerAr REVENUE.

768. *Mr. Gays Prasad Singh: Will Government kindly state what ix
the yearly revenue derived out of Berar, and how is it administered at
present ?

The Honourable Bir Malcolm Halley: The average total annual revenue
of Berar for the last 8 vears for which actual figures are available was
rupees one crore ninety-five lakhs and thirty-five thousand. Berar was leased
in perpetuity to the British Government in 1902. It is administered as part
of the Central Provinces by the Governor in Cquncil as regards reserved
rubjects and by the Governor acting with his Ministers as regards trans-
ferred subjects. They administer Berar under Foreign Jurisdiction powers
conferred by the Gavernor General in Council by & notification issued on the
17th December 1920, under the Indian (Foreign Jurisdiction) Order in
Couneil, 1902. The Home Department will supply the Honourable Member
with a copy of the notification if he wishes to receive one.

Mr. K. Ahmed: With regard to the administration of Berar, will Gov-
ernment be pleased to lay on the table the terms and conditions under
which in 1902 Berar was leased out to the Government?

The Honourable 8ir Malcolm Hailey: My impression is that they havc
already been made public.

Mr. XK. Ahmed: Are Government aware that His Exsalted Highness the
Nizam of Hyderabad asks for the restoration of the province of Berar as i
+was leased out to the British Government for a certain period owing to
pressure, undue influence and coercion and without his consent, implied
or expressed?

The Honourabls 8ir Malcolm Hailey: Government have of coursc
received a copy of the memorial which has been so widely published in the
newspapers.

‘Mr. K. Ahmed: But are Government going to restore it as Govern-
ment are having a bad reputation, and the position of the Government is
becoming very precarious, inasmuch as there is involved the question of
ococrcion, and undue influence and pressure being used by them. The
matter is now under the consideration of the Government for some time and
it has gone so far as aoross the Mediterranean and Europe?

. ‘The Honourable Sir Malcolm Halley: I think the Honourable Member
is taking us much further than the question really warrants.

Dr. H. 8. Gour: May I just ask the Home Membex if it is not a fact
that a Treaty was entered into by the British CGovernment with His
Exalted Highness the Nizam in 1902, that it finds a place in the collections
of treatios and sanads known as Aitchison’s Treaties and that for a period
of 24 years no protest of any kind was received regarding coercion and
the reet of the allegations which have been made for the first time in the
in;rinc;rial published in the newspapers and submitted to the Government of

ndis .

The Honourable Sir Malcolm Halley: 1 am quite willing to take th
facts from my Honourable friend. 4 " ¢

Mr. K. Ahmed: What is the smount that the Government®of Indix
pay to His Exalted Highneds tho Nizam of Hyderabad for keeping the
country of Berar in their possession by way of enge?

. L ]
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Mr. President: Order, order. I recommend the Honourable Member
to read Rule 8 of she Indian Legisiative Rules. '

Mr. Chaman Lal: Will Government, Sir, before coming to a final
decision on this matter place all © ... facts before the Assembly for the
decision of the Assembly?

The Honourable 8ir Malcclm Huiicy: In my own capacity I am unable,
8ir, to give any undertaking to that cffect. 1 would add, equally in my
own capacity, that 1 do not think it ix st all likely.

PoLicE Force EMPLOYED ON STRATEGIC RaiLways 1N THR N. W. F. ProvIxce.

764, *Mr. Gaya Prasad Singh: (a) Will the Government be pleased to
state what are the strategic railways in the North-Western Frontier Pro-
vince, and whether any police force is employed in the defence of such
railways; and what is its annual cost?

. (b) Is it not a fact that this police force came to be emtertained during

the great war, and that its cost was borne by His Majesty's Government
up to April 19227 If the answer to the sbove be in the atfirmative, will
the Government be pleased to say why the cost has now been de¢bited to
the Indian Civil estimates?

(¢) If the strutegic railways in the N. W. F. Province are mainly in-
tended for military purposes, will Government stute the reason why the cost
of protecting them is not debited to the military estimates?

(d) Do the Government propose to consider the desirability of withdraw-
ing the force, or at least reducing its strength to the minimum point of
requirement ?

The Honourable Sir Malcolm Mallsy: (a) The following railways
clussified as strategic lie in the N. W. F. Province: '

(1) Khushalgarh-Kohat-Thal.
(2) Nowshera-Dargai.

(8) Peshawar-Jamrud.

(4) Khyber (under construction).
(5) Tenk-Kaur-Khirgi.

A police force of 102 men is employed for their protection. The annual
cost of the force is Ras. 41,410, :

(b) The answeg to the first purt of the question is in the afBrmative.
. As the police force in question is under the control of the civil authorities

the charge has, in accordance with the principles governing the classification
of expenditure in public accounts, becn treated us ** Civil ™" with effect from
At April, 1922, ,

(c) The railways in the N. W. J', I’ above referred to are intended
mainly but not entirely for iuilitary purposes, but the force employed for
the protection of the lino is doing police duty and is under the controt of
the civil authoritien. The churge has therefore to he treated as ** civil '
in accordance with the rule of account that expenditure is debited to the
department which. incurx it irrespective of the object. '

(d) The question has alrendy boen very recently considered by the
Government of India sand the conclusion réhched is that the entertain.
ment of & special police force for the defence of the railways is an abaclute
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nooessity. Certain reduction in the force employed is, however, under
contemnpiation, but the present situation on the Frontier does not justify
its being given effect to before the end of June, 1924, when the position
will be reconsidered. C '

Nawab Sir Bahibzada Abdul Qaiyum: May I koow why the Mari-
Kalabagh-Bannu section should not be considered as a strategic line, because
it goes straight to the Tonk and Watziristan border and the line conveys
troops for operations on that border? .

The Honourable Bir Oharles Innes: The reason is that the line was
originally constructed on account of its commercial possibilities.

MALPRACTICES OF CERTAIN EMprLOYEES ON THE EasT InpIAN RArLway.

765. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the ‘‘Lakshman '* newspaper of 23rd July, and 28rd
September, 1928 and the ‘‘ Bharat Jivan '’ of the 28th November, 1928,
giving an account of the circumstances relating to the malpractices of
certain Railway employés of the E; I. Ry.?

(b) Will the Government kindly state if it is a fact that third class tickets
No. 92, No. 98 and No. 94 from Eylahat to Raghunathpore were re-sold?

The Honourable §ir Charles Innes: 1f the Honourable Member will
supply me with copies of the articles he refers to, I will pass them on to

the Agent.

Mr. Gaya Prasad 8ingh: Why is it that the Honourable Member does
not keep himself posted with facts of public importance?

The Honourable 8ir Charles Innes: In the first place, the Railway
Board have not taken these papers and, in the second place, we could not
wbtain them from the Director of Public Information. That is what 1

‘understand, BSir.

Ca8E oF PANNA LAL GoPr, LATE ASSISTANT STATION MASTER oF KARBIGRWAN
StaTioN oN THE E. I. RamLway.

766. *Mr. Gaya Prasad Singh: (a) Will the Govirnment kindly state
the ciroumstances which led to the discharge of Panna Lal Gopi, who was
Em;;loiod ?us an Assistaul Station Master of Karbighwan station on the

. I. Ry

(b) Are the Government aware that this man’s gratuity hes also been

forfeited along with his order of diseharge? ’

The Honourable Sir Oharles Innes: (a) and (b). Government hs:e
no information on the subject.

Mr. Gaya Prasad 8ingh: Whut objection has the Honourable Member

to ask the Agent for the truc facts of this case?
-

The Honowrable Sir Charles Innes: Because I am not prepired to
cnlarge my responsibility in regard to the staff of Company Railways.

~ Mr K, Ahmed: Do Government propase to bring the Agent to confront
the Members of the Ausembly ?
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DEMOBILISATION OF MILITARY ASSISTANT AND SUB-ASSISTANT .
BuraxoNs. i

767. *Mr. K. G. Lohokare: Will the Government be pleased to state:

(a) I they have issued any orders or oircular for demooilisation ot
the Military I. M. D. class? '

(b) If so, what is the scale of retiring pension, and the amount
allowed in consideration of the unexpected discontinuance of
the remaining term of service to the clges?

(c) On what principle, is the soale laid down for the Sub-Assistan*
Burgeons and Assistant Surgeons of the Class?

(d) What was the scale allowed to covenanted service officers desir

ing to retire before full term of service on introduction of
reforms?

(¢) Wae the soale based on the same considerations as the one now
laid down for the I. M. D.? If it differs in ratio, what con-
siderations led Government to make this difference?

Mr. E. Burdon: (a), (b), (c) and (e). Final orders have not yet been
issued for the demobilization of any members of the Indian Medical
Department. Certain terms of discharge have been provisionally com-
municated but the tenns to be actually given have yet received the
final approval of the Government of India and the Secretary of State.

d) The attention of the Honourable Member is invited to the Gazette
of India of the 1st March, 1924, in which the rules regarding premature
retirement on proportionate pensions have been published.

HistoricAL MoxUMENTS I¥ THE VICINTTY oF DELHIL

768. *Maulvi Miyan Asjad-ul-lah: (2) Will the . Government be
pleased to state:

(i) the total area of lands originally attached to (1) Humayun's
Tomb, (2) Safdar Jang, (8) Babar Tomb, (4) Kutab Minar:

(i} the total ‘arca of land now attached as Wakf property?

(b) Will the Government be pleased to state the amount annually spent
in order to maintain the buildings and tombs mentioned above?

(c) Will the Government be -:Ehm to state the income if any from the
wak! properties attached to each of the said memorials?

(d) Will tho Government be pleased to state whether Moulvi Abul
Kgsem’s Waki Property Act has been enforced im Delhi?

(¢) Will the Government be pleased to stato whether there are any
Mutwalis appointed for each of the said properties? If not, will the Gov-
oroment be pleased to state how the properties are managed?

-

The Honourable Sir Maloolm Hailey: (a) (i). There is nathing on record
to show what lands, if any, were ever attached to Humayun's Tomb,
Safdar Jung or the Kutab Minar, outside the enclosures in which they
stand. It is presumed that by '* Babar Toftnb '’ is meant the buflding
known ss ‘‘the tomb of the Barber” in the cnclosure of Humayun's T

-
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(ii). There is no waqi property attached to thege hisforical monu-
ments.

(b) The annual expenditure varies with requirements, but in 1922-28
the amounts spent on upkeep and maintenance of gardens was:

Annual and
— upee_ial Gardeu.

repairs.

Rs, -7

Humayun's Tomb SN . . . ges 14,361
Safdar Jung . . . . . . 3,823 6,058 .
Kutab Minar . . . . . . 1,908 12,240
Total . 8,607 33,640
(e) Nil. .
(d) Not as yet.

(¢e) There are no mutwalis or any property for them to manage. The
buildings and grounds were Royal property and now belong to the State.
They are maintained by the Archmological andyPublic Works Departments.

EntiTLED PASsaaes T0 THE Untrep Kmwapom.

760. *Mr. Bhabendra Ohandra Roy: Will the Government be pleased
to state the names of the different ranks of officers and men of the British
troops in?.lnclin who are granted entitled passages to the U. K. by private
steamers

Mr. E. Burdon: When free passages to the United Kingdom are
‘sdmissible under rule, such passages are provided by private steamer as
follows :

(a) Officers holding substantive rank higher than that of Colonel are-
always despatchod by private steamer irrespective of whether
they leave India during the trooping or non-trooping season.

(b)) In the case of all other ranks, Government vessels are utilised
to the utmost extent possible, pasaage by private steamer
being only permissible during the non-trooping season, or,
during a trooping season, when special circumatances, 6.g.,
reagons of health, lack of acoommodation in transports, etc.,
accessitate despatch by private steamer.

The relevant rules on the subject will be found in aragraph 12 of
Amy Regulations, Indis, Volume k d P

BuepLy 10 THE AssEMBLY LIBRARY OF CRRTAIN ARMY PuBrioartions.

770. *Mr. Bhabendra Chandra Boy: Will the Government bd pleased
to state whether thoy have ‘anv objection in placing ies of the Army
Instructions, Army Orders and Army Regulations in t.heoﬁ)emhers' Library ¥
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Mr. B. Burdon: Arrangements will be made for the supply in future
to the Library of copies of all Army Instructions (India) and Indian
Army Orders. A set of ** Army Regulations, India " will also be placed in
the i.ibrnry.

VARIOUS ALLOWANCES OF NARRIED AND UNMARRIED Britisn (FPICERS
AND SOLDIERS.

771. *Mr. Bhabendras Chandra Roy: Will the Government be pleased
%o state the different kinds of allowances an officer or an ordinary scidier
.of the British troops is entitled to, (a) when a bachelor, (b) when married?

' Mr, B. Burdon: The only allowances sdmissible to married officers
and other ranks of the British SBervice that are not also admissible to un-
married officers and other 1fsnks are:

(1) the marriage allowance admissible to certain subaltern officers
under the conditions prescribed in Army Instruction (India),
No. 819 of 1928, and

(@) the marringe aljowance sdmissible to British soldicrs under Army
Order No. 857 of 1920, which was published as an appendix to
Army Instruction (India), No. 1 of 1922.

For information regarding other allowances admissible to officers and
-other ranks of the British #ervice, I would refer the Honourable Member
to the publication entitled ** Pay and Allowance Regulations of the Army
in India.”’

CosT oF CONSTRUCTION OF DIFFERENT CLASEES. OF RAILWAY CARRIAGRS.

772. *Mr. Bhabsndra Obandra Roy: With reference to the reply given to
my starred Question No. 892 on the 18th February, will the Government oe
pleased ‘to state the total amount speat in the construction of 111 cluss anud
inter class carriages taken together inclusive of composites and the total

«cost for the construction of 1st and 2nd class carriages taken togother
inclusive of composites in the year 1922-28?

Mr. 0. D. M. Hindley: The information assked for is not available.
The stock includes units embodying many different combinations of com-
partments 1st, 2nd, 9rd, intermediate and luggage, and it would be a
matter of great difficulty to divide even approximately the expenditure in
‘the manner asked. Moreover programmes overlap from year to vear o
that the information for & single year would be misleading.

* SreECH or_'_Mu._ P. C. Mirren.

778. *Mr. Bipin Chandra Pal: (a) Has the attention of the Govern-
ment been drawn to the speech of Mr. P. C. Mifter, Member, Bngs:
Legislative Council, who held the position of Minister in the last Council.
on the Bengal Budget, in course of which he said ‘‘so long as the Finance
Miriister was to look to Parliament for guidance, it was hia duty to convey to
Tarliament that this kind of thing would not do. If they (Goversmment)
went on in this way hardly any eo-operator would be left. 1If this state
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ot things qontinued it would lead to only one result, namely, obstruction
1f there be ebstruction followed by a revolution, the responsibility would be
the responsibility of the Secretary of State.'’

(bﬁ Have the Government of India considered the implications of this
sgeec t;nd do the Government intend to take any steps in connection:
therewith ?

The Honourable 8ir Halley: (a) Government have seen a
newspaper report of the speech referred to by the Honourable Member.

(b) They have tuken due note of the contents of the speech, but do not
propose to take any special action in connection with it. The Honour-
able Member will recollect that Mr. Mitter continued as follows: ‘* You
kave pinned your faith in obstruction. You ignore the logical consequence
of obstruetion, namely, revolution, and 1 eannot possibly join you.”

Mr. K. Ahmed: Is it not a fact that Mr. P. C. Mitter had tried his.
level best to get a nomination from Lord Lytton as a Minister of the
Province of Bengal and, being disappointed, he is trying now to bite she-
Government?

Mr. President: 'The Government of Indis are not concerned with that
matter. \

-

EMpLOYMENT OF IxDiaxs IN THE ForesT REsEAnCH INSTITUTE AND COLLEGE.
774. *Mr. N. M. Joshi: (a) Will Government be pleased to state:

(i) the present strength of the gazetted staff of the Forest Rewsarsh
Institute and College, of (1) research section, and (2) educa-
tional section;

(ii) the number of Indians in the Imperial Bervice in the rescarch
section and the educational sections, respectively.

. (b) Will Government be pleased to state how many research sections
including sub-sections, are there at the Forest T.esearch Institute and how-
many of them are in charge of Indians?

(¢) Will Government be pleased to state how many officers are serving:
at the Forest Research Imstitute on ‘' short term contracts;’’ und what
steps arc being taken by Government for training suitable Indiana vo take
up their positions after the present contracts expire? If no steps have
been taken in all the sections, will Government be pleased to make a state-
ment as to what steps they propose to take in the matter?

Mr, M. B. D. Butler: (a) (i) and (ii) and (b). Btatenvents giving the
information requirod are laid on the table. There is no Indian at present
in charge of any of the research branches or sections of the Institute, In so
far as these are posts which are filled by officers of the Indian Forest
Serviee it should be noted that it is only in comparatively recent years
that Indians have heen recrnited to that sorvice. The Government of
India are anxiour to find opportunitics for duly qualified Indians and
such qfficers will get their chance as they attain the necessary seniority
and experierice. .

(¢) There are meven auch. officers including one Indian. Two Indians
have already been appointed to understudy the Pgper Pulp Expert and
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the Wood Preservation Expert, respectively, and arrangements are boing
made to appoint an Indian Aseistant to understudy the Timber Testing

STATEMENT 1.

Ressarch (uM-g President, Forest
Raseareh Iustituts), .

Indian Forest Bervice (deputation
provinces) . . . . . 1 6 ]
‘Special (permanmt) . . . 8 L] 2 1
Specidl (temporery), mestly from .
airona (T P ST 7 1 6
Provincial Forest Bervico . . .l e
Ll
Upper Grade Amistants . . n 7 7 e
Toran .| 8 . ;. 10 18
Instrnctional.
[ : oo tation
o provinees) o (ot ; , :
Provincial Fored Service (depatation
from Proviness) . . e 3 ¢ n 8 1
Tora:. . ] g 2 ]
Graxp ToraL . &7 32 1] 1]
STATEMENT 11,

1. Botanical Branch.
2. Economic Branch. Under the Economic Branch are the ’:lowing
sections :

1. Minor Forest Produce Bection.

2. Wood Technological Bection.

8. Paper Pulp Section.

4. Beesoning Section. .

5. Timber Testing Section.

6. Wood Preservation Bection,

7. Workshops.
8. Bylvicultural Branch.
4. Entomological Branch. ¢
5. Cbemieal Brangh.
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Ano:mm'r or Inm.mn IN LEAVE VACANCIES “IN ‘THE Fous*r ResnarcH
INSTITUTER.

©75. *Mr. N. M. Joshi: Will Government be pleased to state whether
they are aware that at the Forest Research Institute, when an Imperial
officer of one section goes away on leave, an lmperial officer of any
other section, not neceesarily technically qualified, is given the charge and
allowgnoe of that post of thnt mhon. although fully quaslified irdian
assistants can and do carry on the work of the section? If so, do they
propose to stop this practice and allow qualified Indians to officiate during
the absence of their superiors? If not, why not?

Mr. M. 8. D. Butler: The work in a section of the Forest Research
Institute is of two kinds—research and administrative. When the officer
in churge goes on leave it sometimes happens that there is no other officer
available who is fitted to carry on his research work. In that cese it is
the practice to hold the research work in abeyance and to entrust the
administrative duties to the hend of another section who performes them
in addition to his own. HSuch an arrangement is both efficient and
economiocal and the CGovernment of lndia do not proposc to make any
«<hange. \

APPOINTMENT OF AN INDIAN TO BE IN CHARGE oF THE Woop WoORKEHOPS ar
T ForesT RESEARCH INSTITUTE.

776. *Mr. X. M. Joshi: (a) Will Government be ploased to state what
is the nature of the work turned out in the wood workshops of the Forest
Research Institute as to justify the maintenance of onc Eumpean
Superintendent on Rs. 750—50—850 plus free house, and one European,
«warpanter on Ra. 450—80—5650 plus free house? (b) Do Government'
propose to take necessary steps to place the workshops under a suitable
Indian after the expiry of the present contract of the present incumbent?
If not, why not?

Mr. M. 8. D. Butler: The duties of Superintendent of the Wood
Workashops include supervision of complicated machinery and high techuical
knowledge of specialised uses of timber and necessitate the employment of
an officer with lifelong experience of the work. No Indiau
with the. requisite qualifications was available and it was neocessary
to import an officer from Kurupe on a contract. By the time his contract
-expires it is hoped that a suitable Indian will be forthcoming to take his
place. The appointruent ar Curpenter terminates in Novem-
‘ber next, und he will be replaced by an Indian who is now under training.
As I have already stated in answer to another question, the Government cof
India sre anxious to give Indians every opportunity of qualifying for posts
at the Institute, and it is their poliny to understudy the specialist posts
now beld by imported experts on short term contracts with Indians.

APPOINTMENT OF INDIANS TO THE NRWLY BANCTIONED IMPERRIAL PosTs 1IN THR
Forrsr REsrArom INBTITUTE.

777. *Mr. X, M. Joshi: Arc Government prepared to consider the
‘question of filling up all the new Imperial posts at the Fores{ lResearch
Institute which have been picwly sanctioned but which remain to be filled
up yet, by (i) promoting qualified Indians of the pm\r:ncml grades and (ii)
thy dlract recruitnient of sultabln Indians ? .

a8
» L]
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~ Mr, M. 8. D..Butler: - Ten new posts werc sanctioned of which three
have been filled, in each case by an Indian. The othere will be filled as
money becomes available. The ¢laims of duly qualified Indians will in
every case be cousidered when appointments are madc. )

ReLEASE oF BARDAR KHARAE BINGH.

778. *Sardar Kartar 8ingh: With reference to the Resolution go the
release of Bardar Kharak Singh passed by the Assembly on 26th February,
1924, will the Government be pleased to state what action they have taken.

on that recommendation?

. The Honourable Bir Malcolm Hailey: 1 have had a letter sent. to the
Punjab Government in the terms of the undertsking that I gave in the
Assembly on the 26th February last. /

Sardar Kartar S8ingh: How long will it take to receive a reply?
The Honourable Sir Malcolm Ilﬂey: Thut 1 cannot eay, Sir.

MOTIONS FOR ADJOURNMENT.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muliammadan ltural): 8ir, I beg to move the adjournment of the business
~of this Assembl: in order that a matter of urgent public importance may
be discussed. The House is aware, Bir, that on 21st. February 500 Akalis
were going to a Gurdwara at Gangsar and that on that day, owing to the
occurrences that took place, according to the statement of Government 14
of these .men were killed and 84 wounded, 5 of whom have subsequently
died. Another Akali Jatha of 3500 started on the 28th February from
Amritsar after having taken a vow before the Aka! Takth, which
is the most sacred place for the Bikhs at Amritear, that they
would prooeed to the same Gurdwars at Gangsar, and they are
due to arrive there to-morrow, the 14th instant. On the last
occasion it was said that the officers of QGovernment there had
informed the Jatha that they wcre free to go to the Gurdwara in the num-
ber of 50 and that they must ise to return after they had completed
thei#eading of the Holy Granth. The Jatha before starting from Amritear,
from which place they walked on foot to Jaito, had taken a vow that they
would all go to the Gurdwara to read the Granth 8ahib. But. owing to
the conflict between the views of the authorities and the Jatha, the deplor-
able occurrences of the 218t Februnry took pluce. Again the same situa-
tion has arisen. The Jatha after hanving tnLen n similar vow of going to
the Gurdwara at Gangsar for the purpos: of reading the Granth Sahib has
started and is now approaching the place. I do not know that the Govern-
ment have withdrawn the order restricting the Jutha to go to the Gurdwara
in fifties and also the order requiring themn to leave the place as soon as
their recitation was finished. If the Government have withdrawn that
order, the House will be very grateful to be informed sbout it. 1f the
Government have not withdrawn the order, it is necessury that t.l;v Hounse
should draw the attention of the Government te the seriousness of the
situation. 1 am wure no one, neither on the Governmeut side nor on the
unoffiginl gide, would for a moment wish that there should be o repotition
of the most deplorable occurrences of the 21at Kebruary. (The Homsurable
8ir Malcolm Hailey: * Hear, hear.’) The situstion then i that the Bikhs
having started irr);n their pluce in Awmritsar are proceeding to the Gurdwara
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They have started under a vow that they would go to the Gurdwara
which is their place ef religious worship and they have made it quite clear
that their object is nothing excopt to recite the reading of the Granth Sahib
and to complete it. In & pumphlet which was published on behalf of the
Shiromani Gurdwars Prabandhak Committee und 8 copy of which has
been sent to me 1 find it is stuted that the Jathadar, the leader of the
Jatha of 500 men, has stated in the cleapest terms that their object is no-
thing except to read the Granth Sshib. On page 4 of the pamphlet 1 find
the following statement .
* Your sole sim is to keap yourselvea perfectly non-violent. Your scle sim is to pay
homayge to the Gurdwara :?é:ngm and resumeo the recitation of the Akband Path.
From the moment of your departure from Akal Takht and on the wiy feed your body,
mind and soul on the life-giving words of the Guru snd do not harbour ill against
any person in thought, word and in deed.”
With this declaration they have shut out any possibility of it being urged
thut they had any other object in going to the Gurdwara than the one they
have proclaimed. It js well known, Sir, that the Sikhs are very strongly
devoted to their rcligion. Even in the matter of this trouble about the
Jaits Gurdwara from the 15th of Beptember up to thig date they have gone
in batches of 25, but no one has nlleged thyt a single member of the Jatha
has made any political specch or has joined any publie demonstration.

Mr. President: 'he Homnourable Member is now embarking on the
morits of the question. [ shali be obliged if he will make a definite state-
Tnent of the precise subjeet on which he desires the adjournment of the
House.

*  Fandit Madan Mohan Malayiva: The definite point on which 1 desire
the House to ask for an assurance on behulf of the Government is that the
order which has been issued o the Jutha that they shall not enter the
Gurdwara in the numbers in which they have started should be withdruwn,
and also the other order which requires that they should leave the place as
soon as they have tinished the reading of the Granth Sahib. I submit,
8ir, that it being recognised that the Gurdwara is s religious place to which
the Bikhs are entitled to go and it being recognised by the Government
that there is no objeotion to their going in the number of 50, there is no
reason to keep up a quarrel with the Sikhs on this question and to make
it poesiblo that there may be n conflict whioh may lead to a loss of life or
of suffering. This object enn only be gained if the Government will be
pleased to consider the matter now and assure the House that the orders
would be withdrawn. 1 am afraid that, if this is not done, the position is
80 delicate that we may very well apprehend a repetition of some at least,
if not all, of the horrors that took place or the evil acts which took place
on the 21st February last. T was only endeavouring to point out the atti-
tude of the Sikhs themselves and I want to make that very clear because
the only thing that I have heard said against the permission being granted
to the Sikhs to go to the Gurdwara in the numbers in which
thev are eoing has been that they might make politionl speeches or
mako politicnl demonstrations. Now, on that point I submit that the
assursnce contained in their declaration is quite ample and I hope it will
be accepted as such by the Government.

Mr. President: Order, order. I have given the Honourable Member a
good deal of lat'tude which he is now proceeding to abuse. The Honour-
able Member desires to move an adjournment of the business of the
Qmemhlv to dirouss n matthr of urgent publie importance, namely, the
situation which has arisen owing to the deparlure of the Akali Jatha from
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(Mr. President.]
Amritsar and its imminent arrival ut Jaito Gurdwara.: I consider that mo-
thing which he has laid before me in any way alter$ the ruling which 1

gave on the last occasion and I must hold that this matter is not one which
can be discussed.

Pandit Madan Mohan Malaviya: Will you allow me, Bir, to make an-
other statement for your consideration? Of course, I must bow to your
ruling, but may I make another statement now on this question?

Mr. President: If I allow the Honourable Member to make a rtate-
ment, he must make it in terms which ecan be addressed to me and not in
terms of the merits of the case to wh ch he would address himself, were the
opportunity of debate this afternoon provided. 1 nave ruled in principie
that, failing further considerations which he may be able to supply and
which I doubt his abihity to supply I must rule the matter out of order.

Pandit Madan Mohan Malaviya: Sir, I will address mysell strictly to:
that question. Now, Bir, the question is whether 1 can or copnot refer to
s matter which relstes to the administration of the territory
of an Indiun Prince. It is on that pomt that you have been
pleased to repeat your ruling. Now, 1 wsubmit, S8ir, that a
similar case, n case of the dcposition of a Muharajs, arose in
18968, The Maharajn of Jhallawar was deposed and Lord Sinha, then Mr..
8. P. Sinha, speaking on that subject at a meeting of the Indian National
(Clongress, observed as follows:

“ It might seem at first night that the subject of this Resolution is somewhat '

beyond the scope, the sphere, the limits which this Congreas has hitherio set to itself.
But I venture to think that upun cluser inapectivn it will be found that this view rests

upon s misconception . . .

He said, if the relationship of the Indian States either is that of subjection
or of equslity, in any event every British subjeet has a right to discuss this
matter because it affects hiin and hig fellowmen and it affects him in British
Tndia also. He says:

*1f, on the other haad, the relationship is one of friendship and smbordinste
nnion, then I ask who are more interested than ourselves in the preservation of
relationship and good feeling, and above all for the gnuwatim of that peace which
is vital for the welfare and prosperity of our country?!”

The forces and troops of the Government of India are to be used on an
ocension like this. 'That will cost money, Bir, and that will cause respon-
sibility. And Mr. Binha urged and I urge the same, that every British
subject of His Majesty is intcrested in having the question raised and
there is no other place in British India except this place where a guestion
like this can be raised and particularly when it affecta the lives of His
Majesty’s subjccts living in the Punjab. I hope, Bir, that you will be
pleased to reconsider the matter and to give us the opportunity which I
have sought for the second time now of ventilatins this matter in the only
place where it is pousible to ventilate it, namely, in this Hovee. [ heg
you to consider the consequences. If this question is rot corsidcred tn.day
in this House, thero is no other place where it can be. Uver 42 Members
of this Assembly sent a letter to the Home Member some time ago request-
ing that an inquiry might be made. We have not been favoured with a
reply. The incident of the visit is going to repeat itsolf. I request your
permissiqn to-day, 24 hours before that ocourrence, to have the whnla
matter considered by this House in order that' the Government might give
us some assurimece in order that something might be done to avert his
L ]
L]
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calamity which we apprehend. If you shut me out, 8ir, of conrse 1 must
bow to your ruling, but 1 have done my duty in bringing the matter before
this House. I should ndd, Bir, that at present they are in British ter-
ritory.

Dr. H. 8. @Gour (Central Provinces Hindi Divisions: Non-Muhammad-
un): I should like to udd a few words to what has fallen from my friend,
Pandit Mudun Mohan Malaviya. Un the last occusion, ...r, when you ruled
the question as beyond the jurisdiction of this House, you ruled 1t because
it related to an incident which took place in Nsbha territory, which is an
independent Indian State in alliunce with the British Government. But
at the present moment we are dosling with a guestion which affects British
territory. A party of meu have started from Amritsar and iy friend the
Pandit regurds th s as » question of sufficient public importance to be lie-
cussed in  this House. "They have not yet reached the territory of
Nabha. They are still in Britiah territory. And I think, Bir, that there
is nothing in the rulex that we should contravene if the situstion us it
cxists to-day is permitted to be discussed. As 1 have submitted, if
these people had gone to Naubha and then my friend the Pundit had raised
the queation, therv would have been the same objection to his motion as
you raised, 8ir, on the last occasion. But here we arc denling with a
mattgr entirely econcerning the British administration in British territory.
And [ submit, therefore, Sir, we are not contravening any rule of business
contnined in the Btunding Orders and I therefore submit, Sir, that you will
reconsider your ruling.

Mr. Devaki Prasad Sinha (Chota Nagpur Division: Non-Muhwnmadan):
8ir, may 1 draw your attention to May's book in Parliamentary Practice
which I understand is very often followed in this Assembly. On page 810
of Mnay's Parlinmentary Practice, we find:

* In ordinary cases the Lireach of order is obvious and is immediately checked by

the Bpeaker; in other cases, if his sttention is directed to a point of order at the
proper moment, namely, the mument when the alleged violstion or order occurred, he
at once gives his decision and calls upon the member in fault to conform to the rule
ns expluined from the Chair. Doubtful cases may wrise, upon which the rules of the
House sre indistinct or obsolete, or do not apply directly to the point at issue; when
the Speaker, heing left without apecific directions, refers the matter to the jllégmt
of the House."
Now, Sit, my submission is that on-the first occasion when the Honour-
able Pandit Madan Mohan Malaviya raised this question, vou yourself
snid that, as you were in some doubt about the admissibility of this ques-
tion, you allowed discussion to.go on. To-duy also, Sir, from the trend of
opinion ns expressed this morning, it can be seen that some doubt exists
in the minds of Membors as well as yourself. Now, may I, Sir, ask you
to follow this practice which is mentioned at page 810 of May's book on
Parliamentary Practice, which you have very often followed, apd, follow-
ing this, to refer the matter to the decision of the House?

Mr. Prosident: That Honourable Member does noit seemn to be aware
that in tho House of Commons the maintenance of order rests on the closo
associntion between the House and the Chair and that the House has cer-
tain duties and the Chair has certain duties. Under our Rules and Stand-
inz Orders, the cntire responsibility of maintaining order and interpreting
the Rules and Btanding Orders unfortunately rests with the Chair.’ 1
advise the Honnurnble Member to read the book hu is looking at.

T address myself now tosthe point raised by Dr. Gour. In #0 far as he
informa the Assembly that a matter is now procceding in British territory,
. a3
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he is drawing ottention to something which has not arisen, and, if the
departure of the Jatha from Amritsar were a matter on which public
opinion was likely to attach great importance and to unticipate results, the
lace in which, in the first instance, it should have been raised was the
unjab Legislative Council. For the Government of the Punjab is in the
first instance responsible for law and order within wie limits of the province.

On the major point to which both Dr. Gour and the Pandit addressed
themselves, 1 fear thut they have not supplied me with any sufficient rea-
son for holding that the ruling 1 gave on the previous cccasion ig not appli-
cable now. The opinion given by (the then) Mr. 8. P. Sinha was given,
ss he pointed out, in the Indian National Congress and not in any official
capacity.

* Pandit Madan Mohan Malaviya: It was given in a non-officiul capa-
city.
‘M. President: The Honourable Member will himself acknowledge that
# public man may make a speech in a non-official capacity which he would
hesitate to endnrse in an official capacity. I hope the day is not too far oi
when the Honourable Member himself may experience that change of
mind | -

Mr. M. A. Jinnah (Bombay City: Mubammadan Urban): T wish to
move an adjournment of the House. 1 entirely nceept vour ruling with
regard to the previous proposals. I wish to move ‘an adjournment, and 1
want to give a definite statement within the terms of our rules. Rule 4u.
8AYVE :

* The right to muve an adjournment for the purpuse of discussing » definite matter
of urgent public importunce shall be subject to the following restrictions.'
8ir, the statement that I wish to place before the House is thia. The
matter is definite and urgent. We desire that the Government do teske
immediate steps with regard to the Sikh Jatha now on its way to Jaito
‘%0 08 to preveut the recurrence of deplorable results such ns those that
ensued on the 21st February 1924. I submit, Sir, that we are entircly in
order in asking the Government of Indin to take = with regard to this
Jatha which is now proceeding, and which is within British India.

The Honourable Sir Malcolm Halley (Home Member): As the Hon-
oursble Member has kindly yielded his place to me, I make one remark
on the question of fact; otherwise I do not wish to take any part at all in
thig discussion. I assured the House the other dav that we are not averse
to discussing the matter at all. But when the Honourable Member says
that the Jatha is within British India, [ con onlv spv that, if they observe
their programme, they would be to-day in Faridkot Biate.

Mr. M. A. Jinnah: Sir, is the Honournble the Home Member in a
position to make a definite statement that this Jatha of 500 S8ikhse is ne
more within British territorv? T am entitled to move for an adjournment
on that definite eronnd that I have stated, and I should like the Honour-
able the Home Member therefore to atate as a fact if the Jatha is no longer
in British Indin. '

Sardar Kartar Bingh (Fast Puniab: 8ikhY: Thev are in British India
to-day, 8Sir. They are at Banabia Bhai in British India.

&+
Mr. President: Thot matter is eniirelv irnglavant to the Chair. They
have heen, 1 understand, in British Tndin moving reross a certain prvince
for the last ton days,eand it was the business of those who anticipated
L ]



MOTION FOR ADJOURNMENT. 1627

trouble to endeavour to raise the matter in the Punjab Legislative Council.
1 do not know wnether tney have doue 80 or not; 4 have no owewl 'cog-
nisunce of 1t. 8o long us they are in British territory, the matter must,
in the first instunce, be raised in the Punjab Legislutive Council.

What Mr. Jiunsh has added to the discussion I am afraid does not in
any way move me W relax the ruling which I have given. ‘T'he matter is
one which is deflinitely ruled out by the rules governing Resolutions, and
us the rules governing Itesolutions govern also motions for adjournment,
I min afraid 1 must rule it out of order.

Paadit Madan Mohan Malaviya: On a inatter of fact, dw, I am inform-
¢d that the Members of the I'unjab Legisiative Council sought an adjourn-
rent of the House there and it was not allowed. 42 of us sent a letter,
ns 1 have said, to the Hoine Member asking for an inquiry and we have
received no answer and this was our last attempt to ask for some action
being tuken by the Government of India, baving found that none was
taken so fur. We thouzht that this wes the moment when the matter
should be brought before this House.

The Honoirahle Bir Malcolm Hailey: I think that the motion in the
Punjab Legislative Council was, if 1 may correct mmy Honourable friend,
on another matter. It rclated purely to the inecidents which had taken
place at Jaito,

Pandit Madan Mohan Malaviya: It related to the denth of His Majesty 's
subjecty at Juith. That wus how it was taken up.

The Honourable Sir Malcolm Halley: Again [ wish to assure the House
that when 1 said that according to the best of my knowledge they would
be in Faridkote State now, 1 was referring to their programme. They may
be still in British territory. 1 wn not prepared to make a definite state-
ment on the point,

Pandit Madan Mohan Malaviya: Will the Honourable Member tell us
whether he is not receiving instructions regarding the approach of this
Jatha to Jaito and whether he is not even now issuing instructions on the
subject from Delhi?

mr, B. Venkatapatiraju (Ganjem cum Vizagapatam: Non-Muham-
madan Rural): Can we raise this question under General Administration
to-day? Can we dikcuss th 8 question under General Administration?

Mr. President: 1f the Honourable Member raises the point later, 1 will
tell him. _

Before we proceed to reswne the debato on the Demands for Grants, 1
wish to draw the attention of the Assembly to the fact that u dav allotted
for debate on non-officiu]l Resolutions is Thursday, the 20th March.
Ag the fullowing day is a holidav, I have u littlo doubt as to whether it is
A converment day.  Members of the Govermnent of India, so far ag I know,
have left it open to the Awsembly whether we keep to that day or not. I
want to warn Members as to the programme for next week, but Thursday
the 20th March will be devoted to non-official Rerolutions as already an-
nounced, and unlesg representations are made ta me at once, | propose to
adhero to that dav.

There in & further matter to which 1 should like to draw the attention
of the House. As those who were present yestorday will realixe, the de-
bate on the Post Office vote profited largely by the experience of he some-
what disorganised debate tat woe had on the Railway Board the previous
dav and 1 would like to throw out a suggestion, while the matter is fresh
in the gninds of Members, that on large votes such hs the Ruilway and the
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Post Office,—and here 1 ask for the co-operntion of the Governor General
in Council—we should begin the debate by discussing, in the
case of the Railways, for instance, a reduction o1. say, Rs. 100 on
the establishment of the Railway Board, it being understood that the »
discussion be devoted to large questions of railway policy. Speeches should
be restricted to such subjects of large import and that part of the debate
will close with the reply of Govermuent to these speaches. 1 put this sug-
gestion in the following form:

SKETCI OF COURBE OF BURINKSS DURING 118cU4810N oN DEMANDE FoR GRANTS.
Railways :
(1} Reduction of Rs. 100 on Establishment of Railway Board.
Discussion of policy of the Board with u nunber of non-official
speechies followed by the Government reply.

(2) 1f a big reduction is to be moved, it should he moved inme-
diately after this general dircusaion is over; but it is to be
hoped that the finnnces of India, will shortly nssume a normal
aspeetl, in which cere the discussions on the Budger should
proceed on the assumption that the Demandy for Grants pre-
sent the Legislative Assembly with its annual opportunity for
criticising and reviewing the administrative action of the -
ernment of India, and not for effecting larpe economies in the
Budget for the forthcoming year. .

(8) Reduction of Rs. 100 under General Administration of the Rail-
WAVS;

* Bubjeet of debate : *‘Indianization”".
(4) Reduction of Rs. 100 on Storen.
(Subject of debate: Stores Purchase.)

(5) Reduction of s. 100 on Traflic Department ;

(Subject of debat:: “(irievances of users of railways.')

(6) Reduction of Rs. 100 under some appropriate heading;
(Subject of debate: *‘Labour questionn on Railways.'")

A similar eourse should be pursued on the Post Office vote,

The General Administration vote does not seem to me to be so clearly
susceptible of the same treatrnent; for it neems more advisgh.e to treat eash
Department of the Govermnent of Indis ns a separaste Demund, taking,
for instance, a general discusrion on the policy of the Home Department
on the fimt reduction moved, and thereafter dealing with other matters,

e.g., Btaff Bclection Board, or Buregu of Centrnl Intelligence, under sub-
requent motions for reduction. : ¢

I need"Bardly ndd that these suggestions, which sre by mo inesns
exhaustive, gre merely thrown out for consideration by the Government
of India and by the House, in the hope that their consideration may lead
to more cffective Budget debates in tho future, '

STATEMENT OF BUSINESS.
Mr. President: Is the Honourable the Home Mamber in u position to
give us a statement of business for next week#

The Honoarable Sir Malcolm Hailey (Home Member): 1If .
allow me to do so, I will make it after l{ursch. rer) you will
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Ezpenditure from Revenue—contd.
Demanp No. 12—Ixpo-EvrorkaNn TerLkararn DEMARTMERT.

Mr. President: The question is:

“ That a sum not exceeding Rx. 33,58,000 be granted to the GoverSor General in
Council to defrsy the charge which will come in course of payment during the year
ending the 3lst day of rch, 1925, in respect of the ' European Telegraph
Department '.’

L]

Sir Purshotamdas Thakuidas (Indian Merchants’' Chamber: Indian
Commerce): 1 rise to move:

* That the provision for Working Kxpenses under the head ° Indo-European Tele-
graph Do]nrl.mf:nt ' be reduced by ﬂﬁm 100."

This motion is made Ly me particularly with a view to raise a general

12 Noow, discussion on the sdminietration of the Indo-European Tele-

777" graph Department. Under the Budget head, the Department
comes under ’ost Office and we had a very full disoussion on the Post
Office generally yesterday; but this has been treated for all practical pur-
poscs ag a separate department though under the Post Office. I wish
to point out and touch upon a few important aspects of the administration
of this Depurtment, und I hope that what I say here will meet with the
approval of the House.

In the first place, it will be useful to point out that the ocontrol of
this Department is being exercised not from Indis and not by the Director
General of Posts and Telegraphs, here, but from London directly by the
Becretary of Btate. Page 40 of the Detailed Estimates and Demands for
Grante shows that the working expenses which total Rs. 28,18,000 are
divided somewhat as under:

Bs.
Tndia . ' . . . . . 27,70,000
England . . T . . 20,000
Exchange . . . . . . . . . 13,000

This shows that of the working expenses o little over one per cent. is being
spent in England. The bulk, therefore, of it is all being spent in India.
In spite of the bulk of the working exponses being spent in India the
whole ocontrol of the Department at present has begn vested in the
Beoretary of Btate’s Office in London. The headquarters, Sir, of this
Department have been in England ever since 1888, Two reasons have
been given for this. One is that:

»
“ questiona wrising under the egreements with the Persian Governmoent coming t. h
His Majesty's Minister at Teberan involve discussion and decision through the
Foreign Office with the Treasury,”

* ( 1629 )
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and it is contended that *‘such questions are regarded as wmost conveniently .
conducted by means of the India Office machinery.’”’ There are also
questions arising in connection with whut is known ns the Joint Purse,
matters which are said to be very conveniently handled from London- 1
feol that questions of the nature that 1 have mentioned and which
apparently appear to be the reason for retaining control of this Department
in London can be very conveniently handled from lndia now; but my
main reason is that, in view of the fact thut the bulk, the lurgest bulk,
of the working expenses is being spent in India, in the interest of effi-
cient management and better control over expenditure the control of the
Department should be transferred to India. 1 do not know if the Honour-
able Member in chargo of the Department is satisfied with the Budget
that raay be sent out from the Secretary of State’s office in London in
this connection. But I, at any rate, working on the Inchcape Committee,
found that wo had to rest satisfied with the statements supplied presumably,
of course, in reply to the first questionnaire which we sent out but any
further information and explanations which we wanted could only have
been obtainable by means of the more ocostly method of communication,
namely, telegraph, and even at that it can be neither as full nor as dotail-
od as one would have liked it to be. I hope that the Honourable Member
will bo able to make available in reply to the pointe I raise the detailed
information that I want. But, if he is not able to do so, I do not
propose in the slightest degree to eriticise him for it. - 1 ean fully sym-
pathise with the reasons which would disable him from giving the information

which should be necessary {o this House before passing the vote for
Re. 27 or 28 lakhs.

There are certain liabilities which have been incurred by that Depart-
ment during the war period and even before that. The cost of upkecp
of the Meshed-Beistan-Duzdap telegraph line was in 1921.22 Ra. 1.12,000
and in 1922.28 Rs, 1,22,000. It was a section which was made over to
the Indian Post Office and Telegrapb Department after the armistice and,
g0 far as I am aware, it has proved to be unremunerative. The House
would like to know what the cost is estimated at of the upkeep of that
section of the line in Persia, and how long the Government of Indin
propose to continue to work this section which has proved at any rate
till 1922-28 to be absolutely unremuncrative. There are also three
wireless stations st Bahrein, Bushire and Henjam half the cost of which
is shared with the British Government. The Department 1 understand
also continue to pay for these. Naturally these wiroless stations have
still to be there for long, belore thev become remunerative. 1 should
like to know whether they have turned the corner and are now already
remunerative at all, or whether thero are any other special ressons why
the Indian tax-payer should pay for these wireless stations. 1 fecl, Sir,
that, if the Indian tax-payer is to pay the cost of this section of the
Indo-Europenn  Telegraph Department. it is very necessary that every
detailed item should be gone into, for it is an open secret that in Persin
the'a.llocntmn of expenditure between His Majesty’s Treasury and the
Indian Trgasury is more or less an elastic matter. I think this Assembly
would hardly be unreasonable it thcy wanted to have comvlete figures
before they sanction any further expenditure in that part of the world.
T have a recollection dhat there are certain agreements regarding the
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Joint Purse which entail some extension or restriction on the activities
of the Departinent in Persia. ls the Honourable Member in charge of
the Uepartment in a position to tell us us to whether any further
extensions nro intended, or indeed have been made, in connection with
this Depurttoent since the Budget was submitted to the Assembly last
year, or whether there have been any restrictions put on the activities
of the Depertment especially in connection with the unremunerative
section of this Department in Persia?

There is also, ns the House knows, a suggestion that this Department
as it is known should be leased or sold putright to some British company.
The majority of the Inchcape Committee made this recommendation.
Unfortunately, I could not agree with them and I sm still confirmed in
the opinion which I then cxpressed by a note of dissent from the majority
report of the Committec. I wonder if the Government of India have now
come to some decision in connection with this difference of opinion that
was submitted to them well over a year ago. I would not be surprised
if 1 wae told that the matter is still under gonsideration, because that
is the general reply one does get . . . . (The Honourable Mr. A. C.
hatterjee: ‘I have alregdy told you s0.”") T am now expecting something
more whit would eompel the Honourable Member to be more defin:te.
I would like to point to paragraph 18 of the Inchcape Committee report
on page 120, After making a recommendation (that is, thc majority
report) thut any sort of avenue of good bargain by sale or lease may be
“inquired into, thoy go on th aay:

*“ Wo recommend thst until a decision has been arrived at on this proposal, no
nxpenditure of & capital nature should be incurred.””

May 1 ask the Honourable Member if the Government of India have
rejected this majority recommendation of the Inchecape Committee? If
they have, may I be favoured with the Government of India’s reason for
its rejoction? If they have not, may I ask the Honourable Member why
n eupital outlay of Rs. 5,45,000 has been budgeted for? I feel, Sir,
that, irrespective of the minor detuils of retrenchment or cut in this
departinent which perhaps may be dealt with under my Honourable friend,
Mr. Raju's amendinent which follows mine, this amendment of mine for
n reduction of Rs. 100 has been put on paper particularly with a view to
getting information on the various points that I have mentioned, and I
hope that the Honourable Member will be able to give a reply which wilk
satisfy the House.

Mr. W. 8. J. Willson (Axsocinted Chambers of Comitnerce: Nominated
Non-Officinl) : Before the Honourable Member replies, I would like to refer:
to Bir Purshotnmdas Thakurdas’ remarks about the spending of additional
capital before a decision hns been reached on the Incheape Committee's
report. I find on page 2 of the Government’s statement showing ‘‘the
recommendations of the Indian Retrenchment Committee which have not
been acoepted or are still under consideration,”’ page 2, item 8, column
“action taken'':

"1t has b«np ancertained that the only cable company which has a seamer near
is the Enstern Telagranh Compniy whose steamer cannot be spared for the maintenance
of the calles of the Persian Gulf. The Standing Finonce Commitlee has agreed to
the inclusion of 7.50.000 in the next year's budget for the replacement of the existing
steamer of 'the Tndo-European Telegraph Department, Volime III, Nou. 4, page 91."

. . »
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1 should like the Honourablo Member to deal with the question as to why
this expense of Rs. 7,350,000 is contemplated until a decision has been
reached? I would further like to ask his kind attention to page 72 of
the Postal Budget in which I find that the expemses on the steamer
*Patrick Stewart’’ for next vear sro budgeted at the amount of Rs. 2,57,000.
1t seems to me, Sir, that that is & very large amount of money to spend
on running u steamer for that depurtment. T have looked carefully
through the estimate. There ure no items there which I can rvasonably
take exception to, but my fear is that they are likely to be s great deal
inore, because running steamers is o most costly business. It having been
the view of the Inchcape Committer that the steamer herseli should not
be replaced and that Rs. 1,00,000 should be cut in the budget, 1 should
like to ank the Honourable Momber whether these ure the only possibilities
that have been explored? 1 should like to know whether the Eastern
Telegraph Compnany is the only Company with a steamer? 1 should like
to know whether Governmgnt have explored the possibility of offering some
contribution to the Eastern Telegraph or any other Company; that they
might build another steamer, that they muy own it and that they might
let it out to Government when they want it? % °

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistnu: Now-
Mubammadan Rural): 1 gave notice of a motion similar to that which has
been moved by my fremd Sir Purshotumdas Thakurdas. Mr. Willson has
referred to the Standing Finance Committee ns having agreed to expenditure
on the stcamer which has been referred to by him. S8ir, the Standing
Finance Committte ure under considerable divadvantage in that we krow
nothing practically of the reasons for which expenditure under this
department is being asked for. The headquariers of this department are
m London and, when 1 ruised this question in the Standing
Finance Commiittee, we were informed, to the best of ny recollection,—
I am speaking subject to correction by Mr. Clarke—that estimates of
expenditure are received from the India Office and pluced before us,
The Government of India have po more materials before them than the
estimate forwarded by the India Office at the instance of the Indo-European
Telegraph Company. All these difficulties arise from the fact that the
headquarters of this company are in T.ondon for the reason stated by Sir
Purshotamdas Thakurdas and we in this House are asked vear niter vear
to vote expenditure about which we know absolutely nothing except the
wtatement forwarded by the India (ffico. We ure not in a position to
criticise the details of that expenditure or to offer any useful suggestions
for cutting down the expenditure of this department. The only conclusion

" thal can he come to on these facts is either that we exercise control here
nnd exercise it effectively by having the headquarters of this department
removed to India or we do not do #o; but to nsk us to vote yvear after year
funds for the maintenance of this department without scrutiny, which
raust inevitably he undertaken cither by the Standing Finance Committea
ot this House, is a position which is absolutelv untenable, and that is
where the whole question now stande. These are the diffionltics that we
ure nowefeeling in regard to this devartment. It has been pointed out
in the Incheape Committee’s report that only’ one per cent. of the expen-
diture on this department ia incurrad in London and the rest of it is

‘incurred cither in Pérsia or in India. Under these circumstaposs the
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whole question of the control of this department is one on which we must
have & definite assurance from my Honourasble friend Mr. Chatterjec.
Kither the House is responsible for its votable expenditure or it is not and,
v long as we are asked to give our approval to expenditure under this
head, it seems to me that the only thing to do is to remove this depart-
ment as early as possible to Delhi and to put it under the control of the
officers of the Government of Indis and under the btanding Finanoce

-Committes and this House.

M:. Darcy Lindsay (Bengal: European): As a member of the Stand-
ing Finance Committee 1 should like to tell my Honourable friend Mr.
Willson that very full information was accorded to us with reference to
the proposed purchase of a steamer to replace that ancient relic the *‘Patrick
Stewart’’, 45 vears old. 1t was explained to us that attempts have been
made to enter into an arrangement with the Eastern Telegraph Company.
They could not spare their cable steamer and even if they were able to
do so the cost would be very heavy. Attempts were made to hire a
steamer. They did hire a steamer, the 8.8. '‘Gallia”’, which was not
a very great success. It was further pointed out that, if a steamer were
now purchascd and if at a later stage the whole system were handed over
to a eompuny,—why my Honourable friend Sir Purshotamdas Thakurdas
should desire a British company and not an Indian company to purchase
this line I do not kmow. We are all out for Indianisation and to obtain

*as much capital as we can in India for concerns that relate to India—
however as I say it was pointed out that the steamer could be sold without
loss to the purchaser of this line, further that a steumer is absolutely
necessary for the work and by a substantial majority the Committee
decided to pass this demuand. The only one¢ point I would like to suggest
to the department as regards the purchase of a steamer is that they might
go to the United States of America. [ noticed in the papers recently
that the United States having found that s mercantile marine was not
-quite a8 successful u venture as some of us would like to believe have
decided to dispuse of their whole flect and therefore stoamers are doubtless
available at a low rate.

There is vne- small matter an which 1 should like elueidation from
the department that is referred to on page 60 of Appendix A, capital
outlay on the Indo-Europecan Telegraph Department. There -are two
minug figures one of 56,300 ‘‘Adjustment in recoupment of the eost of the
‘Central Persian Telegraph Line'' and the other 1,00,000 for *‘Adjustment
-«on aoccount of the wmount written off by system of amortization from
eapital socount on account of the cnst of Telegraph lines in Persia.” 1
must admit that I do not quite understand what these items refer to and
any information which the department can give me on tho subject I
should be very grateful,for,

Mr. W. 8. J. Willson: On u point of order, Sir. Is the Honournble
Membgr who is a member of the Standing Finance Committee justified
in asking questions of the Member across the House? Should he not
have asked these questions in the Standing Finance Committee ?

L]

Mr. Darcy Lindsay: The matter was not before us in  the Standi
Finanop Committee, . ¢ ! us in e nding
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Mr. R. K. Shanmukham Oetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, the lodo-European Telegraph is
s concern in which the Government of India have invested very neerly
two crores of rupees. The BStanding Finance Committce was asked to
give their approval to the expenditure of 7§ lakhs of rupees referred o
by my Honourable friend Mr. Willson. As my Honourable friend Diwan
Bahudur Ramachandra Rao pointed out, we wanted some information from
the Departinent concerned nbout the actunl working of this lndo-European
Telegraph Departinent, not merely in connection with this capital expen-
diture of T} lakhs of rupees but with regard also to certain other items,
such as cowmpensation given to certein officern employed in this Depart-
ment. We were told that the officers of the Becretariat here were practi-
cally unable to give us any Anformation beyond what they had got from
the head office in London. One of the reasons why we were asked tn
grant this 7} lakhs for capital expenditure was on the ground that after
all this Department is a very payving concern; so much so that in one yesr,
1913-14, it yielded to the Government of India a return of nearly 14§ per
cert. So we were told that to maintain 3 Department like this it was
absolutely essential to incur some capital expenditure. It was such
oonsideration which induced the Finance Committee finally to agree to
sanotion this amount. But, Sir, as Honournble Members are aware, the
Retrenchment Committee in their majority report have recommended that
Government should explore the possibilitier of selling this concern to some
private company. I do not know under what circumstances this huge
capital outlay on this Department came to be incurred by the Govern-
ment of India. T have absolutely no information on that pont. Nor
do T know what the econsiderations were which induesed the majority of
the Retrenchment Committee to recommend to Government to explore
the possibilities of getting rid of this noncern. If the figures that we find
mentioned in the Retrenchment Committee's report are ocorrect, this
Department still seems to be a very paying concern, and my Honourable
friend Sir Purshotamdas Thakurdas in his dissenting note has po‘ntod
out that he at least is not aatisfied that thin ooncern should be taken
out of the hands of the Government of India. Well, Bir, T do not know
what practical difficulties there are for the transfer of the control of this
Department from London to the Government of India here in Delhi. We
are asked to vote an expenditure of vory nearly 80 lakhs of rupees with-
out our being in a position to understand how this monev is being snent,
and with the officers of the Government of India here on the spot absolutely
unable to give us the information that we are in neod of. TIf it Ig in
contemplation sell this concern tn a private company, mev T ask, Sir,
whether it is  due to the fact that owine to practienl difficulties it is
not possible to transfer the cnntrol from London to Delhi and thercfore
it has been decided to ret rid of the ‘enncern? Is that the reasm on which
this plea for selling off the eoncern is maintrined? T would like to have
snme infarmation from the Honowrable Member in sharee as to the netinn
which Gnvernment nronose tn take om the majority reanmmendation of
the Incheang Committee. and, if they nraposa to sell this Department,
what are the considerations which induced them to come to that conclusion?

Mr. K. Rema Alvanear (Madurn and Ramnad cum Tinncvolly: Non-
Muhammadan Rural): 8ir, T would only nnint out one or two passares in
tho Retrenchment Confittee's report which show how thin management
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from Englund must affect the position. At page 119, we have the state-
nent maae : :

** We have also examined the log of the *‘ Patrick Htewart '’ for the period from

Septemuver lYid to July lv2 inciusive and found that during these 47 months the
wessel was lying at her mourings in Karachi harbour ior no leas than 960 days, and
that, apart tron the time spent going to and irqm the various puices where repairs
were requured, the sctusl time speut on repairs was only 115 days. We consider that
the poss.vuily Of coming W & tuvourable arrungement with sume commercial cable
compuny which has a steamer near at hand for the repair of the Depariment’s cables
shoutd ve explored before any steps are taken to replace the eaisting steamer.”
I only place before the Assembly the idea underlying that criticism. Of
course tms chunge of the plsce of the controling authority necessarily
cffects tho required improvement. There will be a real good outturn of
work and less expenditure.

Tae Honoursble Mr. A. 0. Ohatterfes (Industries Member): Bir, the
muin quextion in conncetion witt tne budget ol tis Department is 8 ro-
conumendution which was made by the Retrenchment Committee about the
futurc of the Department. As my Honqurable friend Bir Purshotamndas
Thakurdus hus mentioned, the Retrenchment Committee were divided in
their views in the matter, and since we reccived the report we have been
ourselves expioring the various possibilities. The majority of the Retrench-
muent Committee were guided by certain considerations; but very weighty
considerutions on the other side were put forward in the minority report
by Sir 'urshotamdas Thakurdas. As o matter of fact it is very doubtful
from the inquiries that we have hitherto been able to make whether we
oould persuade any company to take over this Depurtment. The opera-
tions of this Depuriment will practically cease in 1945 under the terms of
aur agreements and treaties with the (Goverument of Pemsin, and in these
days of trade depression and difficulties in finding inoney, I doubt whether
any company would undertake to finance this business on any terms which
would be really profitable to the Government of India. At the same time,
ns has been evident during the discussion this morning in this House, there
ure very sprious difficulties in managing this eqnoern either from the India
Office in London or from Delhi. Yes, there are such difficulties although
my Honourable friend (Sir Purshotamdas Thakurdas) may shake his head.
As @ matter of fact we did try to munage the Indo-European Telegraph
Department from India many vears ago and we found, at least the Govern-
ment of that time found, that the difficulties were very great. The Gov-
ernment of Indin have no officers of their own to deal direct with the
.Pemisn Government and we have to go through the British Foreizn Office
in many matters, There are other difficulties also which I am not in a
position now to lay before the Assembly. At the same time 1 fully sym.
1 athise with the House in their view that management from the Indin
Offico places both the Government of India and the Assembly in a very
difficult position. It is not auite true that we know nothing about the itema
which are included in the Budget this year. At any rate we have had
very full information eiven to us from the office’in England. Also we had
an officer of the Indo-Furopean Telegraph Department up from Karachi
to exvlsin tn us the various itema. T ghall trv later on to enlichten the
Honse on the varinus pointa  that were raised bv Sir Purshotamdas
Thalnrdas. Whet T want to say is that we fully realise that the present
position is not ratisfagtory, and we are explorine other methads of manane-
ment: T am sorrv T am nnt in a nosition at this moment to gige further
particulurs to tha House. As T said in rnawer tn g questian, rs <09n as we
e~me to a decision on that point, I shall certainly lay the facts before the

{ouse.

L]
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Sir Purshotamdas Thakurdas: After tho decision is teken, ig it?

The Honourable Mr. A. O. Chatterjee: Yes. You will have an oppor-
tunity of criticising the decision after it has been tuken.

Sir Purshotamdas Thakardas: Would you welcume critician after the
step is taken, without being able to remedy it, 1 take it?

The Honcurable Mr. A. O. Ohatterjes: Next, the Houourable Member
usked for information regarding the Meshed-Seistan line. As regards thut
line, I gave some information in answer to a question; this line hus now
been made over to the Persian Government. The only question that was
pending was with regard to the apportionment of the cost of maintenance
of this line, whether it should be debited against the Posts and Telegraphs
Deparanent or against the Indo-Furopesn Telegraph Departmnent. The
L'otrenclhiment Committee had been misinformed on the subject, and they
were under the impression that thin cost should be borne by the Pousts
nnd Telegraphs Department. We went into the matter very carefully, and
we found that the cost was really bearable by the Indo-European Telegraph
Department und it hag accordingly been debited against that Department.
As a matter of Iaect that makes no difference because in any case the cost
had to be borne by the Government of Indin. We have at the sume tune
pursuad the suggestion that was made that we should try and obtain a
portion of the cost of maintenance frun the British Government. The
atter is now under consideration, and 1 regret that, 1 ecannot give the
House at present the decision on the point. Sir Purshotamdas Thakurdas
ulso wanted to know why the Indo-European Telegraph Department main-
tained three wireless stations. Well, 8o far as two are concerned, Bushire
and Bahreim, the reason is that we would have absolutely no communication
with Bahreim, an island in which the Government of India are very
greatly interested, unless we had this wireless system. As reqards the
third piace, Henjam, I regret very much that I have no personal informa-
tion, but T shall try to ascertain the information and furnish it to the

Honnurable gentleman.

Sir Parzhotamdas Thakurdas: I suppose the Honqurable Member means
that his Department herc has no information ?

The Honourable Mr. A. O. Chatterjee: No, T have no personal informa-
ton. [ have not had an opportunity of consulting my Department, be-
cavse Mr. Clarke is not in charge of this Department and the other officers
of the Department are not Members of this House. Bir Purshotsmdas
Thakurdas further asked whether any extensions of the activilies of the
Department had been undertaken sincc the Retrenchment Committen’s
Report. I ean give him an asaurance on that point. No extanainns what.
a::r h::vf:' been undertaken. Now we come to the question of the ‘‘Patrick-

wart ', .

8ir Purchotamdas Thokurdss: Before the Homourable Memb
the qm:st_iqn, will he kindly say whother he has been able to :urt;;} nl:;':.t'f
the activities in conacotion with unremunerative lines?

The Honourable Mr. A. 0. Ohstterjee: As I maj
over the ¥nremuncrative section, the ’;I.mhed-ﬂ:i:ltinb(;ifﬁz' t:et’l::';’cr::i‘:uo
Government. The rest of the lines, so fur as my information gDy, ary
mmunerstive. Now. as I was going to ssy, my Honourable frieni. Mr
Darcy Lindsay, who is & member of the Finance Committee, has tried to
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cxpluin the facts with regard to the replacemant of the ‘' Patrick-Stewart '
1 wn very much indebted to him, but porhaps Hovourable Members would
like to have some more detailed information. As Mr. Darcy Lindsay said,
this ship is about 44 yesurs old now, and the Director of the Royal Indiar
Murine reported as far back as two years ago that she would be serviceable
enly for a further period of two yeam.

Mr. W. 8. J. Willson: 1 quite accept the fact that she is only fit for the
verap-heap, but 1 would like the Honourable Member to deal with the advisa-
bility or otherwise of building another ship.

The Honourable Mr. A, O. Ohatterjee: As we explained to thy Standing
finance Committee, we explored the possibility of getting some other ship-
ping company to lend us a ship for this particular period, and those efforts,
1 can sssure my Honourable friend, have been fruitless. We have nst
tcen able to get hold of any ship from any Company which will be of any
practical use for the purposes of emble-laying or eable-repairing. Now the
quostion is whether this ship should be replaced at once, or whether we
should stop all work. 1 think Honourable Members will acknowledge the
fuct that the Department is a very paying coneern, and it would be a very
mistaken poliev to let the Department be handicapped for want of a ship;
#s hag already been explained, the replacement is absolutely imperative
becsuse we have had reports that it ia very doubtful whether this ship will
lnst till the next monsoon,

Mr. Darcy IAndeay: I think, Sir, it was pointed out that the loss to
*Government or to the Department would be Rs. 2,000 per day if & broken
cable was not repaired.

The Honourable Mr, A. O, Chatlerjes: Yes.

Sir P. 8. Bivaswamy Alyer (Madras: Nominated Non-Official): What is
the reason for disposing of it to a private Company ?

The Honourable Mr. A. 0. Chatterjee: 1 have already, I think, stated
that there was no likelihood of o Company taking it.

Mr. R. K. Shanmukham Qhetly: What is the reason for disposing of
this concern? Why was it cantemplated to dispose of it?

The Honourzble Mr. A, 0. Obatterjee: I believe it was the Retrench-
ment Committee who suggested it.

Mr. R, K. £hsnmunkham Ohetty: You must have laid some facts hefore
{l.em to cnabls them to come to such a conclusion?

The Honourable Mr. A. 0. Ohatterjee: I did not place any facts before
the Retrenchment Committee with regard to this matter, Sir. I think per-
hans 8ir Purshotamdas Thakurdas will be in a better position to answer the
Honourable Mr. Chetly's questicn,

8ir Parchotam4az Thakurdas: I am afraid the lead came from the Gov-
ernment of India, Sir,

The Honourable Mr. A. O. Ohstierjee: At any rate, Bir, all I can say
is that I was not concerned in the proposal. As I have explained, it is very
difficult for the Government of India to be oonecerned in a commgreial busi-
ness carried on within the territories of another Government. That is really
nt-the root of the whole difficulty.

. i v
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Bir Purshotamdss Thakurdas: Since what year has the Department
existed, Bir?

The Honourable Mr. A. 0. Chatterjes: | cannot say.
Mr. G. B. Olarke: Bince 1874,

The Honourable Mr. A, O. Ohatterjee: 50 years. Woll, it has always
been u source of trouble. Only, the trouble was not so acute in the old
days when questions were not asked in this House. (Laughter.) I th'nk the
House will devide that it is good business to replace the ship because, 1f
we in #ny way dispose of this concern, lock, stock and barrel, we shall get
a good prife for any ship which we may have to purchase now; if we do not
furchase a ship, we shall have to close down this business. T do hope,
in view of the explanations given by me, that mmy Honourable friend will not
press his proposal.

Mr, Prezident: The question ia:

““That the provision for Working Expenses under the head ' Indu-Europesn
Telegraph Department * be reduced by Rs. 100.”

8ir Purshotamdas Thakuordas: Sir, I am not anxious to press the molion
if the Honourable Member will explore further avenues of economy and #ee
that the ship he is now getting is not laid up as often as the °‘‘Patrick-
Stewnart "',

The motion was, by leave af the Assembly, withdrawn.

Mr. President: The question is:

*“ That a sam not exceeding Ras. 33,568,000 bie granted to the Governur General in
Conncil to defray the charge which will come n course of plsmmt during the yesr
ending the 3lst day of March, 1025, in respect of the ' Indo-European Telegraph
Department *.”

Mr. B, Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): There is my amendment, 8ir,

Mr. President: What dops the Honourable Member want to discuss?
The Honourable Member does not seem to have borne in mind what I said
to-day and vesterday.

Mr. B. Venkatapatirajn: S8ir, I understood that the Honourable Sir
Iurshoramdus Thakurdas referred to a particular branch of the adminigtra-
tion in moving his motion. I just wanted to ask the ¥onourable Member
in charge as to how far the Government were able to ucoept the recom-
mendations of the Retrenchment Committee in the matter of economnising
expenditure.

Mr. Pregident: Order, order. Wa had a discussion of the Incheape Com.

rl?ittt;?)b The Honoursble Member ought to have risen on the reduction by
8. :

_ Mr. B, Venkatapatiraju: I want to invite the attention af the Member
in charge to the fact that though, es he stated, it is & paying concern, giving
us a profit of Re. 6,12.000, still T do not find sufficient explanation of the
cryptic statements made in this House as to how they are unable to corry
out the l;ocommandations with reference to reducing expenditure. With
reference “to the suggestion to reduce one lakh of rupees exvanditure on
cables, they are able to reduce only Rs. 4,000. Next with reference to.the

'y L}
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xuggestion to reduce Rs. 60,000 in cable repairs, they are able to reducc
only ls. 4,000, and in conclusion they have statod that the provision of
the current year hus been reduced to Rs. 89,20,000, though the recommenda-
tion was that Ks. 7,854,000 be reduced and it has not been found practicable
to reduce it further to the limit proposed by the Committee as origipally
intended, and that they have only reduced Rs. 4,12,000 and have not
reduced the balance. 1 find, Bir, again that for next year their estimated
cxpenditure has increased from what was reduced previously. In page 68
of the (eneral Abstract, you will find, Sir, that in 1928-24 the total is
Rs. 20 lakhs. For the next year it is Re. 39 lakhs, which includes also about
Rs. 5,145,000 wanted in order to purchase a steamer which they propose
to do for about Rs. 7,18,000 mentioned in page 80. My submission is that
when they have stated that they originally intended it to he met from
Capital expenditure, which was necessitated, whether there is any difficulty
in adhering to the recommendations suggested by the Retrenchment Com-
mittee with reference to current expenditure. I suggest to the Member in
charge whether it is not possible to economise the expenditure, bcoause,
I am sure, they are not anxious to spend a pie more than what is absolutely
necessary. If so, what is the difficulty in reducing it as recommended by
the Committec? And they themselves admit that they once agreed to
;;ﬁuce._ I, therefore, move the motion standing in my name which runs as
ows :

** That the demand under the head * Indo-European Telegraph Department ' be
reduced by rupees one lakh.'

The Honourable Mr. A. O. Ohatterjee: Sir, the Honoursble Member has
asked what the difficulty is in effecting the retrenchments that were recom-
mended by the Retrenchment Committee. As a matter of fact, 8ir, there
is no difticulty whatever. We have effected a bigger retrenchment than
the Retrenchment (Committee recommended. As a matter of fact in the
-wotuals of 1922.28, the revenue was Rs. 46 lakhs and the working expenses
a little over 81 lakhs, and the surplus in that year was Rs. 14,79,000. In
the Budget of 1028-24 the revenue was cstimated to be Rs, 40,84,000 and
the working expenses Rs. 20,87,000; and in the Budget for 1024-25 the
revenue is Rs. 46,00,000, and tho working expenses Rs. 88,68,000. The
account dealt with by the Retrenchment Committee was found to be on a
different basis from the above, as items shown as deductions from revenue
were transferred by the Committee to the expenditure side. On the same
basis of acenunting, as I mentioned above, the Budget estimate for 1922.28,
on which they worked, was Rs. 86,85,000. On this they recommended a
net reduction of Rs. 6,12,000. The Budget for the current year showed
s somewhnt larger saving in working expenses. The revised Budret of
Rs. 84.68.000 shows an increase of 8'8 lakhs compared with the Budget of
the current year. But of this Ra. 1,92,000 is due to the final adjustment
under this head of the cost of the mairitenance of the Meshed-Seistan line,
and Ra. 50,000 is due to the inolusian for the first time of the pensions under
this head. The balance of the excess is due to the provisinn for urgent
repairs to cables and to restoration of provision for certain allowances due
1o the eontinued high prices and campensation for the appreciation of the
kran. Therefore, T have shown that as a matter of fact we have carried
out a larger reduction than was recommended by the Retranchment
Committee.

Me, R. Venkatapatiraju: May I take it, then, thpt the statement made
in this House is not correct?
o L]



18440 LEQISLATIVE ASSEMELY. [18T8 Marcu 1924.

The Honmourable Mr. A. O. Obatterjee: Whicl statement? I have
given the faots.

(At this stage Mr. President vacated the Chair which wae ocoupied by
Colonel Sir Henry Stanyon.)

Mr. Darcy Lindsay: Sir, there are certain matters on which I desired the
department to give information. Not having received the same, I ask the
Honourable Member in charge to let me have that information.

Mr. G. R. Olarke (Director General of Posts and Telegraphs): Sir, the
Honourable Member has asked for an explanation of the two items,
Rs. 56,800 and Rs. 1,00,000, mentioned on page 60. The explanation is
this, that for the Central Persian Line which goes from Xarachi to.
Teheran, we pay the Persian Government a rent of Re. 58,300 a year.
Now, there are certain debts due from the Persian Government to the
Government of India and our method of recovery of these debts is by
withholding the rent and crediting it {0 the sccounts of the Government
of India shown as minus account in the capital. Ae for the Rs. 1 lakh,
there are certain lines concerning which there are special treaties between:
the British Government and the Persian Government. These lines will
kave to be restored to Persia in 1845 in perfect working condition and the
7alue of these lines is estimated at Re. 25 lakhs. They have to be res-
tored without any quid pro quo to Persis. The way in which the depart-
ment arranges for that is by amortisation, that is, they put aside Rs. 1 lakh
per annum for the payment, for the amortisation of the capital value of,
these lines.

Mr. Ohairman: Against Demand No. 12, Rs. 88,58,000, the Indo-
European Telegraph Department . . . .

Mr. B. Venkatapatiraju: Sir, I do pot press my smendment.
The smendment* was, by leave of the Assembly, withdrawn.

Mr. Ohairman: ] tuke it that the debate has already covered the other
three amendments before the House for the reduction of the Demand by
Ra. 100. Therefore the question I have to put to the House is:

" That a sum not exceeding Ra. 33,68,000 be granted to the Governor General in.
Council to defray the chu{g: which will come ins:onm of payment during the year
ending the 31st day of rch, 1985, in respect of the 'ﬁdmltmrpun Telegraph
D p.“mamt "I"

The motion was adopted.

Dexanp No. 18—INTEREST ON ORDINARY DEBT AND REDUCTION OR AVOIDANCE
or Dest.

Mr. Chatrman: The question is:

“That s snm not exceeding Re. 21,06,000 be granted to the Governor i
Conncil to defray the charge which ‘will come In course of ymon: during ﬂa:.;a:
ending the 3ist dsy of March, 1025, in respect of ‘Interest on Ordinary Debt and

jon or Avoidance of Debt '.”

Diwan Bahadur M. Ramachandra Reo: Sir, I bog to move:
“ That the provision for Aunnuities in Purchase of Railways be omitted,”

* That the demand under the hesd *IndoEuropean Telegraph Departimest’ be
reduced by rupees one lakh.” D be

.
L]
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This demand relates to fhe annuities in purchase of railways. I should
ke my Honourable friend Sir Basil Blackett to give a clear statement of
the position in regard to the spending of these annuities in view of what
kas taken place already. B8ir, I understand that the purchase of railways
is done in three ways. The first method is by the payment of cash. The
second method is known as purchase by payment of India stock and the
third is by means of terminable annuities payable to the companies for a
certain number of years. I understand from what I could gather that
the first course, namely, purchase by the payment of cash, was adopted
in the case of certain railways in India. As an instance, I mpy give the
case of the Nilgiri railway. Even in that case I gather from the previous
statements on this subject that the amount was debited to capital. In
the case of those companies which were purchased by the issue of India
stoocks, the amount covered by the India stock was debited to
capitsl in the past years. That was the case in the case of a
tumber of Railways, for cxample, the Bombay Baroda and Central
India Railway. In the case of those railways the ‘second method
was adopted, namely, the system of issuing the India stock, but at the
tame time the amount was debited to the head of capital. As 1 have
ulready said, the third method is the method of issuing terminable
annuitics paysble for a certain number of years. Now; Bir, in this third
vase, I understand that the Honourable the Finance Member wishes the
emount covered to be debited to revenues. I ask him why he proposes to
debit the amount covered by these annuities to the heud of revenue and
why does he not propose to debit it, as has been done in the case of the
other two methods of purchase, to the capital acecount. Sir, I am aware
that this is a matter which has formed the subject of discussion in tho
fust and the Honoursble 8ir Maleolm Hailey, who was then Finance
Member, referred to this matter in the proceediugs of the Assembly on the
15th of March 1922 in the following words:

*“ The sum provided annuslly for redemption of tho capital payable is, we hold, in
the nature of & sinking fund and according to all conumercial practice would be rightly
discharged by revenue. I think any commercisl man here will agres that as a pure.
matter of accounting it is rightly charged to revenue and could not rightly be charged
to capital. I admit of course at the ssme time that, in view of our money difficulties,

we might consider whother another course could not be taken with this particular
sum but I hold that as a matter of accounts it has been rightly charged to revenue.”

This statement shows, Bir, that the answer to my question is that in the
case of purchnses. of these railways by annuities the Finance Member in
the past regarded it as a legitimate charge against revenue. But my
point is that, when you debit the amount to the capital account when you
purchase railways by cash payment, as has been done in the case of the
Jilgiri Railway, why in this particular matter should railway annuities be
debited to the revenue account. That point has not been answered. On the
other hand, the Honourable the Finance Member said that, in view of the
preulisr difficulties of that year, he might have to consider whether anothor
course could not be taken with regard to this particular item, 1 think
ir the peculiar circumstances of this year my Honourable friend Sir Basil
Plackett ought to take a different course with regard to these railway
avnuities. Here we are faced with the difficulty of satisfying, at leust to
sume extent, the claims of the provinces. If my Honourable frieng thinks
that even in a year such as this, when the amount of discontent has been
swelling year after year, this method which is ocapable of being applied
st:ould not be adopted, then I oconsider that he is ngt meeting our wishes
ir & wag in which we desire him to meet them. Anyhow, I do not sec

L]
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any other explanation except some oceult reason ‘why this amount covered
by the annuities payable every year should be debited to revenue and not to
capital. Sir, this year we arc committed to & policy of borrowing of 80 crores
of rupees every year for capital expenditure. I suggest, Bir, that this amount
end the annuities should be debited to the head of capital so that we may
relieve to some extent the temsion in the provinces. 1 know that the
amount that will thus be available is not very much, because I see it is
ouly Rs. 21,086,000 under this head. But I think if the Honournple the
Winance Member applies this principle and saves some smount which will
Le available for distribution to the provinces, it would be & satisfactory
way of meeting our wishes.

There is another matter and that is that some portion of these railway
annuities are non-votable. I should like to lmow why a portion of the
tame head is placed under the heading ‘ mon-votable’ end another under
ihe heading ‘ votable ' .

Bir P. 8. Sivaswamy Aiyer: Is not there s decision of the High Court
about this?

The Honourable Sir Basil Blackett (Finance Member): 1 am quite
ready to answer in due course.

Mr. Ohairman: Amendment moved :

* ‘I'hat the provision for Annuities in Purchase of Railways be omitied."”

The Honourable Sir Basil Blackett: I rise on & point of order, Bir.
"Ihe provision for Annuities is a non-votable item. I did not understand
the Honourable Member to move that amendment because 1 think it
would be out of order. I am quite willing to answer on the subject but
T should like to have ]your ruling, Sir, whether the amendment itself is
not out of order. It relates to n non-votable item and it exceeds the total
amount of the vote.

Mr. Chairman: That i: a |rint which I think 1 must reserve for the
President to decide.

Mr. Devaki Prasad 8inhs (Chota Nagpur Division: Non-Muhammadan):
But we cannot proceed with the debate without a ruling from the Chair.

Mr. Ohairman: Then I will assume that the ameniment is in order.

Mr, Jamnadas M. Mehta (Bombay Northern Division: Non-Muham-
madan Rursl): 8ir, the intcrest which we have to pay every year in
respect of loans and other commitments and lisbilities is regarded as a
metter of course and wmost of it falls under the head ° non-votable '
Nevertheless, Sir, the insidious and baneful effect of the tremendous figure
of interest which is charged on the finances of this country is very burden-
sume. I say, Bir, that the administration of our loans and interest services
is not such as inflicts the minimum burden on the tax-payer but is, on
the contrary, managed with more or less laxity that should be avoided.
First of all, I will take these recent loans for railways. I do not want
to deal at length with this question as the Railway Budaet is not befrre
us; I would simply make some passing observations on this 80 crores annunl

—_ railway loan. B8ir, the Lecislature was, it acems to me now, in

8 great hurry in committing itself to give 80 crores annually
for railway purposes. It seemns to me that, when a person or a body of
persons has got more money in hand than he or they can spend, there is
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Lound to be a waste which could very well be avoided; and we find that
the railway administration is incapable of spending these 80 crores of
rupees annually in spite of the best possible efforts to do so. And naturally,
under such oircumstances, they will spend as much as they ocan, in es
nuch of & hurry as they can, and therefore not as well as they ought;
with the result that, while the interest is charged to the tax-payer, the
tax-payer does not get the best advantage out of the expenditure. We are
tuld by way of explanation ‘* Oh we cannot spend these 80 crores of rupees
Lecause you do mot give us some 12 crores every year simultaneously to
spend on renewals.’” That, I think, Bir, is an after thought and was
rever brought in a pointed manner before the Railway Finance Committec
on whose recommendation we granted thesc 80 crores snnually. Sir, 1 amn
ot referring here to that matter because it pertains mainly to the Railways.
But I do want to point out that this maoner of voting money, which can-
not bo spent by those who are being given it unless you guarantee a
further expenditure of 2 crores for everﬂ 5 crores voted, is extremely
undesirable and not very satisfactory. There is an Indian proverb, Sir,
that the one thing that does not sleep is interest. Pcople sleep at night.
but interest sleeps neither by day nor by night. and we find that, while
we pay interest, we do not get interest for the money which we lend.
The other day I had tabled a question about the amount which we lent
to the War Office—money during the war and thereatter—and I asked for
information regarding the interest which the War Office paid to us. My
Honourable friend, Mr. Burdon, told us in reply that day that this country
iad spent as muoh as 510 crores of rupees on behalf of the War Office
and it received that money back from time t» tiine but that no interest
was being paid as there was no arrangemcnt to that effect. Why was $here
Lo %rrangement? Why was so much money of the Indian tax-payer
granted to the War Office? Was it because India is so rich that it could
afford to pay 510 crores of rupees without any interest? I do not lmow.
But it seems to me that, even now, there are certain moneys which we
are spending on behalf of the British Government, which are being re-
covered in due course but on which no interest is charged. We pay money
Lo the Iraq Government on which no interest is charged. Why is it that
the Indian moneys are given so cheap? While we have to pay interest to
the tune of 7 per cent. on some of our loans, we get no interest on
crores upon crores of rupees which are lying invested with other people
{rom year’s end to ycar's end.

The Honourable Sir Basil Blackett: Would the Honourable Member
tell me where to find these crores, because I should like them?

Mr. Jamnadas M. Mehia: I refer my Honownble friend to page 664,
Volume IV of the Legislative Assembly Debutes., No. 18. The answor
Fiven by my Honourable friend, Mr. Burdon, was that the total disburse-
ments made by the (Government of India, on behalf of the War Office,
(I am referring to past history, and T am not referring to the present year)
were £842 million, which come to 510 crores of rupees. Well, Sir I think
we are entitled to demand an explanstion as o why no interest was
charged. Even now the thing in being done. The Iraq. Government is
roceiving our moneys; we are paving in India and we are receiving in
Iondon. What the arrangement is T do not know. but the fact remgins that
we are receiving no interest. Then, 8ir, there is another mischicvous and
fernicious practice which is that of sending money from here to England
far too early in anticipation of requirements there. .
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The Honourable Sir Basil Blackett: Sir, on a point of order, this vote
Las nothing to do with the question of remittances.

 Mr. Jamnadas M. Mehta: Interest is lost.

The Honourable Sir Basil Blackett: This vote has nothing to do with
1he question of remittance of money to England. I suggest, Sir, that the
Honourable Member's remarks are entirely out of order.

Mr. Jamnadas M. Mehta: Will you hear me. 8ir? 1 am now consider-
ing the question of intereat in connection with the grant for which this
Demand is made, and I say, Sir, we are losing interest as a result of
making remittancos too ourly.

Mr. Chairman: The particular instance of this remittance does not
scem to me to be relevant and open to discussion.

Mr. Jamnadas M. Mehta: Then 1 need not pursue the matter at all.
All that I can see is that we are sénding crorea on which we get no interest
and, although this is an important question, it is u pity we cannot discuss
it and I only want the Finnnce Member to enlighten me as to when we can
discuss it.

The Honourable Bir Basil Blackett: Undoer ' Genvrnl Administration,’’
1 think,

Mr. Jamnadag M. Mehta: Does that refer to Interest? 1 am quiteé
at g loss. I obey your ruling, Sir, that the loss of interest which this
eountry is suffering cannot be discussed under this head,—I am discugping
$he main motion, 8ir. Where then can it be discussed? [ get no answer.

Mr. Ohairman: You have already had it once.

Mr, Jamnadas M. Mehts: You mean from the Honourable the Finance
Member, Sir. Very well, Sir, then there is another thing about Interest,
namely, that we are further losing interest on—I- do not know whether
again that would be outside this motion, but 1 will mention it for the
purpose of information. 1 tabled another question to the Honourable the
Finance Member on the 8rd March 1924, fromm the answer to which we
find that there was in "England a sum of nocarly 15 lakhs of pounds in the
month of December laust year, lying without interest. (The Honourable
8ir Basil Blackett: ‘‘ No, Bir."’) Yes, B8ir, it is yomr own answer.
Here is the answer on page 1136 of the Legislative Assembly Debates this

)dalar. The total amount of 129 lakhs of pounds during 9 months lving
1dle. .

Then, Sir, there is one thing further. We are paying intercst of
% prores and 80 lakbs on the Treasury Bills which are issued to the Indian
Paper Currency Reserve; for that amount really we cannot take credit to
revenue. This interest is shown as paid to the credit of our revenue.
Why? 1Is it earned by ther Government from any of their revenue-
earning departments? Not at all. Theso 2 crores and 80 lakhs of rupees is
irterest for the security of those who own the Paper Currency of this
country. It is their money. This amount of interest does not belong to
the revonue of the Government. This does not belong to the Finance
Member's ordinary expenditure. This 280 crores belongs to the holders
of the Paper Currencx to whose reserve it should be credited.
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Mr. Darcy Lindsay: Bir, I risc to a point of order. 'Did I understand
sou to rule that we could have a general discussion on the whole question
of Interest on Ordinary Debt, etc.

Mr. Ohairman: My ruling only had reference to one particular instance.
1 do not think that a general discussion on this Demand, which is a
Demand for Interest on grdinnry Debt, is out of order where the object of
the debate is to question polioy.

Mr. Darcy Lindsay: But I point out, Sir, that the amendment before
the House is that, the provision of Annuities in Purchase of Railways be
omitted—Annuities only.

The Honourable Sir Basll Blackett: Sir, I did not rise to a point of
order before because it seemod to me that so little of the Honourable
Member's speech was in order that he might us well make it. But there
i= a heading ** Currency "' under which some of the points he has raised
would be in order. Others of them would be in order under ‘* (General
Administration.’” I cannot see that the interest that we do not receive
has very much to do, Sir, with the question of a vote for interest which we
desire to pay.

_Mr. Jamnadas M. Mehta: Well, Sir, if I am to follow the Honoursble the
Finance Memnber, 1 must discuss part of the question of interest under
currency and part under another head and not the question as a whole.
That is the effect of the ruling which the Honourable the Finance Mem-
«ber has given. Then, 1 was going to discuss the srrangements which the
Honoursable the Finunce Member has suggested in his Budget speech about
the Reduction and Avoidance of Debt. I do agree with him that in a
country like India, the amount of unproductive -Debt, as it is to-day, is
too large, although iny Honourable friend has tried to show as small a
figure as possible for unproductive debt; he has put it at 228 crores but
he forgets to add 49 crores Tressury Bill and the strutegic railway lines
In fact, if the total amount of unproductive debt on which we pay interest
ware taken into account, it would come to nearly 400 crores and not 228
crores a8 the Honourable the Finance Member has said. We are to-day
naturally confronted with the great necessity of avoiding and reducing this
debt. If we can, Sir, T agree with the Honourable the Finance Member
that it is necessary to hit upon some plan of an early reduction by the
prooess he has suggested. But there again, while I agree with him as
to the principle, I say that until that principle is worked out, and we have
reduced the total amount of our unproductive debt to a negligible quantity,
fhe annual burden on the taxpayer will eontinue to be cxtremely heavy
tor practically a generation,—a verv heavy burden indeed.

(At this stage Mr. Pregident resumod the Chair.)

Then, Sir, 1 come to the 18 crores 97 lakhs of interest thut we have
annually to pay on the unproductive debt of the country antl which is.
in fact the result of the military policy under which India is governed.
I do not want to deal with this question to-day because the military policy
is not under discussion now. But at the same time T cannot forget the
4act that this 18 crores 97 lakhs which ix the annual burden of unproductive
debt, is the result of the military policy,—the result of the deficits due to
the military policy and the Afghan war and the Waziristan war %ind many
other wars and the great war. This heavy interest burden of 18 crores
and 97 lakhs is entirely and exclusively and who!l_v due to the military

[ ]
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(Mr. Jannadas M. Mehta. ]

policy of the Government of India for which the Indian tax-payer has to
pay zrithout murmur. Therefore, it was, Sir, that 1 added 18 crores
97 lakhs to the military expenditure in addition to the 68 crores shown
in the Budget estimates for the next year., 1 am sorry 1 wus not here
when the Honourable the Finance Member replied. He said that the idea
that this military expenditure could be reduced was an ‘‘ opium dream.’
1 do not know whether it is an opium dream or a Utopian dream. 1 read
in the newspapers that he said that it was ' an opiumn dream.’’ Naturally
the opium revenue is so much on his head. But whether it is an opium
dream or a Utopian dream, the fact is that we must ceduce this extra-
vagant burden of 18 crores 97 lakhs as soou as possible by economics--
not by fresh loans, not by fresh taxation, not by taxing the people in ons
direction and reducing it in another direction—but by real economy and
by real retrenchment. It is not right to say that you must have fresh
taxation for this purpose. That is not the kind of financo which 1 would
weleome. Any reduction of debt must be the result of a deliberate policy
of retrenchment and economy, not of fresh taxation in other directions or
fresh borrowings of a suspicious nature. That is all, Bir, 1 have to say,
and, according to my Honourable friend, I will have to discuss the rest
of my points when the other sub-heads come up for discussion.

The Honourable Sir Basil Blackett: Might I now raise a point of order?
Might I ask you if you would now give us a ruling on & point which I
understand was left to the Chair by 8ir Henry SBtanyon when he was tem-
porarily occupying your seat. The original motion before the House was
that a sum not exceeding Rs. 21,086,000 be granted to the Governor Gen-
eral in Council to defray the charge in respect of Interest on Debt.
Mr. Ramachandra Rao got up and made a speech. I was not quite sure
whether he moved the motion that the provision for Annuities in Purchase
of Railways be omitted.

Diwan Bahadur M. Ramachandra Rao: Yes.

The Homourable Sir Basil Blackett: The question that I asked your
predecessor was whether that amendment could be regarded in order. It
refers to a non-voted amount which exceeds the total of the sub-head.

Mr. A. Bangaswami Iyengar (Tanjore cwm Trichinopely: Non-
Mubammadan Rural): I question.whether it is non-votable.

Mr. President: A motion for reduction cannot be made in respect of a
non-voted item. I may explain the matter a little further especially for
the benefit of Honourable Members who were not here last year. When
the Governor General issues his Order in Council throwing open for dis-
cussion certain subjects during the debate on the Budget, the agreement
arrived at between the Chair and the Governor General in Council last
year was that that meant that the non-voted items were open for discus-
sion but that it is not in the power of the Chair to permit motions for
reduction in relation to non-voted items. The distinction therefore is
between the discussion of these things and the voting upon them, If the
vote upon an item is not open to the Assembly, it is not open to the Assembly
te move reductions in that item. It is not clear to me from the way in
which it js printed that this is a non-votable item and if this is ‘s printer’s
error, the Honourable Member from Madras and the Chair suffer in
common,
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The Honourable Sir Basil Blackett: In defence of the printer and of
the Depurtment 1 would point out that practically the whole of this grant
in non-votable. We have therefore put in a note A against the four items’
ir. the vote which are votable.

Mr. President: The only course open to the Honourable Member is to
movJa a reduction, in order to raise the question, on the portions which fall
under the voted portion, and not on that portion which in not open to
actual reduction by the vote of the Assembly. I presume the Honour-
eble Member appreciates that.

Diwan Bahadur M. Ramachandra Rao: That is exactly what I did.

Mr. Jamnadas M. Mehta: Do I take your ruling, Sir, to be that, while
smondments cannot be moved, the diacussion can range over the whole
tield of Interest administration?

Mr. President: Yes.
Mr. Jamnadas M. Mehta: Thank you, Sir.

Mr. A. RBangaswami Iyengar: Mr. President, your ruling has quite
claritied the ]fouition su far as the figures entered in the estitnates are-
concerned. ut although it may be that not having this figure of Rs. 1}
crores under the votable head we cannot vote on it, I desire, Bir, to draw
attention to the fact that, as a matter of fact, this sum of 1} crores ought
tc be made votable. You will find, Sir, that this item of 1} crores is for
Annuities in Purchase of Railways. The capital portion of it is 1 croro
ond 25 lakhs. In the Railway estimates also we find that there is another
sum put down for Annuities in Purchase of Railways in respect of the
m.terest portion thereof, of about 2 crores and 97 lakhs. Under the rules
which have been framed under section 67-A of the Government of India
Act, it is not within the power of the Governor General to make non-
votable charges out of revenues which do not come under any of the
heads excepted in clause (8) of section 67-A.

Section 67-A (8) says:

* The proposals of the Governor Q(eneral in Council for the iation of
revenue or moneys relating to the following heads of expenditure shall not be sub-
mitted to the vote of the Legislative Assembly, nor shall they be open to discuasion.'*:

In other respects, as section 67-A (1) pays:

**The estimated annual expenditure and revenue of the Governor General in-
Council shall be laid in the form of a statement before both Chambers of the Indian.
Legislature in each year.'

Moreover, sub-section (2) of the same section sayr:

** No proposal for the appropriation of any revenue or moneys for any purpose shall
be mude except on the recommendation of the Governor Gme:l?" vE

Therefore, _t.hia has to be laid before us and the vote of this House hag
t to be obtained. The clausc under which this is sought to be excepted
8 ‘' (i) interest and sinking fund charges on loans oL

The Honourable Sir Basil Blackett: On u point of explanation, Sir, as
it might save a little time—I would point out that though it is a possibly
debateable quesetion whether this is mterest and sinking fund charges on
loans, it comes clearly under the second head '‘ expenditure of which the
araount is prescribed by or under any law.”” The point war raisad a year
ago and a full explanation was given. I think that if the House will
accept that as a statement we should save the trouble of discussing it.
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Mr. A. Bangaswami Iyengar: I would certainly like to peruse that
debate, but I am not prepared to accept the conclusion that the
‘debate has exhausted the question beyond the possibility of deoi-
sion again. My desire to raise this question and to make it votable in
this House is based on the fact that this payment of snnuities out of the
crdinary revenues of this country is certainly a procedure in finance which
is unsound in principle. I think that these appropriations of revenues
towards the capital account have been inade repeatedly in these estimates
this year with a view to swell the revenue expenditure head of the Budget
80 as to arrive at a deficit which will make it possible to maintain the salt
auty at Rs. 2; and to allow remissions in provincial contributions to be
made only on that basis, that is, s0 a8 not to enable this House to vote
u reduced salt duty and also to make provizion for u remission of Pro-
vincial Contributions. I had occasion to point out yesterday that twn
itetns of such expenditure under the Railway Budget were so included
under the expenditure side which ought to have been put down under the
capital side. This is also a sum which has heen similurly treated and 1
object to the whole procedure by which such large slices of the revenues
of the country are appropriated towards the re.pavment of capital. That
is all I have to say on this point.

The Honourable Sir Basll Blackett: Sir, 1 might pcrhaps begin by
dealing with the question whether this ought or ought not to be voted.
1 am delighted to find my Honourable friends taking such an interest in
the question whether a sum is voted or non-voted. On Monday, as far as
I understood, their view was that it did not matter,

Mr. A. Rangaswami Iyengar: 1t did certainly. If all the items are
made votable, we are here.

The Honourable Bir Basil Blackett: As I understood the discussion on
Monday, the Honoursble Member said that Parlisment made a mistake
in passing the Act of 1910 and in thinking that he wus a fit person to be
responsible for voting on any itemn and t.ﬁut it did not matter whether a
thing was voted or not. But I am very much delighted to find that he is
taking a different view to-day. The answer as to whether it is votable or
non-votable is quite simple. It ix an amount ** prescribed by or under
any law.”” There sre Acts of Parliament in connection with the purchase
of these railways. So that one need not enter into the other question
whether it is an interest or sinking fund charge on loans which would be
debateable, though it might finallv be decided under clause 67-A (4) which
says that the decision of the Governor General in Council in such matter
is final. So much for the question whether this ought to be voted or not.

The Honourable Members from Madras who are taking an interest in
this subject are clearly moved by the interesta of Madras with which I
-sympathise. They are trying to find some means of both eating their cake
and having it too, or having their salt and eating it too. The Honourable
Member who first spoke made a plea that in the peculiar circumstances
of this year we should raid the sinking fund, that is what it amounts to.
1 have now attended something over 20 Budget debates in different parts
of the world and I have never heard one in which the peculiar eircumstances
of the year were not mentioned ns an cxcuse for doing something that
-ought not to be done. (A Voice: °'‘On both sides.”’) Possibly on both
gides. P do not quite know what the peculiar circumstances of this year
are. I understand the peculiar position of some Madras Members. (Mr. A.
Rongaswomi Iyengar: ““The position in which we have been placed by
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you.”) I am in full sympathy with them in their claim, but that is not

what is now in question. Last year this sum was provided under the
head of Railways and we had a considerable discussion on the question
whether it was properly chargeable to revenue or properly chargeable to
capital. At the time, if Honourable Members will loovk at the debate,
they will find that I said that in my opinion it was in the nature of a
rovision for reduction of debt. Whether you should provide a sinking
und or not was a question which you might discuss. Whether this was a
<apital charge or & rovenue charge was not really u debateable question.
1t is & provision for paying off capital. You can pay off capitel either by re-
borrowing or by providing money out of revenue. Bo that you cannot
really usefully argue whether or not it is properly chargeable to capital
or properly chargeable to revenue. It is a provision for reduction
of debt which you may or may not re-borrow. DBut last year
1 went on to say that in o year in which for the first time for some
years we were struggling to balance our Budget we should not make a
good impression throughout the world if we did it by deciding arbitrarily
to borrow for a purpose for which we had hitherto provided money out of
revenue. In view of that discussion, during the year I devoted and the
Finance Department devoted quite u considerable time to the question
of our total debt and the proper way of dealing with it. Some of the
results of that consideralion were given in paragraphs 27 to about 88 of
my Budget Speech in which [ tried to suggest principles which should
govern our provision for debt redemption and the application of those
principles. Now, the principles there laid down, when applied to our
existing dobt, suggested that something like Rs. 4 crores was a reason-
able provision to make in the current year for reduction of debt. If I am
ic believe the Honourable Member from Bombay the amount of our un-
roductive debt is very much larger and therefore the provision ought to
ge very much larger, but T do not believe him. The view that I suggested
there was that something like Rs. 4 crores was a suitable sum to charge
this vear to revenue for debt reduction and it ia on that basizs that our
ertimates are prepared. 1f we werc to accept the Honourable Member's
suggestion that instead of providing the capital portion of this annuity out
of revenue we should provide it out of capital, it would make a redue-
tion of over one crore and 25 lakhs, to take the annuities only, and reduce
the total provision to something like 2} crores of rupees. The view that T
take is that 2} arcrees is an insufficient provision to make in thiz vear or
at the present time for reduction or avoidance of debt

Mr. A. Rangaswami Iyengar: You have a windfall, Sir.

The Honourable Sir Basil Blackett: Regard buing had to the size of
our total debt. B0 far as concerns the windfall, that part of it which
becomes available will serve slightly to reduce the aggregate of the
accumulated deficits of the previous five years.

Mr. A. Rangaswami Iyengar: You have brought down the floating debt
encrmously.

The Honourable Bir Basil Blackett: It has been brought down, but the
debt itself has not been oxtinguished. The floating debt which has be-
-come & long term debt still romains an obligation. The view that I hold
is simply that we shall not be justified in providing less than 4 grores this
year.

‘Diwan Babadur M. Ramachandra Rao: Why this vear, Bir?
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The Honourable Sir Basil Blackett: I have answered that in.four pages
ot print and 1 do not think the Honourable Member wishes me to repead
that. 1 say the ciroumstaunces of this year are not peculiar or, if they
are peculiar to any particular extent, the peculiaritics point in the direction
of making it desirable that our provision for avoidance of debt shéuld be
rather larger than smaller, in view of the additions which we have been
making to our debts in recent years. So I am not willing therefore to
sccept the view that we should charge these annuities to capital if it
means that we should reduce our total sinking fund by that amount. I
do not think the Honourable Member is really interested in suggesting
that we should charge these annuities to capital but include in this vote
s provision for reduction or avoidance of debt of an equivalent amount.
That would not help Madras or anybody clse as far as I can see. I
would like just to add that, even if we did decido this year to reduce our
sinking fund, I do not think it would really serve Madras urposes
because it would be a suitable thing to have a surplus in hand this year
with 8 view to dealing with the deficit which would face us on present
indications were we to reduce the salt tax to 1-4.0. That is the double
argument with which I have t> meet the Honourable Member.

Mr. A. Rangaswami Iyengar: That iu where the shoe pinches.

The Honourable Sir Basil Blackett: Mr. Mehta raised a good many
points. I am always interested in his speeches. My reply to his last one
was evidently not correctly reported in the papers. What 1 said was
that it was iis speech that suggested the opium dreamn, because it was
such & beautiful dream. We were going to have an army which would
oost us at most a crore if not minus a crore and no taxation for anybody
and a gift was to be made to Bombay in place of our present Provincial
contribution from Bombay. He went on to deal with a good many
points which I am afraid are not striotly in order on this vote. I should
ltlh.k? to attempt to answer one of them, so that it may be cleared out of

way.

Mr. Jamnadas M. Mehta: ] usk vour ruling, Bir, and you gave 1t
in my favour. 8till the Honourable Member says that I was irrelevant.
You did rule that, although the whole item may not be votable, the
discussion can range over the whole debt administration.

Mr. President: The point put to me wus what was open for discus-
sion in a demand some items of which were votable and some were non-
votable. Everything that is included in Demand No. 18, *‘ Intcrest on
Ordinary Debt and Reduction or Avoidance of Del:it ** is open for discys-
:ionh,mla:t Ais not open for vote except in the four points mentioned under
00 A,

The Honourable Sir Basil Blackett: That war my point. The Honour
sble Member will presumably have unother opportunity on the Finance
Bill for covering wider ground. But, if 1 am now allowed to travel with
him s little beyond this vote, I shall be very ylad to do so. He suggested
that crores of rupees were left in the handu of the British War Office
without interest. There is a good deal of wisconception an that subject.
During the war large payments were being made by the British Govern-
ment oo behalf of India and large pavinents were being made by the
Indian Gdvernment on behalf of the United Kinedom and, larre sums
sometimes on one side and sometimes on another became due each way,
Az a matter of fact an arrangement was made for monthly pavments in
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advanoe which still continue under certsin circumstances. I went ve
carefully into this matter last yenr in view of o statement which had bes
made that we ought to have made a claim for interest against the British
‘War Office and I came to the counclusion that had we madc such a claim
we should have had a counter cluim for u very much larger smount which
we could not have rcsisted, su that in weal or in woe we have had rather
more in the interest which we have saved by not raising that question, than
we should have gained had we asked the British War Office to pay interest
on the sums that were lying from time to time at the credit of India with
tbe War Office. The subject of exchange and remittance into which they
Honourable Member entered would raise such s long discussion and we *
should so clearly differ that I think I must be excused from following
Mr. Mehta into that. The difference between his views and mine is
fairly well known and the House would I think rightly be unwilling to
disten to a debate between us on that subject which might last for a very
large part of the afternoon.

Sir P. 8. Bivaswamy Alyer: About the explanation which has been
given by the Honourable the Finunce Member with regard to the capital
portion of the annuities un purchaso of railways under the head of in-
terest, 1 do not fecl very much enlightened by the explanation which he
bas been good enough to offer us. Tt. is expreasly put down capitnl por-
tion, Why is it entered under the head of interest?

The Honourable 8ir Baril Blackett: Will the Honourable Memboer read
the whole of the title—Interest on Ordinary Debt and Reduction or
Avoidance of Debt?

Diwan Bahadur M. Ramachandra Rao: The Honourable the Finance
Member has not really glven me any satisfactory explanation to my re-
murk as to whyv a particular portion of these railway purchases should be
paid for by cash. Eor exumple the Nilgiri Railway was purchased by cash
and the expenditure involved was debited to capital account. Then in the
cnse of those railways which arc purchased by payment of India stock they
were debited to the capital account of the railways. Now I ask why in
regard to these annuities pavable on various productive public works the
amount involved should not be debited to the capital account under the
railways. That was the question which I raised. It is not a question of
payment of interest on thene annuities. It is a question of that portion
of the capital which, ag iy Honourahle friend himself suggested, has to be
paid by borrowing again for a productive public work- That is the point
that 1 want to raise under this vote and if my Honourable friend proposes
to do this this year, it means there will be & saving under revenue of 1}
orore which would certainly meet his wishes and our wishes. My Honouratle
friend of course made some remarks about the peculiar circumstances. He
scems to be also in the peculiar position of avoiding whut I may call a defi-
oit by putting us into the dilemma of consenting to a most unpopular tax.
I give him a chance here of {nking this out of the revenues of this yvear,
ond 1 am frankly of opinion that this amount which will have to be paid
year after year for produotive public works will have to be paid out of the
capital account of the railways; and the annuities will have to be included
in the annual account of the vear for productive public works. 1 wovld
ask why that policy should not be pursued. On that matter I regret that
my friend has not given a satisfactory answer, becnuse it was followed in
the case of railways which were purchased bv the issue of India Stock and
by the payment of stock. Why has he introduced this new policy of
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Diwan Bahadur M. Ramachandra itso. ) .
; revenuc expenditure under the head of Avoidancs of

i ! il 3 . -
Debt? t%h:: is the question which I have raised by this motion and there
is no answer to me in regard to that matter. 1 should like my Honourable
friend to think over it, and 1 would st Sir, to urn the Hogme for
lunch now to give my Honourable friend a chanee of thinking over it.

The Honourable Sir Baasll Blackett: I think 1 cun answer that point
which I did not before answer in full in o few minutes, The Honourable
“Member is quite right in snyving that we have purchased and paid for rail-
“'ways in three different ways. But he is not right in saying thet whea
we have purchased a railway by means of un annuity we have not included
in the capital charge on ruilways the total cspital value of annuities. What
we have not done—and this is the only point in which there hus been any
difference this year—is that we have not hitherto included in our state-
ment of total debt the outstanding capital which has not yet been repaid
by the annuities. This vear in order to get a complete statement of our
debt I have included the capital value of liabilities undergoing reduction
by way of terminable railway sunuitics at a total of about 90 crores. The
only difference therefore is that hitherto, so far as our public statements
have been concerned, thers has been an understntement of our total debs.
by 90 crores. But there is no change in the policy of charging year by
year the annuity in repaymeunt of that sum to revenue. No change has
been made at all except that it is being churged now under the head where
I think it does properly come ‘Appropriation for Reduction or Avoidance
of Debt™’ instead of under the head “Railways.'” The provision for reduc-
tion or avoidance of debt in this vear's Budget is as a matter of fact some
80 lakhs less than it was last year, because we have omitted the special
provision of 80 lukhs for additional depreciation fund for the remsons ex-
plained in my Budget speech. What is now suggested by Madras is that
baving already reduced our winking fund hy 05 lakhs, we should reduce it
further by something like u crore and a quarter, and that is what I Rug-
gest we ought not to do.
Mr. A. Bangaswami Iyengar: Sir, may 1 know whether this payment to-
wards the repsyment of capital in the form of wnnuities comes from rail-
way revenues or genersl revenues?

The Honourable Bir Basil Blackett. )ne cannot earmark the partiou-
lar rupec which puys a particular sum. It possibly comes out of the Hon-
ourable Member's pocket, but we propose t charge it in future on the
general revenues. It is only n method of sbowing your accounts, whether
you show it as chargeable to railway revenues or general revenues.

Mr. A. Rangaswami Iyengar: May I ask one more question? The differ
ence betwecn charging the repayment of capital on the railway revenues or
on the general revenues, I think, is patont, and 1 ain sure the Finaneo
Member does not mean to say thut there is no difference.  What we want
to know from him is this, Why should be put down us a liability against
the general revenues and us a part of the general revenue expenditure the
capital that is repayable on account of the purchase of railway property
which ought to he met not merely by finding the interest for it from the.
rallway revenucs, but also by finding the payment of that share of the capi-
tal which is represented by the unnuity? Why should that policy be de-

under what is now a non-voted itam. 1 say, Bi '
entitled to kmow why this amount hay been ihifﬁfﬁut:) ?ﬁ%:n::wth;:;d‘in e
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The Honourable Sir Basil Blackett: 1t has always been non-voted and
a8 for the reasons for shifting this charge frum the Railyay to the general
Budget, if the Honourable Member will look av paragraph Bl sand the suc-
oceeding explanation in my Budget speech. he will find them stated in futl.

Diwan Bahadur M. Ramachandra Reo: In view of the fuct that a por-
tion of thia demand ig non-votable, I trust that my Honourable friend will
oonsider all wo have said to-day und will be able to meet our wishes,

Mr. President: | must point out to the Honoursble Member that therc
is po motion before the House except the origivul motion, us the motion
be proposed to move is ultra vires.

Diwan Bahadur M. Ramachandra Rao: It ix so.

Mr. Preaident: The point ix thut the*Honourable Member sttempted to
move & motion which was uitra rircs. . Ar that motion could not be moved
it thercfore does not exist.

The question is:

** That a sum not expeeding Rs, 21,06,000 be granted to the Governor General in
Council to defruy the charge which will come in course of payment during the year
ending the 31st day of March, 1025, in respect of ‘' Interest on Ordinary Debt and
Reduction or Avoidance of Debt’.”

The motion was sdopted.

The Assembiy then andjourned for Lunch till Ten Minutes to Three of
.the Clock.

The Awscinbly re-nsseinbled after Lunch at Ten Minutes to Threc of the
Clock, Sir Chimanlal Setulvad in the Chair.

DuManp No, I4—IxTEnkst o8 MisCELLANEOUS (OBLIGATIONH.
Mr. Ohairman: The question is:

* That a sum not exceeding Rs. 3,62,02,000 be granted to the G Geueral i
Council to defray the charge which will come in gm‘u of psm:: ::::irng the hz;?

:g:ding tho 31st day of March, 1825, in respect of ' Interest on Miscellaneous O
ions "."’

Mr. B. Venkatapetiraju: Sir, 1 just wunted to get information about
‘"Interest on undrawn balances of capital deposited by Railway Companies '
(vide item No. 85, page 48). I should like to know whether any railway
oompaqﬁ deposited uny capital with Government, and whother any interest
wae paid.

Mr. A. V. V. Alyar (Finunce Department: Nominated Offi-
cial): 8ir, T would first explain that this partioular entry is
8 more or less obsolete one. No figures in any of these years
relate to this particular cntey which has  been carried on from
the previous years’ volumes, and the last yoar in which this item oocurred
wag in 1019-20. The nature of the item is this. The Becretary of State
at timmes raises funds through railway companies. The particular company
which raises a certain amount does not use the whole of that sum for capi-
tal expenditure; there is o surplus left, and interest on that surplys is paid
by charging the amount to this head and crediting a corresponding amount
tn the earnings of railways. That is what the transsotion represents.

The .motion was adopted. .
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DEMAND No. 15—GENERAL ADMINISTRATION.

Mr. Ohairman: The question is:

“That a sam net exceeding Ra. 72,05,000 be granted to the Governor General in
“Council to defray the charge which will come 1 course of payment during the year

-ending the 3lst day of March, 1025, in respect of * General Administration ',

Diwan Bahadur M. Ramachandra Rao: Sir, in the first place 1 should
like to ask you as to the limited scope of the discussion under this Grant.
So far as 1 understood the President, he suid that there might be a general
discussion of the whole of the Grant on a Rs. 100 motion. I should like to
know, in view of that statement, whether I should move the motion stand-
ing in my name under the head of Foreign and Political Department and
whether the discussion would range over the whole subject of the Depart-
ments under this grant. I should like to know whether 1 should have
confine myself to this particular itam covered by the affuirs administered
by the Foreign.and Political Department.

The Honourable 8ir Malcolm Halley (Home Member): Bir, without
derogation from any ruling which you may give, might I ruggest that, as
the question of order was put to the President himself by Mr. Ramachandra
Rao, it might be convenient to pass on to some of the suceceding items
and allow the President hinself on his return to answer the somewhat difli-
cult question which Mr. Ramachandra Rao put.

Diwan Bahsdur M. Ramachandra Rao: Then, Bir, in view of what the
Leader of the House has stated, 1 would confine myrelf to the Depart-
.ment whose vote I wish to reduce to Rs. 100. 1 takeit, 8ir . . . .

Mr. Chairman: You are inoving No. 74?
Diwan Bahadur M. Ramachandra Rao: Yes.

Mr. Ohairman: If you are moving No. 74, inasmuch as it relates to the
subject of the Foreign and Political Departmnent, you must confine your
remarks to that part of the General Administration.

Diwan Bahadur M. Ramachandra Rao: I take it, dir, subject to your
ruling, that there would be an opportunity of making general vbservations
on the whole of the Grant No. 15 when it comes under discussion?

The Honourable Sir Maleolm Hailey: It might be convenient to the
House, if Mr. lamachandra Rao would move No. 75 and defer No. 74 tutl
the return of the Honourable the President? That is my suggestion.

Mr. B. Venkatapatiraju: Moy 1 request, Sir, sas the I'resident has
gtated that in raising this discussion which would roam over the whole sub-
ject instead of being confined to a single subject, that you might find it
possible to permit Dr. Gour to move his motion under the head General
Administration so that all these general observations might be made under
that head, and that that would facilitate matters, ns otherwise wn would
find it (:l,iﬂ’tcult to decide where to stop with reference to our general ohser-
vations?

Dr. H. B. Gour (Central Provinces Hindi Divisions: Non-Muhamma-
-dan): I.rise to 8 point of order. Only a few hours ago the President ruled
that under each head there might be a general discussion, and after that
genera)- disoussion on that head the subsequent motions desling with the
reductions of specific amounts might be directed to particular isgpues. Now

[ ]
L]
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in that view I think Mr. Venkstapatiraju is right that there should be a
general discussion on the policy and character of the General Administra-
tion under this head covered by my Amendment No. 86; and then I sub-
mit it will be open to the other Members to draw the attention of Govern-
ment to particular heuds and sub-hcads and eriticize the policy of those
Departments. 1 therefore suggest that vou should order, Sir, that the
general criticistm of the Administration covered by my amendment be taken

up first,

The Honourable 8ir Malcolm Halley: It will be within the recollec-
tion of the House that in making that observation the President was making
n suggestion to the House and not a ruling. The President expressly
oxcluded General Administration, which he said was & head providing for a
considerable number of departments, and he specifically . suggested that
criticisins relating to the work of cach Department should be taken up
separately.

Dr. H. 8. Gour: But. Sir, if we are dissatisfied with the Generual

Administration, including all the Departinents,—the main underlving policy
of the Administration?

The Honourable Sir Malcolm Hailey: That is quite unthinkable!

Dr. H. 8. Gour: I submit I am entitled to press, Bir, for pre-audience
under my amendment No. 86.

[
* Mr. Ohairman: [ think the Assembly will be quite in order, and also
it would be convenient to my mind to proceed to No. 76.

Diwan Bahadur M. Ramachandra Rao: Sir, I beg to move:
* That the demand under sub-head ‘ Home Department ' be reduced by Rs. 100.""

Sir, I should like to make a few preliminary observations in regard
to the points that | wish to raise for discussion under this head®
I tuke it, Sir, that the question of a discussion of the events
which happened at Jaito appertain to the department which is now under
consideration.

The Honourable Sir Malcolm Hailey: They have no reference to the
Home Department at all,

Diwan Bahadur M. Ramachandra Rao: I was in doubt myself.

The Honourable Sir Malcolm Halley: If they refer to anv department,
it would be the Political Department. No orders proceed from the Home
Department at all. :

Mr. Ohairman: We are now concerned with the Home Department.

Diwan Bahadur M. Ramachandra Rao: The point that T wish to raige
under thix amendment is the position in regard to the recommendations of
the Leo Commission.  8ir, it has been said that this Assembly possesses
oonsiderable finaneisl powers. One of the things that has happened dur-
ing the last three years is that schome after scheme which imposed finan-
cial burdens on this country was accepted by the Secretarv of State.
Schemes rolating to the pensions, allowances, salaries, compensdtion on
premature retirement, and various schemes of a like character have been
discussed on the initiative of the Seoretary of State by the Government
and between the Government of India and the Betretary of State and

’ L]
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between the Government of Indin and the Local Governments. All theso
schemes, Bir, have imposed considerable financianl burdens on this country,
the non-effective charges have been incressed, salaries of certain of the
officials have beep raised, the allowances have been revised; and in every
way it i8 & matter for extreme regret, so far as thie Assembly is concerned,
that these schemes have not been considered in this House. We have
been told that we have a parliamentary system in this country. We ask
the Honourable the Home Member whether any P’arliament would tolerate
the imposition of burdens on the country to which it is responsible frow
8 body which is outside the country and which is itself not responsible to
the Legislature of that country? That is the position which we are in at
the present. -lny, and I ask, therefore, for a definite assurance whether,
in view of the appointment of a Comminsion, namely, the Lee Commission,
which has been appointed agninst the express wishes of this House, we
in ‘this House will have nn opportunity of discussing the finuncial- and
administrative proposals with which that Commission is wow desling.
We have been told, Sir, that the report of this Commission, being a
Royval Commission, is likely to be presented, either to the Hecretary of
State or to the Houses of Parlinment, and that the activities of that Com-
mission are likely to come to an cnd by the ond of thin month. Now,
I should like first of all to suggest to the Honourable Member that this
report should be simultaneously published in this country and in England.
The second suggestioh that I should like to make is that no orders should
be passed by the Secretary of State without the whole of the report in
all its aspects being examined by this House. (Dr. H. B. Gour: *' That
has been promised last vear. ') My friend says that it has been promised
last year. I do mot wish to charge the Government with breaking their
promises.

* Mr. Jamnadas M. Mehta: With what will you charge it then?

Diwan Bahadur M. Ramachandra Bao: 1 do not wish tq charge it
with anything ut present. 1 shall wait and sec. But I would ask the
Honourable the Finance Member and the Honourable the Home Member
to take steps for ite simultaneous publication and to make arrangements
for its discussion as early as possible before the Government of India
and before the Becretary of State proceed to pass orders on this matter.
It is a matter of common experience, Sir, in these Councils that the
Executive which is not responsible to the Iegislature proceeds to deal with
these large questions without any reference to the Legislature and after
it once takes up this position, it generally sticke to it and suys that the
matter is now too late and there can be no further reconsideration of the
subject in view of any remarks which the Legislature might make on the
proposals. Therefore, with a view to avoid this . contingency, 1 ask the
Honourable the Home Member to arrange either at the May meeting or
at the September meeting for the definite consideration of the recom-
mendations of the Lee Commission and to get an expression of opinion of
this House on those recommendations before either of these two authorities
or the Local Governments, who are also concerned in this question, pro-
ceed togdeal with them. The control of the all-India services is now a
central subject nnd it is for that renson, 8ir, that I am muking this
request. There have been difficultios duﬁg the last three vears in regard
to the control of the,nll-India services. onourable Members arc aware
tl.mt cach of the Provincinl Governments had appointed Retranchment
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Committecs.  Those Retrenchment Compittees had definitely recom-
mended the abolition of some of the appointments which are in the cadre
of the all-India services, which are under the control of the Central Govern-
ment and the Becretary of State. 1 will mention one class of appoint-
ments—the Executive Councillorships. The Madras Legislative Council,
1 believe to the best of my recollection, discussed this matter more than
onoe and it recommended that the number of Executive Councillors shouid
be reduced from 4 to 8. My predecessor in office, the gentleman who
reprosented the constituency which I represent here to-day, ssked in this
House about 18 monthe ago ns to what became of that recommendation.
The matter was then said to be under consideration. 1 believe the matter
ig still under consideration, because the four Members of the Executive
Council wre still holding office in Madras. Then, in regard to Bengal,
I have n recollection also that the Legislature recommended that the
Exccutive Councillors should be reduced from 4 to 2. I do not think that
recommendation has been given effect to as yet and the Bengal Retrench-
ment Committee said definitely that the expansion of the Executive Council
administration from 8 Members to 7, -including the 8 Ministers, was =«
great anomaly. Then, again in the Central Provinces, the Retrenchment
Committee suggested the reduction of one of the Members of the Executive
Couneil, and, transfer of his duties to one of the Ministers. I am sure my
friends from the Central Provinces will support me in that statement.
(The Honourable Sir Malcolm Hailey: ' Are there still Ministers there? ')
JOf course the Honouruble Member is referring to recent events in the
Centrnl Provinces. 1 dare say he will say something on that matter also
during the course of this discussion. Then, there are various other recam-
mendotions as regards the provincial exeoutive officers. These recom-
mendations have been under consideration during the last two or three
years, and whatever may be the justification for the expansion of the
Executive Government at the time when the reforms were introduced,
the consideration being at that time that there were gentlemen who were
then in serviee whom it would be hurd to turn out of office at that time,
1 think, Sir, that this expansion of the provineial Executive Governmeat
to undesirable lengths has created the most unsatisfactory impression
throughout the country, namely, that the reformned Governments do not
care for cconomy, that the Governments are top-heavy; and no attempt
made by any Legisthture has succeeded on account of the impression that
the services would lose these highly paid appointments. 8ir, for this
reason, I think that the whole question of the organisation of the all-
India services has to be thoroughly threshed out in this House; and :f
the reference to the Lee Commission covers the whole ground, I think
it is absolutely essential that, before adding any further burdens on the
tax-payer in this country, we should have an opportunity of testing by
discussion in this House the results of the efforts of the Lee Commission.
Therefare 1 would ask for a definite nasurance on this score and I would
suggest thut the Honourable Member should definitely announce either
to-day or before the end of the session that an opportunity will be pro-
vided for the disoussion of this subject. That is one matter on which 1
should like to ask for an assuranoce.

Bir, there is nnother matter about which I am not quite sure whether
it comes under the department which I am discussing. That is the ques-
tion of the Moplah prisoners of the Madras Presidency. In answer to
an interpellation by me at the beginning of this s¢ssion the Honourable
the Home Member stated that there are 204 men in the Andamans at the
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present day. I should #ke to ask the Honourable Member to oconsider
whether, in view of the fact that this Moplah rebellion is now mare than
three years old, it is still necessary to pursue this policy of keeping out
men who undoubtedly did commit breaches of the peace and order, whether
n more humane policy should not now be undertaken and whether the
Government of India, in virtue of their powers of supervision and control,
would reconsider the whole policy of releasing as many men as possible
who are now under detention in regard to this Moplah rebellion, The
matter has been discussed very many times in the Madras Council and
also during the course of the sittings of the last Assembly. The question
ns to whether all these persons should be released irrespective of the
offences eommitted by them is certainly not my suggestion. But there
ure many men who are under detention, whom it is no longer necessury
to detuin in oustody, and that is a matter which requires consideration.

Sir, on the subject of political prisoners which has also been so oftun
discussed in this House 1 will ask the Honourable Member to make up
his mind to pursue a different policy from thet which has been pursued
in the past. During the last three years several men have been sent to
jail and it has been the complaint of my Honoursble friend Mr. Patel that,
sinoce the introduction of the reforms, 40,000 to 50,000 men have beon
sent to jail. 1 can say from my perwonal experience that several young
men, who would not-plead guilty and who would not certainly recognise
the courts before whom they were brought up, went to jail for want .f
defence. It is true that at that time this attitude was taken up but 1
should like to know whether it is still necessarv for the Government of
India or even for the Provincial Governments to pursue a polioy of lecking
up persons who I do not think are the persons who disturbed the peace in
any substantial manner. 1 should like to know whether it is necesmary,
n8 is being still done in Madras, to detain under custody persons who have
been enguged in what they oall peaceful picketting of liquor shops. 1
should like to know whether in these circumstances, when the political
conditions in India have changed, the Jovernment will revise the inatrue-
tions, if any, that they have issued, to the Local Governments in this
respect. These are the three matters on which I would ask the Honourablo
the Home Member to make u statement to this Ho

(At this stage Mr. President resumed the Chair.)

Mr. M. K. Acharya (SBouth Arcot cum Chingleput: Non-Muhammadan
Rural): 8ir, the sweet reasonableness with which the Honourable
Mr. Ramachandra Rao has put forth the Erieva.nccs with respect to the
organisation of the services, and so on, ought to be a matter of congratu-
lation, 1 dare say, to all of us. If sweet reasonablencss is a virtue, somo-
times a frank candour in the statement of what we feel becomes no less
n virtue, when we have to state once in a year what we do feel, or rather
what those whom we represent here feel. 8ir, in dealing with this almost
all-powerful department, the Home Department, I would draw the atten-
tion cf the Government to the great discontent which is prevailing in the
oountry not merely on account of the manner in which the services aro
mgnned, and to other definite items in the administration, but to what
may bé& called the general policy of that administration. I do most
ardently desire to take this og;mrtunity of putting before this House as
the feeling of the great maas of the people in this country that the time
has come when the Government ought to initiate a more humang policy,
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a more symputhetic polioy, by which people will be ddwn in larger num-
bers to co-operate with the Government, as the Government say they do
desire us to co-operate. 1 hope that the officers of the department con-
cerned, and the officer in charge of the Home Department here would issue
ingtructions to the provinces and muke it clear to them that a new line
of policy should be adopted in regard to matters which are put down in
vague terms to-day as the maintenance of law and order, of peace and
tranquillity. In those matters a much more careful policy ought to be
pursued in the future and that is the chief point which I desire, with ail
the carnestness at my command, to lay before this House und the Home
Department. ' -

Looking into the figures of the Home Department, 1 find, for instance,
that there is one big branch of it which is called the Central Intelligense
Department. It takes away probably about one-half of the total Demand
under’ that particular head, about 6 lakhs und odd. I do not know if this
Central Intelligence Department is & twin brother of the old Criminal
Intelligence Department. 1 will be the last person to deny that the Gov-
wrnment should not have its own officers who will keep Government fully
conversant with what is going on in she country. But, I want to know,
how that depurtment is administered at the present time. I want to
know, whether it is administered in the best interests of the people con-
cerned and, whether all the intelligence that is being conveyed by the-
{‘entral Intelligence Departinent to the ofticers of the Home Department
happens to be intelligence which is well based, which is reliable and un
which the verdict of the people will be a verdict of confidence. These
points ought to be carefully taken into account, for we believe that in
many cases the right intelligence is not placed before the highest officers
«f the Govermmnent, who in their turn do not take care to sift all the
information that is placed before them. Often it happens that these offi-
cers either do not possess the time or they do not possess the necessary
facilities for sifting the intelligenoe which isn placed before them, before
they issue orders to the various subordinate officers.

Take, for instance, the case for the refurence of which permission has,
1 think, been given, namely, the Jaito affair. I would like the Honourable
the Home Member to inform himself as to what exactly is taking place
not only through the departmental sources but, if possible, through other
sources. Departmental reports, ss we all know, are mostly written
after the events have taken place in order to keep up the prestige of the
department. And what is written to keep up the prestige of the depart-
ment is not always what is sbsolutely true us matters of fact. Therefare,
Sir, though I am keenly alive to the fact that more Indians should bz
<mployed and retrenchment should take place in the top services and so
on; vet, that aspect is a subordinate consideration in respect of many of
us., We would rather like—whether the administration is, as we commoniy
put it, by the Brown Burcaucracy or the White Bureaucracy—we would
rather like that the administration and policy of the Department—whether
mnnned by Indians or by Europeans,—should be guided by considerations
of equity and justioe; for indeed the groat work for which His Exocellency
ithe Viceroy came to India was to administer the country, as he himself
said, in acoordence with the principles of justice and equity. He came,
he uaid, to heal the wounded heart of India. But here I feel beund to
say that as yet the wounded heart of India has not been healed. Rathar
the wounds have been made more sore than they were before His Excel-
lenoy came. I do not deny that His Exoellency is- taking every trouble
L]

. L]



1680 LEGISLATIVE ASSEMBLY. [18rm Mancu 1924.

[Mr. M. K. Achgrya. |

that he can possibly take, that he has got the energy and probably the
will—I shall say doubtless he has the will—to heal our wounded hearts;
but as yet the fact is there and 1 should be failing in my duty if I did
not say it with all the bluntness that I am capable of—the fact is there
that the wounded heart of Indin has not yet been healed. May I hope
that His Excellency the Viceroy and the Governor General, with the help
of the distinguished officer who now presides over the Home Department,
who is going to have his well-deserved promotion to a higher place, and
with the help of other distinguished officers who will come in his place
will, at least during the renmining tenure of his office, do ull that he
possibly can, to keep the pledge that he made not only to Indin but to
the whole of the ecivilised world? The pledge is still unredeemed. May
we hope that he will not leave these shores without that pledge being
fulfilled ; that he will not ndd to the many pledges that have been broken
in this land? But His Excellency is a distinguished statesman, though
1 suppose, while he happens to be the Viceroy and Governor (ieneral o!
India, he has to adjust himself to the Liberal or Conservative or othor
politicinng in England! Although, therefore, His Excelleney's policy in
India might have departmentally changed with the changing Governments
in England, I trust that he is still a Liberal at heart; and that with respect
to Indin he will do his best pot simply to maintain peace and order—for
we are n peaceful and law-abiding people, Bir; and indeed I would take
up the gauntlet thrown down by anybody who says that in his opinion
we are either lawless or wanting in the capacity to be peaceful nnd. law.
abiding. Therefore, in this law-sbiding country, it is unfortunate that
the lacerated and wounded heart of India bleeds so woefully to-day: and
that is what draws the tears from the eves of my Honourable friend, Pandit
Madan Mohan Malaviya, and of everyone of us, when we contemplase
that the most liberal Viceroy and the most liberal and experienced Home
Member are vet unable to find out a cure for this Akali affair which has
been going on for the past six months and is probably going to be repeate.l.
God forbid it, within the next few hours perhaps! ’ll_herctnre, 8ir, 1 appesl
to the Honourable the Home Member, I uppeal to His Excellency the
Vieeroy, who, 1 dare say, has more to do with the Home Department
perhaps than with any other Department, and I would appeal to all those
who are in charge of the Foreign and Political Department which specifically
T hear had something to do with the deposition of the Maharaja of Nabha.

Mr. Pregident: The Honourable Member is getting out of order now.

Mr. M. K. Acharya: T thank you, 8ir, I appesl to them to do all
that they can to see that the Akali grief is righted as soon as possible so that
we may have the fullest chance of congratulating the Home Department
upon having found n proper and satisfactory solution to this great, pressing.
urgent wound of ours. I have very few more remarks to make and I would
once more press this point that the general policy in the administration
of this Geperal Administration Department is u matter which requires to
be overhauled root and branch, and a more humane and more just and
more righteous policy requires to be adumbrated by the officers concerned.

Dr. H. 8. @Gour; Sir, may I inquire whether under your ruling we:
shall be mllowed to criticise the general policy of the administration under
Amendment No. 868, the general amendment for the reduction of Ra. 100
from the grant for General Administration, or whether we have to confine
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ourselves in dealing with each Jtem and each head separately? I wish
really to kuow, Bir, because, when you were absent, during the incumbency
of my friend, Bir Chimanlal Setalvad, I raised this question, but no decision
has been come to. 1 understood you to mean that in dealing with this
question, first of all you would permit one generul discussion traversing all
the ground of (General Administration, and afterwards a certain number
of amendments will be allowed to deal with detuiled criticism of the different
Depurtments comprised under the general head of Administration. If that
is so I ask-for leave that 1 should be allowed to move my motion firat which
deals with the whole question of General Administration. But if it is
permisgible to Members to criticige the policy of the General Administration
whils dealing with this particular motion of my friend, Mr. Ramachandra
Rao, then 1 submit there will be no object, Sir, in moving amendment
No. 86 at all, which deals with the whole question of Administration. I
want your ruling, Sir, on this question.

Mr, President: The mftion before the House is that the Demand under
sub-lad Home Department be reduced by Rs. 100, by Mr. Ramachandra
Rao  Once that motion is moved, the discussion is restricted to the sub-
jects under the direct ndministration of the Home Member and his Depart-
ment. What Dr. Gour has said is quite true that a general discussion of
poliey is ruled out under that head and could only come under a general
reduction under the head General Administration.

Dr. H. 8. Gour: Yes, Sir, that was exactly my view and I therefore
. insisted upon a general discussion on amendment No. 86, and, if I mistake
not, the Honourable Mr. Ramachandra Rao acquiesced in that decision.
If it is not too late, I would still ask you, Bir, that the general discussion
should proceed on that motion and we should take up the other Depart-
ments afterwards.

Mr. President: Well, the motion standing in the name of Diwan Baha-
dur M. Ramachandra Rao having been moved, the debate must proceed
within the limits of the subjects entrusted to the control of the Home
Department.

The Honourable 8ir Malcolm Halley: Sir, I only wish to obtain your
orders in order that we may know what we have to deal with. 1 am quite
prepared at this stage or any other stage for a general discussion on those
aspects of the General Administration which affect my Department. But,
if the discussion which Dr. Gour wishes to initiate is to range not only
over Genersl Administration as affecting my Department but over those
in the charge of my Honourable Colleagues, in fact over theisghole sphere
of (Government work, we should like to know in advance, becaus@’jt is neces-
sary for me to give my Colleagues some intimation in order that they may
be able to take up those subjects of the discussion which refer to their
Departments. And perhaps I might suggest that, were the discussion to
range over such a wide field as that. it might become 8o wide as to become
a little infructuous; and T would merelv as & matter of advice suggest that
general discussions of this nature be taken departmentally; then we shall
all know exactly where we all atand. .

Dr. H. 8. Gour: S8ir, I think it is within the recollection both of vour-
self and the Honourable the Home Member that during the last three years
we have been directing our attack upon the policy of the General Adminis-
tration and during the last two years not without effect. The Honourable
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Dr. H. 8. Gour. »
Malznber will remem]her thut we made cuts on the ground of General
Administration which we disapproved of and 1 do not think my Honour-
able friend the Home Member can say that he will be taken by surprise
if we launch a general attack upon the policy of the General Administration
covered by the amendment of which I am the author.

The Honourable 8Sir Malcolm Halley: No, Bir, nothing would surprisc
me; but I wish our discussions to be fruitful, and 1 merely suggest that
they would be more fruitful if the method I propose were adopted. Indeed,
Honourable Members opposite would find that they will then be able to
make their remarks more pointed and their attacks if they so desire, more
sovere. For instance, if my Honoursble frend, Dr. Gour, were to range
over the whole subject of our administration, then other Members of the
House, speaking in their tumn, will attack no doubt different aspects of it,
und the general result will be that it will be almost impossible to distinguish
the particular points which are of the greatest importance. It is purely v
a matter of convenience and advice that 1 spoke; nothing else. %

Mr. President: The Honourable Member is aware that we have already
had one discussion—as a matter of fact, we have had two,—on the general
policy of the Government of India, one on the Budget debato and one
by agreement on the motion to omit the Demand under Customs.

¢ is also aware that a further opportunity of eriticising the policy of
(Government arises on the motion that the Finance Bill be taken into eon-
sideration. It seemns to me appropriate to continue as we have begun
with this mmotion on the Home Department for the reasons ndvanced by the
Honourable the Home Member, namely, that by taking each Departiment
seriatim, the opportunity for criticising the Departiment is thereby made
more effective.

Dr. H. B. Gour: Sir, I wish to crystallize my remarks against the Honie
Department in the following words. You arc aware, Sir, that, during the
lust three vesrs, this House has been asking for a reshuffling of the port-
folios and that during the last session. we pointed out how the Honourable
the Home Member was growing thin and my friend the Honourable
Mr. Chatterjee was getting stout. ()ne was overiworked, the other was in
charge of subjects like Myeology, Museums, Fisheries, and Ancient Monu-
ments, and & fow sllied subjects of that character. Now, Sir, the progres-
sive realisation of self-government in this country ix only possible if an
honest and sincere effort is made to educate the people in the art of govern-
ient. When we met here during the last session, we asked the Govern-
ment of Indin to appoint Standing Comnmittees attached to the various
Departments, such 83 Home, Education, Finance and the rest, During the
varly days of this Session I interpellated the Governinent as to how manv
«ittings these Committees had and what work they performed. The reply
is the most illuminating document. It was said that the Home Depart-
ment convened o many mectings merely to consult Members as to whether
the Government should suppart or oppose certain private Bills. T hep to
agk if this in the sole function of a Standing Committec appointed by thin
House for the purpose of studying the arcana of the Home Department.
We had hoped that when this Committee was put on foot, as we did put it
on foot, in spite of the opposition of the Treasury Benchew, the Govern-
ment wod take this Committee into enmplete confidence and the Members
therenf would be let into the secrets of the working of that most important
<! nlt Departments of the Governnent of Indin. At the time when we
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<cbuted this Resolution, we were told that the Home Department had to
«eal with mattern of great confidence. We were told that we could not
instal such Comimnitteos because these Committees would have to meet much
100 often and it would be a waste of the time of the Members of the House if
ithey were called into service from time to time. Well, Sir, Members of
this Houso overcame all these objections and they decided that it was
absolutely necessary in order to fulfil the pledge made in 1917 as to the
progressive realisation of self-government in this country and the greater
assoviation of the representatives of the people with the Government of
India, that thesc Committees should be appointed. Now, 8ir, I have already
dopicted to you the tale of last year when these Committees were func-
tioning, and I think I need not labour this point, because I amn sure there
18 no one on this side of the House who will be satisfied with the work
that has been entrusted to these Committees, work of a most mechanicul
and subordinate character while other work has been withheld from the
cognigsance of these Committees. I have caid that the Home Department
18 one of the most important Departments of the Government of India
dealing, as it does, with the whole question and policy of the internal
administration of this country. This important portfolio might undergo
# change, and as we have got three Indian Colleagues adorning the Trea-
sury Benches, I should have expected that, out of deference to the almost
unanimous wish from the non-official benches in the late Assembly, the
Government of India mjght have given an Indian Member a trial as Homne
Member. It would not have'been an unprecedented trisl. In my own
province, the oftice of Home Member is held by an Indian, a fellow member ~
.of my Bar, and I ask the occupants of the Treasury Benches whether he
fss not given entire and complete satisfaction. 1 have no doubt that the
Home Members in olther provinces are also Indians. If this is so, 1 beg
to agk why it is that the Governor General in Council has not thought
fit to placate public opinion, as voiced by the representatives of the people
m this Assembly, by making a start and inviting one of my three fellow-
«countrymen who adorn the Treasury Benches to apply his mind to the
department of internal administration. 1 rpeak, Sir, with absolutely no
refvrence to the distinguished oeupant of the Treasury Bench, your present
Home Member, whose elevation to the Governorship of the Punjab we all
npprove and applaud. But what I do say is that when there is a vacanocy
and an opportunity is offored to the Governor General in Council, o trial
rhould Lave been made by giving an Indian Member a chance to work in
that Departmenb.

The Honourable Sir Malcolm Halley: The Governor Greneral in Council?

Dr, H. 8. Gour: Well. Bir, we know all these fictions. We ‘age getting
accustomed to them. 1 do not think the Honqurable the Home Momber
need seriously detain us over the difference between the Governor General
md the Governor General in Council.

The Honourable Sir Malcolm Halley: There is in this case n verv real
difference. '

Dr. H. 8. Gour: 1 pass on to the next question. The Honoursble the
Home Member is in charge, as I have said, of the internal administration
of the country. Consequently, the question of reforms is in his own port-
folio. During tho last session of the Legislative Assembly we passed two
Resolutions, one after the other, for further reforms. T do not khow, Sir,
how far Bir William Vincent, who was then Home Member, was respon-
aible for the unanimous vote recorded by this House in favour of further
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reforms before 1929. That question has been debated on several occasions.
in this House and we have contended, on the strength of the official debates,
that the amendment was moved, or at least approved by the Government,
and unanimously passed. I wish to ask what effect the Home Depart-
ment have given to that amendment which was unanimously passed fdr
further reforms by the late Assembly, and if the recommendations of the
Government of India have been thrown intq the waste paper basket, what
action the Government of India have taken to vindioate their own action and
their recommendation. Only the other day we passed a similar Resolutior
for the third time and I was hoping that the Government of India have
used all their pressure in support of this Assembly and reconmended an
advance towards self-government. But if the newspaper report be correct,
Honourable Members will be disillusioned, for 1 read in the papers to hand
this extremely pessimistic dialogue in the House of Commons. Mr. Craik

asked : »

““Do the Government intend to adhere to the provision of the Act of 1819 for
deferring the constitution of the Committee for a decade?

Mr. Richards : That is exactly the position.”

Well, Sir, if that is exactly the position, then T think the Honourable the
Home Member need have no doubt ws to what -would be the position of
the occupants of the non-afficial honches on this side of the House.

Mr. Devaki Prasad Sinha: Mny 1 usk the Honoursble Member if his
contention is that the responsc mnde by the Government at home is un-,
ratisfactory ?

Dr. H. 8. Goar: | am making » speech and not answering questions.
Now, 8ir, 1 wish emphatically to stute fur the information of the Honour-
able the Home Member that, he will have over-tried the patience of Mem-
bers on this side of the House if he ever thinks that we shall eqmplacently
submit to the position enunciated in the House of Commons. (X Voice :
“ You want to remain neutral ')

Mr. Pregident: Order, order. 1 cannot allow the Honourable Member to
turn this debate on Administration into a constitutional debate. As I have
pointed out, we have already had two debates on the subject and a further
opportunity will arise on the Finance Bill.

_Dr. H. 8. Gour: I was coming nearer home. 1 was referring to the
position of the Honourable the, Homn Member as in charge of law and
order. You, 8ir, have heard the plea of my esteemed friend Pandit Madan
Mohan Malaviva this moming. He pleaded in eloquent terms for the
intervention of the Home Department in the interests of law and order. He
pointed out that a progession of pilgrims was on its way from Amritsar at . .

Diwan Bshadur M. Ramachsndra Rao: On a point of order, Bir.
1 msya{mint out that item No. 74 in the agenda relating to Foreign and
Political Department has been passed over. 1 intended to raise this question
of Jaito under that issue. I am trying to protect myself by asking for
a ruling from you if T would be in order in discussing this matter under the
item which has been passed over.

The Honourable Sir Malcolm Halley: This in not a matter for the
Home Department. The orders which are issued to the Administrator iw
Nnabhs are not issued in my Department but in the Political Departnient,
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Diwan Bahadur M. Ramachandrs RBao: What 1 am troubled about is
this that my Honourable friend is discussing Jaito under this head and

I may be prevented from bringing it up under item No. 74.

Mr, President: 1 may at once say that Dr. Gour is not in order in
discusaing Jaito here.

Dr. H. 8. Gour: Nor am I discussing it. I am discussing the question
of law and order in British India for which the Honouruble the Home Mem-
ber is primarily and directly responsible not only to the Government of

. Indiu but to this Assembly, Therefore 1 am entitled to ask this Housc that
the Honourable the Home Member should preserve law. and order within
the limits of British India.

The Honourable Sir Malcolm Halley: I am trying to do it.

Dr. H. 8. Gour: That is the question with which we are concerned..
We are not concerned with the administration of any Foreign State. We-
are here concerned with the administration and strict enforcement of law
and order within the territories ruled by His Majesty and his representa-
tive, the Government of India. Now, Bir, T say, when you find & body
of men collecting together and marching in a procession, and in this oase, a
penceful procession, and when you find, as the Governmment of India know
fram past experience, that there is likely to be oollision and bloodshed
(4 Foice: ** Elsewhere. '’) and that the lives of these peaceful pilgrims
are imperilled, are we not cntitled to ask the Honourable the Home Mem-
.ber what precaution he has taken, what action he proposes to take for the
purpose of preserving the lives of these people? That, Sir, is a question
which does not concern any administration, foreign or otherwise. It deals
directly with the Home Department and it is the primary duty of the
Honourable the Home Member to assure this House as to the means and
measures which he has adopted or proposes to adopt for the purpose of
protecting the lives of our fellow-countrymen. If we are satisfied, the
motion will be withdrawn. If we ars not satisfied, the motion will be
pressed to a vote and if possible, to a division. I submit, Sir, that that
I8 & question which eannot be over-looked.

Then, Sir, my Honourable friend Mr. Ramachandra Rao raised certain
questions dealing with the Indian Services and the Lee Commission. If I
remember aright, we raised this question last year and we were assured
by the Honourable the Home Member that the report of the Lee Com-
mission would be placed before this House and that without an expression of
opinion of this House no further nction would be taken. I can only think
that my Honourable friend, Mr. Ramachandra Rao, wants a re-statement
from the Honourable the Home Member to that effect. 1 have no doubt
chat the Lee Commission, when it submits its report, will recommend cer-
tuin changes involving the country in financial liability. I have been told
by persons well versed in provincial finance that orders have already been
issued to the different Local Governments that they should set apart seve-
ral lakhs of rupees for the purpose of meeting the pay that might be
increased in consequence of the recommendations of the Lee Commission.

The Honourable Sir Malcolm Hailey: Docs the Honoursble Member
guggest that orders have issued from us to that effect, sor from the Pro-
vincial Governments?

[ ]

Dr. H. 8. Gour: T did not issue the orders, nor am T a Local Govern-.

ment.
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The Honburable Sir Malcolm Hailley: Are vou masking s suggestion that
e have issued these orders?

Dr. H. 8. Gour: I make this statement that Provincial Governments
have been asked to make .

The Honourable Sir Malcolm Halley: By whom?

Dr. H. 8. Gour: That is the question which 1 ask the Honourable the
Home Member to answer.

The Honocurable Sir Maloolm Hailey: Excuse me. Let us have plain
dealing in a matter like this. The Honourable Member makes a sugges-
tion that orders have been issued to Local Governments that a certain
sum should be set apart in order to give effect to the recommendations
‘that may be made by the Lee Commission. Now, those ordems, if issued
nt all, can only have been issued by us. I usk him definitely, does he
atate that orders have been issued by us? Let us have no insinuations.
Docs the Honourable Member suggest that those orders huve been issued
by us? '

Dr. H. 8. Gour: I ask the Honournble the Home Member categorically
10 deny that fact. Ia it a fact?

The Honourable Sir Malcolm Halley: If vou make that suggestion
youreelf I will give un answer. 1 want vou, if I may put it in so many
words, to toke the responsibility of making that suggestion.

Dr. H. 8. Gour: 1 have been nssured that the various Tocul Govern-
ments have been asked to hold themeelves in rendiness in order to meet
the demand that inight be made upon them in consequence of increased
salary to be recommended or that might he reecmnmended by the Lee Com-
mission,

The Honourable Sir Malcolm Halley: Will vou take the responsibilities,
Sir, T ask you again, of fathering that statement?  You say vou hnve been
assured.  Who las ussured you? [ ask vou if yon will put that suggestion
forward as your own, instead of taking shelter behind a vague suggestion
made by somcbody else.

Dr. H. 8. Gour: [ have ubsolutely no nuthority to say thuat the Gov-
<rnment of Indis huve passed the orders. 1 have no authority to say that
the Local Governments have passed the orders. 1 will therefore say that
nohody haw pussed the orders.

The Honourable Sir Malcolm Hailey: In thut c¢use the Honourable
Member is perfectly correct. I do not wish to have sny difference with
the Honourable Member, nor to allow any heat to come into our discussion.
1 merely wish to enter a protest against a vague suggestion being made on
the floor of this House which might be very embarrussing to us and which
might, if I had passed it unnoticed at the time, be construed as having
been assented to by us. T enn say very definitely, and I know the Honour-
able Mecmber will acecept my assurance on the matter, that no such orders
have ixsued from the Government of India at all.

Dr. H, 8. Gour: T am very glad to hear that no orders had been issued
at all. Now, Sir, 1 wish to ask what opportunitv the Honourable the
Home Member proposes to give 1o this House to discuss the financigl and
othér proposnls that may be made by the T.ee Commission and does he
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propose to await the decision of this House before formulating the views
of the Governmont of India as to their own recommendations upon the
report of the Commission? I suggest, Sir, we suggested it last year, that
the Government of India should first consult this House, take it into con-
fidence and afterwards forinulate it own views and send up recommendn-
tions after due deference to the recommmendations of this House. I want-
the Honourable the Home Member to assure the House that this will be
done. If I understood him uright last vear we had an assurance that thix
House would be consulted and the report would be laid before it.

Another point dewling with this particular department is this.  The:
Inchcape Committee had made certain cuts. I want the Honourable the
Home Member to infornin this House how far the cuts recommended by the:
Inchcape Committee have been given effect 1o and, if they have not alt
been given effeet to, what is the reason for it. On this point I invite the at-
tention of the Honourable the Home Member to the recommendations of the
Inchoape Committec and the small pamphlet issned dealing with the cuts
that have been given effect to and I want the Honourable the Home Member
to inform the House as to what was the total amount of the cuts recom-
mended by the Incheape Committee and what is the amount of the cut.
ihat the Home Department have not been able to give effect to. Thes.
are the points upon which I should like information from the Honqurable
the Home Member and I may say in passing that when I tabled my Reso-
lution under head 88 I intended to address these remarks in connection
with that amendment and I shall withdraw that amendment if I get =«
satisfuctory reply upon my friend Mr. Ramachandra Rao's motion.

8ir P, 8. Sivaswamy Alyer: I wish to ask the Home Member whethar:
he would give us some informalion about the large anticipated increase in
Secret Service charges by 50 per cent. The Budget estimate for the cur-
rent year is 1,70,000 and for the next vear 2,680,000,

Mr. R. K. Shanmukham Ohetty: Sir, iny Honourable friend Mr, Rama-
chandra Ruo in the nourse of his speech drew tue attention of the Honour-
nble the Home Member to the way in which political prisoners are being
treated in joils. I need not remind this House that for the last three years
both the Government of India and the Provincial Governments have been re-
minded of the fact that the way in which political prisoners ure being
trented in jails was not worthy of any Government which might be called
u ocivilised (Government. 1 must frankly confess that I for one have not
vet been able exactly to find out u definition of the term ‘‘political prison-
or.”” I must confess that; but I can at the same time say that, though 1
cannot define what a political prisoner is, I ean recognise one when I see
him. That is all I can say about the political prisoner. Judging from that
category I say that during the last tlree years especially the great number
of prisoners that come under this entegory have been treated very inhu-
manly in the jails. I might draw the attention of this House particularly
to one case which occurred in Madras quite recently. It was some seven
or eight months back that a well known public worker of South India, Dr.
Varadarajulu Naidu, was to preside over a provincial Conference in one of
the districts. An order was issued upon him that he ought not to preside
over that Conferenco. He honestly thought that such an order was abso-
lutely unjustifiable, But despite . . . .

Mr. Prasident: Will the Honowable Momber tell me who issued the-
order?
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Mr. R. K. Shanmukham Ohetty: Some Magistrate, 1 suppose.

Mr. President: Under whose authority?

Mr. R. K. Shanmuokham Ohetty: I do not exactly know under whose
authority.

Mr. President: Does the Honourable Member suggest that it whs under
the authority of the Government of Madras?

Mr. B. K. Shanmukham OChetty: It might be under the anuthority of
of the Loeal Governinent. My point wag not to argue whether that order
was unjust or unjustifiable. That was not the point of my argument.
What 1 was driving at -was that for this technical offence he was convicted
for six months’ rigorous imprisonment and the treatment that he was ac-
corded in the jail during the lust six months was something’ of which any
civilised Government must be ashamed of. I know, Sir, that the manage-
ment of prisons is purely under the province of the Local Governments
but 1 am also aware of the fact that the management of prisons is one of
those subjects which are under the control of provineinl Governments sub-
ject to the authority of this Assembly and the Government of India, and
therefore, 1 think we are perfectly ‘in order if we draw the attention
of the Government of India to the fact that they have not tuken any steps
to see that the political prisoners of India are treated in a better manner
than they are treated at present. It might be nsked what exactly is the
kind of treatment that we want political prisoners should get. In this
connection I might refer to the way in which such prisoners are being
treated in the English prisons, DPersons who are convicted of sedition are
classified as prisoners of the 1at division and the English prison regulation
prescribes the precise manner in which such prisoners ought to be treated:

“T must be k separate from convicled sons and from each uther and ma;
be nllr:zi_ by the vimpg committees on Tmymm?;f s small sum to ocoupy a lpﬂ'.‘il.l‘r
room furnished with private furnitore. y may bhe relieved of domestic work and
may be allowed to exercise a or with selected untried prisoners. A prisoner of
this nature may have note books, papers, documents or other articles in his possession
when arrested that are not to be nsed as evidence against him and are not connected
with his case or incompatible with prison discipline. They also have such books,
newspapers and other means of occupation as are not considered objectionable. They
may provide themselves with food, clothing, bedding and other necessaries. If they
do not provide their own food they receive the diet provided for prisoners awaiting
trinl. They are not required to have their hair cut except in the interests of clean-
liness and hygiene."'

That is the English prison regulation which prescribes the treatment meted

4 out to what might be called political prisoners. Comparing that

*%* with the treatment meted out to the same class of prisoners in
India, 1 ask, Sir, whether the Government consider themselves justified in
continuing the niserable treatment meted out to them. To add insult to
injury, some of the imputations made against these palitical prisoners by
high responsible officers are indeed very deplorable. In the case of the
gentleman about whom I spoke just now, Dr. Varagarajulu Naidu, when a
question was asked about him in the Madras Legislative Council the reply
was that the Government had ample evidence that this gentleman invited
the Japanese Government to come and invade India. Now I sav, Sir, that
for any Government official, he he a Provincial Government official or an
official of the Government of India, to make such a statement is nothing
ghort of cowardice. 1f really the treatment. that was meted out to him
can be efplained on this ground, then T would not wish to comment anv
further. If Government have in their possession any evidence ngainst
their political prisoners to charge them with such high treason, the proper
thing for them to do is to put the prisoners on their trinl on those charges
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and then give them proper treatment. But instead of doing that, to pro-
secute them for technical offences and then give them the treatment which
you ought not to give even to some of the most heinous criminals is, I
think, very deploruble indeed. I might say that one of the tests for judg-
ing whether u Government is civilised or not is the way in which the prisons
of that Government are administered. It is now recognized on all hands
that prisons are meant to be reforming institutions, to turn.the thoughts
of criminals from violence and crime and make them better citizens of the
State. Instead of fulfilling that function, for the State to shut up in its
prisons most respectable citizens who have the courage. of tneir convictions
and have the boldness to expose some of the actions of Government, and
to treat them like criminals is not, 1 sny, worthy of a civilized Govern-
ment. If I were to judge the Government of India by that standard, the
standard which they maintain in their prirons, I would unhesitatingly say
that they deserve to be called only u semi-civilized Government.

Bureau of Public Information.

Dr. 8. K. Datta (Nominated : Indian Christians): Sir, with your permis-
sion, 1 shall withdraw my motion* No. 77 und usk permission to spesk
on the Bureau of Central Information on this motion No. 75.

Bir, the Budget cstimate for this Department this year is Rs. 1,37,900.
I notice that lust vear the Budget estimate was Rs. 1,49,200 and the
Inchcape Committee recommended a cut of Rs. 42,000. In other words,
on the recommendation of the Incheape Committee, u reduction ~f
Rs. 42,000 was effected and the Budget ought to have stood at Rs. 1,07,200.
As a matter of fact it stood at Rs. 1,13,660. I would ask for information
as to why the estimate has gone up again to Rs. 1,37,900.

In the second place, 8Bir, there are certain items which I feel I ought
to eriticise, or rather about which 1 should like to ask for information. 1
see a substantial amount of noney, a sum of Rs. 2,000, is placed to the
aredit of ‘ cables. ' May I ask, Bir, for what purpose these cables are
sent; are they for purposes of the administration of the Department, or
is the money meant for purposes of propaganda or for sending information
to other countries with regard to vvents here? I see also a further charge
of Rs. 9,000 for publicity purposes. We should all be gratoful in this
House for informnation as to how this money is spent.

There is one further point, Sir, with regard to this Department. The
public are not yet clear whether this Department is nctually & departmeat
of publicity or whether, us it arose out of the war, it is a department »f
propaganda. I think most Governments Wwill recognize that, during peace
time at least, no Government ought to have anything to do with pro-
paganda. If it is purely publicity, we should deajtwito have information.
Some little time ngo I was in the United States"«#d in Canada) and L
was told by a number of friends whom 1 met that there wns an ageot
of the Indian Government in the United States and Canada who was
speaking on Indian administration and on the Indian Government. I was
told by a very high political personage in the Canadian (Government that
he had gone to hear this gentleman speak, and the lecturer so applauded
the Indian administration that he said to himself, ** I believe this man
must be really a paid agent of tho Government of India. ”* I would like
to know if any money of this Department goes to the upkeep of %eople of
this kind. So much for the Bureau of Public Information.

* ¢ That the provision for ‘ Bureau of Pullic Information ' under the sub-head
‘ Home Department ' (page 48) he reduced hy Rs. 40,000."
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There is another point which 1 would raise here. 1 take it that the
police regulations relating to the entry of people into India nre under the
control of the Home Department. It is amazing to me the treatment
which Indinns leaving Imﬂu tor Ceylon or returning from Ceylon to Indin
et from the police officials. I was returning the other day from Ceylon—

had arrived’ as & matter of fact on a boat from Australin with o large
number of Australinns and New Zealanders which landed us at Colombo.
They ulso®travelled across to India and as wo passed the Indian police-
officials, the Australians and New Zealanders were allowed in without
further inquiry; but I was an Indian and the police official signalled to
me und asked me where I had been, what I had been doing and my
address in Melbourne, which T told him was that of a hotel. He asked
me, which one, and I am afraid 1 had to fabricate the name beeause 1
did not remember it. Further than that he went on to ask me various
questions, until finally I said, ** yvou did not ask those other people about
these things. '* '* No, " he ssid, ' our instructions are to muke close
inquiries about foreigners and Indiuns entering India. I have been olussed
as a foreigner in many other countries, but this was the first time 1 had
had that term spplied to me in India. These are the small things, Sir,
which in the working out of police regulutions help to irritate » very large
number of Indians. A little imaginution would immedistely set them
right. When vou are entering England every one is given a form and
asked to fill it up, but not so here.  We are selected for differential treat-
ment in our own couptry.

Woell, Sir, with these words and my requests for infarmation, I beg tu-
support the motion which was presented to this House by Diwan Bahadar

Ramachandra Ruo.

Pandit Madan Mohan Malaviya (Allshabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, 1 support the motion that the Demand under
the head Genersl Administration be reduced by Rs. 100. Enough has
been said by the spenkers who have preceded me to justify that proposal.
But if further arguments nre needed, there is no diffieulty in furnishing
them asbundantly. In view of the shortness of time and of the fact referre
to by vou, Sir, that there will be nanother occnsion to discuss some of the
lurger questions when the Taxation Bill comes up. I will confine myself
to those matiers strictly appertaining to- General " Administration; and
under this heading I will first draw sttention to the neeessity for n re-
conatitution of the Governor (Genernl’a Council. That reconstitution is.
desirable from two points of view, firetly, fromn the point of view of poli-
tical adyantage, and secondly, from the point of view of the financial
advantage which under my proposals will acerue. T will first take up
the latter. Bo far ns the financinl advantage is concerned, it is a well-
known fact that salaries in India are excessively high. (A Voice: ‘‘No.'’):
T hear somebody saying ‘* No; '’ T do not agree with . Probably f
he compnres salaries in this country with those in England and other
civilized countries, he would not so lightly say ‘* No. ' Waell, the Gover-
nor General of Indin I find gets a salary of Ra. 2,560,800 n year, Now,
Sir, T suggest that the salary of the Governor General should be reduced to
Rs. 15,000 a month. I find on the next page that the salary of a Member
of his Executive Council is Rs. 6,686-10-8 per month. I suggost that the
salary here should be reduced to Re. 4,000 a month. (Laughter)) There
is lnughter on the Government Benches, there might well be. Without.
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those salaries perhaps the state of things would have been different. But,
Sir, while there are those who can laugh, there ure others who weep; I
do not know whether there is more occasion even for Government Mem-
bers to weep than there is for laughter when the salaries are «t
Rs. 6,666-10-8 a month for cach. 1 suggest that the salaries be reducad
to Ra. 4,000 a month. That is the salary which hasbeen given to Judges
of the High Court serving under His Majesty's commissions in the various
High Courts of India for nearly 70 years, and there is no man who dare
suggest that the Judges of the High Courte, Indian as well as European,
have not been men of absolutely honourable character, men above any
‘suggestion of “corruption. That being so, if ip the most important depart-
ment of the adminlstration of justice, in the High Courts, Englishmen
and high-class Indians have been found willing to serve and serve honour-
-ably for years together on a salary of Re. 4,000 a month, I fail to under-
stand why Members of the Executive Council of the Governor General «f
India should not be able to do the same on that salary. (Mr. Darcy
Lindsay: ‘' They are paid for the amount of work they do. ') I think
Mr. Darcy Lindsay is not sufficiently familiar with matters legal, other-
wise he would know that it is recognized that a Judge has to put in morz
hard work than any other public servant, and that for that reason he
is permitted to retire on u pension after 12 years' service, which cannot
be said of executive officers. Now, Sir, that I submit is one direction
in which reform is needed. That is the financial aspect of it.

1 now come to the political aspect. The present system of the Exe-
cutive Council of India has failed, 8ir. I am grieved to say that it has
{failed miserably. So far as His Excellency the Governor General of
India is concerned, he represents His Majesty the King as Viceroy, and
he is also the head of the apdministration as Governor General in Counail.
I leave him alone. He comes more near to presiding over the Cabinet,
.over the deliberations of the Cabinet. He ought to play the part of the
King in adjusting different conflioting interests and in seeing that justioe
is done to the demands of the people, to the requirements of the people, ovoar
whom the King rules and by whose existence by virtue of being the King-
Emperor he is called the Emperor of India. Then, Bir, there is His Excel-
lency the Commander-in-Chief. So far ns the administration of the Army i~
conecerned, he must be loft to guide and control the operations of the Army.
But we want an Indian Member who will be available not on the same salary
or a similar snlary—for an Indian must be prepared to serve his country on
25 per cent. less than what a fellow-Englishman gets in the service of
this country, and I think therefore that if we appoint a Member for Home
Defence, that will be a political advantage, and will enable us to begin
to build up our national defence. The third Member who is most urgently
peeded in this re-arrangement is the Home Member. I is an anomaly,
something worse than an anomaly, to appoint my friend, the Honourable
8ir Malcolm Hailey, to be the Home Member for India. It would be
more in keeping with things, with the reality of things, if an Indian were
appointed to be the Home Member for India; and I suggest this because
the responsibilities of the Home Member are great. I support the remarks
of my friend, Dr. Gour, that the most difficult Departments should be
entrusted to Indians in this present state of tramsition. You have got
three Indian Members in the Executive Council of the Viceroy. There
is absolutely no reason why the Home Department should not b® handed
over to sn Indian. Do not let anybody be under a misapprehension. We
are not making any perronal comments against any Honourable Member.
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We know that, so far as representing the views of (overnment is con-
cerned, so far as standing fast with the Government is concerned, the
Honourable Mr. Chatterjee would not allow it to be said that he yielded
to any one in his zeal for supporting Government or for standing ther
with Government. 8o also is the case with the Honourable Bir Nara-
gimha Sarma; so also is the case with Sir Muhummad Shafi. It i not
a personal question, but 1 suggest this that, because this is a matter in
which the closest interests of the people are concerned, the Home Membar
ought to be an Indian. I say this because the administration, of the Home
Degpartment under several preceding Home Members, without meaning
any disrespect to any particular Member, has not been satisfactory. For
years together we have had the admumistration of law and order in the
hands of the Home Department. For years together, from 1897 onwards,
we have had numerous complaints of the maladministration of law and
order. My friend has referred to some of it in recent times. I shall
draw, very briefly, attention to what has happened during the last three
years. During the last three yearms, when thore should have been penoc
after the war, when there should have been harmony after the war, re-
pressive laws have been kept in force and put into use in various parts
of the country which have meant a great deal of want of peace, a greit
deal of suffering, a great deal of tension between the people and Govern-
ment. It is true, Bir, that such acts of ropression have been oarried out in
practice by the Local Governments, but the policy has been dictated or has
been approved by the Government of India. I will refer first to that lawless
Act, the Indian Criminal Law Amendment Act, Part 1I. The House will
.rememnber that the Repressive Laws Committee which sat recommendad
that the repeal of this Act should be taken into copsideration at an early
date. 1t was suggested thut the Government were thinking of introducing
a Bill and that they would repeal the Indian Criminal Luw Amendment
Act. That Act has not been repesaled; it hus been put into force in several
provinces on the flimsiest of exouses. I submit, Sir, that there is no
justification for this law having been put into force in many ©f the pro-
vinces. It is under the operation of this law that it is left to the (Governor
of n Province to declare any association to be an unlawful association.
He is not nsked to assign any reason for the declaration he makes. There
is no appeal from that declaration; there is no court in which the matter
can be tested or tried. He is left free to condemn unheard any associa-
tion ngainst which he forms an opinion. Under that law, the Congress
volunteers were declared unlawful associations, and under that law recently
the Bhiromani Gurdwara Prabandhak Committee of Lnhore has been
declared to be an unlawful association, and this is a Committee which
the Government itself recognised, not very much before the time that it
was declared to be unlawful, to be a representative of the large body «.!
Sikh public opinion. Under the operation of that law s number of gentle-
men have been tried and have been sentenced, without any other evidence
of any criminality, without any evidence of any unlawfulness. merely,
solely, on the ground that they belonged to an association which the
Governor of a province had taken it into his head to declars an unlawful
association. I ask, Sir, I ask any Member of this House to say whethr
the continuation of such & law can be justified under any pretext in the
present aircumstances of the country. If you want to strike down an
opponent, if you want to punish s man for having done anything which
is really a violstion of law, prooeed against him according to the law «f
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the land. There are numerous provisions in the laws of the land. There
are many enactments under whioh the Government can proceed against
anybody who may indulge in resl sedition or who may be guilty of a real
unlawful act. But certainly it does not behove the Government to take
shelter under this Aot, which should have been repealed when the other
repressive laws were repealed, which it was promised would be repealed
after no long time, and which cannot be justified under any circumstances.
Perhaps the House is aware, Sir, that this Act was passed in 1908 when
bombs were flying about in Bengal, when there had been a number of
unfortunate murders committed in Bengal by the anarchists during those
days, when associations had been created in order to fight the Govern-
ment, in order to carry out a rebellion against the Government. That
state of things is long past now, and this Act was considered to be an
obsolete ennctment. When it was revived in 1921, and under the evil
operation of this Act, under the misguided operation of this Aet, many
an honourable man among Indians was put in jail and made to undergo
imprisonment. Several of these gentlemen to whom this injustice was
done are sitting here to-day as the Colleagues of all of us, men as honour-
able as any Member of this House, and yet they were subjected to this
hardship, to this wrong, for no other reason than that such a law exists
which permits a Governor of a province to declare an association unlawful
without having to assign uny reason for such a declaration.

The second muladministration of law that T will refer to is the use of
gsection 144 of the Code of Criminal Procedure. Under that section, Sir,
notices have been issued to men of known position, of known antecedents,
not to deliver speeches, not to hold public meetings, not to proceed with
meetings. I challenge any lawyer to say that section 144 was meant to
be used as the Government of India have ured, or sanctioned the use
of it during the last three years. 1 challenge anybody to say that that
section was meant to be misused as it has been misused during the last
three vears. Under the operation of that section a Magistrate, n Joint
Magistrate, an Assistant Magistrate, takes it into his head to issue an
order that a certain person should not deliver a speech. Every sensible
man should have disregarded such silly orders. The Commission on the
Penal Code, on which Lord Macaulay was a member, said that every order
of a Magistrate, every idle order, was not to be obeyed. But people have
obeved them, my friends the non-co-operators particularly obeyed them
beoause they wanted to show how far the Government could go, or allov
their officers to go, in maladministering » law. Beveral times, Sir, more
than o6nce, more than half a dozen times, orders were issued against m.
under that section, and every time, except one, I defied them, and I defy
them agnin to-day. I reach Gorakhpur on a certain day and a young
Magistrate writes to tell me that I should not address a public meeting,
beoause thers would be danger to public tranquillity. Perhaps the gentlc-
man was not older than my son. Perhaps he had not come to this
country when I entered public life, and yet he took it upon himself to
say that my spceches, after many years of public life, were calculated
to disturb publie tranquillity, and therefore I should not address a -public
meeting. fdeﬁed the order, and he had the sense to understand that
he could not proceed against me. Bimilar cases have occurred in other
places, but the majority of the men against whom such silly orders were
issued obeyed them in order to show, as I have said, that the Gofernment
could go so far as that. Now, I submit, Bir, that there:is absolutely ao
justification for action being taken under sectiorf 144 in the manner in which

2



1674 LEGISLATIVE ASHEMBLY. |18 Marcr 1024.

[Pandit Madau Mohan Malaviya.]

it has been, and it is u sad thing to reflect, Sir, that such action has been
sanotioned by the Government of India when it has been presided over
by a most eminent jurist and when there are several Members in it who
are members of the Bar, who had practised at the Bar and who are
fawmiliar with law. It is a deplorable thing, but 1 say now, Sir, let the
dead past bury its dead. Let the Government of India now take the correct
course and recall these laws by issuing orders or instructions to Local
Governments that no further prosecutions shall be instituted under any
of these enactments and that those persons undergoing imprisonment
should be set free, that their sentences should be remitted, us early es
possible. I cannot imagine, Bir, that anybody can justify the misuse of
section 144 and 1 should like to hear—I shall be very happy to hear—that
the Home Member hss recognised the justice of these ictiona ceasing
to be put into operation and that the sentences which people are under-
going will be remitted.

Another matter, Bir, to which I would draw the attention of the
Home Department is the question of the Indianisation of the services. The
Home Department is supposed to represent more intimately than any
other department the wishes and the aspirations of the people of India.
One of my friends who spoke before me has already drawn attention to
the need of the Indianisation of the services. Now, 8ir, 1 should like
to know what the Home Department has done in this direction. It is
high time that the Home Department recognised its responsibility to the
Legislature. This J.egislature, Sir, is asked to vote taxation. Without
the vote of this Legislature no fresh taxation can be imposed, unless it
be by certification by His Excellency the Viceroy. When this Legislature
is asked to find the money, to vote the money, for expenses, even though
the law does not require that every item should be voted upon, every
Honourable Member of the Government ought to recognise the moral
responsibility of carrying this Legislature with them in the administration
of the country’s affairs, and one of these affairs is the widespread, almost
universal, desire among Indians that more careers should be found for
Indians and less for Europeans.

Now, 8ir, when responsible Government was declared to be the goal
of British policy in India, even though it was stated that it was to be
attained stage by stage, every sensible man should be expected to make
up his mind that the Government of this country would in the near future be
carried on by Indians; and one of the first things which Indians have
suggested is that the recruitment for the Indian Civil Service and for the
higher civil services should stop in England. That is a measure we have
wxpected the Government to consider. It will mean & natural gratification
of the rightful desire of Indians that they should be trained and qualified
for rendering all, the higher services to their country. It would elso
mean a large measure of economy, because, though it does not require
to be repeated, Europeans are heing paid much higher salaries in this
eountry than they would be paid in their own country, and Indians will
be willing to serve in their country on much smaller aalaries than are
being paid to Furopeans. erefore, Bir, if the Government do honestly
desire to give effect to the widespread desire of Indians for the Indianisation
nf the *services, it is high time that the Government decided, with the
help of this Assembly, not with the help of the Lee Commission or any
other Commission like that, but with the help of this Assembly that the
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recruitment for the Indian Civil Service shall cvuse outside India. Not
only that, it should also decide to ask the Local Governments to give
greater facilities to the Universities to give the necessary training to the
young men who are going through the Universities and colleges. 1 do
not know whether Government have given sufficient faeilities to any
University at this moment with the object of enabling them to give that
higher education, that particular kind of education, to its graduates which
will be needed to fit them for service in the various departments of the
Government of India. 1t is time, Sir, that the Government take up
that question gnd decide upon a poliey which, as 1 have said, will be in
entira keeping with the wishes of this Assembly for the Indianisation
of the services. That will mean both economy und national well-being.
I hope, Bir, that what I have said is sufficient to show that we are
dissatisfied with the general administration of the Government of India.
I will not take up further time of the Assembly, but 1 do hope that the
Government will recognise that there are valid ressons for the dissatis-
faction which is felt with the administration of the Government of India
in the Home Department and that the Government should take the
earliest opportunity that may offer itself to remove the defects of adminis-
tration. It is an opportunity which will arise very socon and 1 hope His
Excellenoy the Governor General will consider the question and, if
possible, appoint an Indisn as Home Member in the readjustment of
the portfolios that will take place.

I will come now to the question of the Finance Department.

The Honourable 8ir Maloolm Hailey: Perhaps u reparute discussion
on the item relating to that Depurtinent will be more useful.

Pandit Madan Moban Malaviya: 1 have no objection 1o that course.
I wanted to touch upon it simply hecause the salaries arc included under
the heading which I am discussing.

Mr. President: They are not included under the Home Departinent.

Pandit Madan Mohan Malaviya: Thev are included under * (General
Administration *, Bir.

Mr. President: The motion for reduction is ‘Home Departinent’
Pandit Madan Mobhan Malaviya: Then I will stop here, Sir.

Sardar Kariar Bingh (East Punjab: 8ikh): Bir, under the guise of
law and order many innocent and respectable persons huve been sent to
jail during the last three years. Some people have been sent to jail
because they had the courage of their convictions. I submit, Sir, that
the Government recently declared the Shiromafi Gurdwarn Prabandhak
Committee as an unlawful association. They also declared the Shiromani
Akali Dal as an unlawful association. Now, 8ir, by doing so they have
practically declared all the Sikhs as unlawful, they have dcclared, Sir,
that any body who helps the Shiromani Committee or the Akali Dal will
be prosecuted (Sardar Bahadur Captain Hira Singh: **Not all the Sikhs."’)
It is known, Sir, that Shiromani Gurdwara Prabandhak Committee iz
in charge of all the important Gurdwaras and it is the duty of ewsrv Sikh.
whenever he goes to visit u Gurdwara, to offer to Guru Granth Sahib some
money. That money goes to the Gurdwara Committee which has been
declared unlawful. Therefore, if a strict letter of the declaration were to oe
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followed, all the Sikhs who go to Gurdwuras under charge of the Gurdwara
Committee and make offerings to the Granth Sshib can now be prosecuted
under that law. I submit that Government have no right to make such
declarations and to make such unlawful laws. Sir, they have made &
law and it has been interpreted by courts as such that anybody who offers
tea to any of the Rikh Jathas sllied to, or forming part of, the Shiromani
Akali Dal will be prosecuted. 1 have seen people being prosecuted in my
own district because they offered tea to these Akali Jathas who were going
to Jaito. They have been convicted and they are undergoing imprisonment
in jail. If any one were to offer tea to these Sikhs, whatever may be
his position, he will be prosecuted. Then, Bir, I have myself seen cases
in which people have been convicted because they gave fuel to the kitchen
of the Guru at Muktsar Gurdwara. I submit, Sir, and T am sure my
Honournble friend Sardar Hira Singh will not deny this, that it is the
fundamental duty of every Sikh to give fuel to the kitchen cf the Guru
and I submit that a person should not be prosecuted simply becuuse he
has given fuel to the kitchen of the Guru. I can cite the names of persons
who have been so prosecuted. I nsk how long this state of things will
go on. (Interruption by Sardar Hira BSingh) Sir, my friend does not
know what he is talking about. I can give the name of n man who is
undergoing imprisonment. He comes from mv own district and his name
is Sardar Jhanda Singh. He is a lambardar of Akal Ghar village in
Ferozepore Distriet. He has been sentenced to six months’ imprisonment
because he gave a cart load of fuel for the kitchen to the Gurdwara at
Muktsar. 1 think my Honoursble friend should know better. I think
he will take care not to give a cart load of fuel to the kitchen of the
Gurdwara nt Muktsar, otherwise he too will run the risk of heing prosecuted.
T submit, 8ir, that this state of things should not go on. There is one
thing to which I should take strong exception and thet is this. Lord
Olivier in his statement in the House of Lords has said that the Shiromani
Gurdwara Prabandhak Committee is a revolutionary Committee. I submit
that wrong information was given to him and the Government are respon-
sible for giving that wrong information. The Sikhs strongly resent it.

Then, Sir, as regarda the Criminal Law Amendment Aet 1 would like
to say n few words. This law was mennt simply for anarchical and
revolutionary societies and it was never meant to be applied to valid
nssociations. The Government, I muaintain, had no business to apply
this law to religious associations. The Shiromani Gurdwara Prabandhak
Committee is an association which is a representative religious body. Tt is
an clected body. It is a body which is elected by nll the Sikhs. It has
been recognised by the Government not only in the Gurdwara Aot but
in the statement made by Sir John Maynard in the Punjab Legislative
Council. He said that the Government have now come to know that
the Prabandhak Committee is a reprosentative and a religious body and
that he will issue instructions to all the officinls that thev should consult
this Committee in all important religious matters. I submit now it
does not lie in their mouth to change that position. They cannot say
that a Committee which was religious and which in still religioun has
beeome wnlawful simply because they have passed a Resolution that they
sympathise with the Maharajs of Nabha who happened to be their oo-
religionist. T submit that, simply because they extended their sympathiea
tn the Maharaja, the Government ought not to have declared that religious
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Committee an uulawful association. I would like to draw the attention
of the House to nn articlé in the ‘‘Manchester Guardian'’ in which it is
stated that the Sikhs are well-known for their loynlty to the British Gov-
ernment. I submit that by the methods which are being followed by
the Government they are simply nlienating the Bikhs. The Sikhs are a
most celigious people and the Government should not interfere with their
religious rights. That is the thing which exasperates them. They have
served Government most loyally and in return they expect that the Gov-
-ernment should have respect for their religious feelings.

Mr. T. 0. Goswami (Calcutta Suburbs: Non-Muhminmadan Urban):
May I, Sir, begin in the usuual way by saying that I did not intend to
intervene in this debale? DBut, as I do not come from Madras, that is
not nocessarily a prologue to a four hours’ speech. Being one of those
misguided persons who have assumed an attitude of indifference to this
Budget and ocoming suddenly into this Assembly, I find there is an
opportunity of letting loose a little gas. Speaking of unlawful things
and unlawful assemblies, I am reminded of what an M. P., a Member
of the House of Commons, once said about the Government of India.
He said: “The Government of India is an unlawful assembly.”
(Lnughter.) Well, 1 take it that the (overnment of India have by this
time got quite used to epithets. 1 think they are unmoved by epithets.
T think they have bocome sufficiently thick-skinned. All sorts of epithets
have been used in this House against the Government of India during
the last two months and 1 ghall not invent new epithets.

Pandit Madan Mohan Malaviva raised the question of extravagance
in the (General Administration. Ha says that the pay of Membera of the -
Executive Council should be reduced from Res. 6,000 to Rs. 4,000. He
said Rs. 4,000 was enough for an honest man; what then is the balance,
2,000, for? (Laughter.)) The fuct ir that the poorest country in the worid
maintaing the most expensive civil service and the most magnificent
Proconsulates, upon a scale of reckless extravagance. Talk of retrench-
ment? I think, if we studied the Budget, if we carefully nnalysed the
figures, we should sea what little real retrenchment has been effected
by the Government of India. I ‘have been asking some questions and
I have been geiting unswers from (Gtovernment, and I hope by the time
1 have spent my three yeurs:in this Assembly, 1 shall have elicited
sufficient information about the increasingly expensive tendencies of the
Government of India.

Low and Order—you hear that phrase trotted out very often. I think
there is no more striking example of the prostitution of a phrase than this
as it is used in India. If order does not make for progress, it is a worthless
thing; it loses its sanction. With the Government of India ‘‘law and
order’’ is the cloak for the most lawless acts of the Government.

I was reassured to find that Dr. Gour has at last regarded, or at any
rate begun to regard, the declaration of the Secretary of State as unsatis-
faotory. We had Gour's Commentary on Lord Olivier's statement.
Recently Mr. Richards in the House of Commons has given his commentary
on Lord Olivier's statement, and that commentary, which is semewhat
different from his own, was quoted by Dr. Gour this afternoon. Well,
I.am beginning to hope that the oase of Dr. Gour and other Members of
the Assembly in his position is not sltogether hopeless.
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The Honourable Sir Malcolm Hailey: I suggest that I gave good advice
to the Assembly when Dr. Gour made his metion. I suggested that it
would be well to take each Department separately instead of ranging over
the whole spbere of our administratiop. Now, suppose, that to-day's
debate had embraced the whole sphere of our six Departments; it would
not have terminated here; sometime, to-morrow afternoon, a tired House
would be listening to the apologies or the counter-charges of my Honour-
uble Colleagues and myself; and what variety of topics there would be!
Look at the number and variety of topice with whioh I have to deal in
regard to my own Department alone. I feel that what I say to the House
must resemble what that somewhat unlettered man said after reading a
dictionary. Somebody asked him = how he liked it; he replied '* Very
interesting, but just e little disconnected.”’

1 begin on finance for, after all, this is a Budget debate. Dr. Gour
ssked me severasl questions regarding the expenditure of my Department,
|-artioularly in regard to the recominendsations for reduction made by the
Inchoape Committee. They proposed a reduction of Ra. 97,000, We
have actually effected a reduction of 87,000; but it will perhaps be best
to compare our Budget figures as & whole with those of previous years.
Our total expenditure, voted and non-voted, for 1924-25 is estimated at
Rs. 13,18,200 as ocompared with the revised estimate for 1928-24 of
Rs. 12,22,100. Now, thercfore, there is an increase of Rs. 96,100 on the
revised estimates for 1028-24. That is almost entirely accounted for by
the increase in the figure to which Bir Sivaswami Aiyar referred, namely,
Rs. 90,000 for Secret Services. That is a large item and I am aware it
looks to the Assembly a suspicious and even s horrible item. But chary
s I alwaye am of saying unything about this fund, I mnay tell the House
that the real purpose for whieh it has been increased is in oonnection mainly
with the importation of arms and other undesirable material from outside
India, and it has been necessary tn make an increase in our Becret Bervice
Contingencies mainly for that purpose. That, however, does actually
account for the increasc over the revised Budget. Now, if you take the
Department proper, under the head of the Pay of Officers, there is a
refluction of approximately Rs. 35,000; under the Pay of Establishment
ard Allowances, a reduction of something like Rs. 5,000; under Bupplies
and Contingencies there is, however,” an increase over the revised estimate
for 1928-24 of somn Rs. 28,000. There is a curious explanation for
this. At one time the Public Works Department paid for all the electric
light current in the Becretariat, but some pandit in high place decided
that the Home Department should pay for it all. (The Honourable
Mr. A. C. Chatierjee: ‘‘ Not for all, for itself. ') No, 8ir, my Depart-
ment pays for the whole of the clectric current supplied to the Secretariat;
~-it ig no doubt intended as a recognition of the fact that my Depariment
is the sole source of light. Now, if that charge were omitted, the Home
Department Demand for this year would be Rs. 5,52,000 as compared with
the Budget estimate after the Inchcape Committee's- Report, for 1928.24
of Re. 5,68,000. Therefore, it is Ra. 16,000 down on that and the revised
estimate for 1928-24 of Hs. 5,567,000 was itself down Rs. 5,000 on that.
The actual for 19122-23 was Rs. 6,22,0008 I hope I have satisfied Dr. Gour
that, as far as my Department is concerned. we really have observed
:c0NoIY,

A further financial question was reaired with regard to our Informa.
tion Bureau. Dr. Datta asked for certain explanations in that
respect. The figures on page 48, 1 fegret to say by one of those mistakes
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which 1 need hardly say never happened when I was in charge of the
Finance Depurtment, show a transposition in the printing. The reduction
recommended by the Retrenochment Committee, was Rs. 88,000 and not
Re. 42,000. Therefore, you should compare the Budget figure of
Rs. 1,16,000 with Rs. 1,183,000 (the revised estimates of 1928-24) and the
fgure of Rs. 1,87,900 for the Budget estimate of 1924-25. It will be
scen that the main increass there—for it is & very small one indeed—
is due to the inclusion of travelling and other allowances. By some
ruling of our audit masters we have for the first time to pay for the
bus fares of those clerks who come from Raisina. The Rs. 9,000 regard-
ing which also Dr. Datta directed an inquiry to me is simply the payment
we make to Loeal Governments for certain publications they issue on our
Lehalf. If there are any further details in regard to that branch of our
department, 1 should be glad to ask Mr. Rushbrook Williams to supply
them to the Assembly. DBut after all, Sir, the sum isx very small; and
as for our alleged propaganda, we have appointed an Advisory Committee
¢* this Assembly which should be in full possession of the facta of our opera-
tions. It met frequently last veat. It was of the greatest assistance to
us. I see many Members here who belonged to that Advisory Committee.
and I would ask them to satisfy the House that our operations are as
innocuous as the operations of any publicity department can be.

Now, let me go to graver issues. For, after all, there are graver issues
than the spending of u few thousand rupees here or a few thousand rupees
tLere. I shall take, as far a8 I can, the questions of major importance
that have been directed to me in the order in which they were raised. 1
am told by Pandit Malaviya that the general conduct of the whole Depart-
ment for some years now has been unsatisfactory. Mr. Chetty said much
the same thing. He suggested . . . .

Mr. R. XK. 8hanmukham Ohetty: I did not say that the generul adminis-
tration was unsatisfactory.

The Honourable Sir Malcolm Hailey: You can be quite sure of one
thing, that, if the general administration of the Government of India is
unsatisfactory, the administration of the Home Department must be more
than unsatisfactory. The Honourable Pandit suggested that affairs would
bave been better had the Governor General made the choice of an Indian
to fill my post. He regrets that the opportunity of my departing from
this (as he thinks) extravagantly paid post was not taken advantage of by
the Governor General; one of my Indian Colleagues should hLave been
iavited to take my place. For myself, T say frankly that it would make
little difference to me, were I a member of the Government of India in
ary other Department, whether the Home Department was filled by an
Indian or an European. T do not myself recognise so great a difference be-
tween the Members of u composite (Government such as ours. Let me take
some of the points which the Honourable Pandit put before us. He said
that had the adminisiration of the Home Department heen bettor directed,
we should never have scen some of the evils that have befallen India
during the last few years. He refers, for instance, to the use of section
144 of the Criminal Procedure Code. But whose name did the Honour-
eble Pandit himself attack in connection with the use of that section?
Not, Sir, one of my Furopean Colleagues. Then, again, it wasssuggested
that the Criminal Law Amendment Act, had our ways been better guided,
would have been by this time repealed. I do not think that his reference.
to what is known as our Repressive Laws Committec is quite correot.
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Thet Committee, I may state, was presided over by one of my Indian
colleagues. This is what it said regarding the Criminal Law Amendment
Act: -

* We regret that we cannot at this juncture recommend the inunediate repeal of
Part I1 of this Act. There are too evident indications that ita application might
be necessary to prevent the formation of secret socicties. We were informed that the
resalt of tim application of the Act in each case has been that sober-minded people

the action taken by Government, and that the application of the Act was of
the greatest value in preserving public tranquillity.”

Dr. H. 8. Gour: Will the Honourable Member rcad & later passage
where they say that they hope that during the next Delhi session the
Criminal Law Amendment Act and the other Acts will be repealed?

The Honourable Sir Malcolm Hailey:

*““In view of the grave situation which exists and which may hecome more serions,
we also think that it would be prudent to defer nctual repeal of these Acts . . . "

That does not refer to the Criminal Law Amendment Act.
Dr. H. 8. Gour: It says ‘' these Acts ',
The Honourable Sir Malcolm Hailey:

‘. .. until such time as the situation improves. Mnn{ of us hope that it may be
ssible for the Government to undertake the necessary legislation during the l{olhi
E:uuion. We can make no defmite recommendation on this point at present. We trust
that the r of these Acts may be expedited by a healthy change in the political
situation. ‘The duration of retention rests in other hands then ours.”

I honestly belicve that under any guidance, whobver was in charge
of the Home Departmen:, that Act would still be on the Statute book.
again, we have of course, in our Department all to do with the services,
and the Honourable Pandit suggested . . . . . '

Pandit Madan Mohan Malaviya: May I ask the Honourable Member to
‘sny whether it is the Law Member who deals with questions of law and
order which are referred to the provinces by the (Government of India or
the Member for the Home Department?

The Honourable Sir Malcolm Hailay: The Home Department, Sir,
But then it was the Honourable Pandit himnself who referred to my late
(olleague's name in connection with section 144,

Pandit Madan Mohan Malaviya: But the responsibility for law and
order resta with the Home Department. 1 always understood it to be so.

The Honourable 8ir Malcolm Halley: That is correct. We consult and
{uke advice; and the action is that of Government as a whole, I continue.
It is part of the charge against us that we have not done cnough for the
Indianisation of the services.

Pandit Madan Mohan Malaviya: Will the Hanourable Momber tell me
‘whether the Honourable Dr. Tej Bahadur Sapru was not ill at the time
when the Provincial Governments introduced the Indian Criminal Law
Amendment Act in three provinces, and whether they had the approval of
the Govirnment- of India with his sanction at the time?

The Honourabls Sir Maleolm Halley: If Sir Tej Bahadur S8apru was ill
ab the time, it makes it all the more oruel of the Pandit to have mentioned
‘his name in this connection. ' :
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' Pandit Madan Mohan Malaviya: 1 know it for s fact.
The Honourable Sir Malcolm Hailey: He himself made in his speeci
a note of regret that during the time that this section was brought into
operation, Sir Te¢j Buhadur Sapru was our Law Member, and it was to
at, Sir, that I referred and nothing clse. My point is that action in such
matlers is the wction of Government as s whole. With regard to the
Indisnisation of the services the Honourable Pandit claims that all recruit-
wment of Europeans should have ceased forthwith after the passing of the
(Government of India Act. That, of course, is a claim far in
BEM.  dvance of that which he himself put before us in the old
Imperial Legislative Council when we debnted the report of the Public
Bervices Commission.
Pandit Madan Mohan Malaviya: How many years ago?

The Honourable Sir Malcolm Halley: That was debated to the best of
my rocollection in 1917. It goes far boyond what was asked for even a very
fow years before; but no matter for that—what are its implications? We
are told, and wo uru told repeatedly and 1 think with all sincerity, that
India would be prepared to sec Kuropeans employed in the services; that
she desires to see them employed in different ways, in different aspects and
perhaps in n different atmosphere, but that India does not desire to see
the total disappenrance of all Europeans from her services. Yet it would
inevitablv follow, if vou stopped recruitment of Kuropeans entirely, that
vou would not be able to recover the position.  You would simply have no
more Europeans in your services.  Stop the rogular avenue of recruitment,
and sou nt once break up all the traditions that have previously secured you
your recruitment. und the House may decide for itself whether those tradi-
tions have served to kecure for Indin worthy and trustworthy recruits or not.

Pandit Madan Mohan Malaviya: We shnll select experts.

The Honourable Sir Malcolm Halley: Tlhicre are no such things as
experts in ordinary administration.

Pandit Madan Mohan Malaviya: We do not want the Civil Service,
but permanent officinls for the future.

The Honourable 8ir Malcolm Hailey: 1 do not think you would even
get vour experta. Oceasionally vou might get s man of high attainments
and great reputation in England such as my Honourable Colleague Sir
Basil Blackett, who night come out for one or two of the posts at the
head of Government. But if India thinks that she can depend on taking
up a man here or 4 man there, and thercby secure a European element in
her services, then that hope will be vain. There ure many posts in India
for which n long training and a long cxpericnce are necessary, and you
cannot pick up experts on a five-year contract for posts such as those. If
you did, they would be of very little use to you. Bupposing that our
opinions differ on that point, nevertheless this,remains certain, that the
reason why we have heen unable to contemplate any such step as the
immediate cessation of rceeruitment was that wo in our minds did not
come to the conclusion and we did not believe that India in
her mind had come to the conclusion, that she needed no more
Europeans in her scrvices.  What we have done is progmessively
to recruit more Indians. T would remind Honourable Members
of the report of the Public Bervices Commission and the standards, the
eomparatively small standards. of Tndian reernitment 1nid down by them.
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They were greatly increased by the Montagu-Chelmsford Report. They have
again in many cases been increased since then. That is the line we have
taken, and by that line we hope to have gained for India an increasing
number of young men who will, in a short time, make a real appearanoce
in the higher posts of these services. I lkmow that there is a complaint
that we have not gone fast enough. Let that be. At all events, do not
bring against us the churge that we have done nothing at all. I ask any
one to look at the civil services of the provinces now, and see the large
number of young men who are gradually mounting the ladder and think
of what the appearance of the segyice will be ten or fifteen years hence.
You will find by that time that vou have in every province in posts of the
highest distinetion Indians, and Indians in numbers; and 1 have myself no
doubt that by proceeding on a method cautious and gradual such as ours
you will find these posts occupied by men who will add distinction to them,
and give to India service of which she will have reason to be proud.

Now, let me turn to my nost recent critic, S8ardar Kartar Singh. He
told us that law and order in our hands had become law-breaking and dis-
order. Bir, was it in our hands that this has become the case? Was it in
our hande” I ask him to be homest. 1 ask hiin whether his own com-
munity has preserved the standards of good oitizenship. 1 have been very
loath to make any attack on that community. I huve tried in addressing
the Assembly to put my justification of Government on the lowest terms.
But. when one thinks of the innwmerable occasions in which they have
refused, under what I claim to be a mistaken notion of religious duty,
to obey the simplest requirements of law and order, then I think that
he should hesitate before he charges us with converting law and order in
Indis into Jaw-breaking and disorder. I look for better days, when they
renlise that both their political future and their religious rights can be
muintained without a disregard of the rights of other communities and
other people.’ If there have been cases in which men have been prose-
cuted on such charges ax the Honourable Member alleges I
should regret it; but I cunnot think that s man can really have
been prosecuted on the simple facts which he puts before us. I am
open to correction; but, even if that is the case, that can hardly be laid
at the door of the Home Department; for such actions cannot be taken in
pursuance of any general policy laid down by the Government of India.
Our magistracy, splendid as their services are to the community, may make
its mistakes; but individual inistakes cannot to be brought agsinst the
administrative departinents of the Government of India which are respon-
gible only for policy.

Sardar Kartar Bingh: 'There have been many cases of this nature.

The Honourable Sir Malcolm Hailey: TlLe Honourable Member may
know cases und I cannot of my own knowledge controvert what he says
about them. I would ouly ask that he should not bring it as a charge against
our general administration that such cases oveur.

Mr., Obaman Lal (West Punjab: Non-Muhammadan): May 1 ask,
Bir, if the Honourable Member justifies the brutal bestings at Guru-Ka-
Bagh under the plea of *‘ law and order "'?

. The"Honourable Sir Malcolm Hailey: That is not one of the charges
that have hitherto been laid sgainst our Department. But the House will
perhaps excusc me from cntering in answer to a question of that kind into-

L]
.
-
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a justification of the Punjab Government, in regard to any incident which
we all deplore, but which is long past. 1 should be willing to do so, but
the story is a long one.

There were definite matters of detuil raised on which I must detain the
House for a few minutes. One was that raised by Mr. Chetty about the
treatment of {)olmcal prisoners. Now he stated that to his knowledge
there were political prisoners, to use hiz term, who had been subjected
to inhuman treatment. [ should be sorry to think that. 1 assume that
it took place in Madras. I had slways understood that the Madras Govern-
men; was one in which the administration was conducted with the utmost
regard to the demands of humanity and I should be sorry to think that
there has been any case of inhuman treatment of a political prisoner.

Mr. B. K. Shanmukham Ohetty: One case in Madras resulted in the
death of a person called Mr. Vajpai—one of the most tragic cases connected
with your treatment of political prisoners.

The Hohourable Sir Malcalm Halley: In order to bring a charge home
to us it must be clear that it is our regulations or our supervision which has
been ut fault. 1 do not desire to place any responsibility on any local
Government but there are defined spheres of work, Ours is the adminis-
tration of the Act and of the Regulations thereunder and to a certain ex-
tent general supervision under tho Government of Indja Act. Now, what
have we done in regard to ** political prisoners ’? I adopt his own term.
He was incorrcet in his statement that all political prisoners in England
are trented in a particular way. It is true that the law of 1877 laid down
that persons convicted of seditious libel should be first division prisoners, but
that law has long gone. It is no longer on the Statute Book.

Mr., R. K. Shanmukham Ohetty: What I quoted from is the latest
edition of Halsbury in which he says that persons convicted of sedition
and seditious libel are treated ax prisoners of the first class.

The Honourable Sir Malcolm Hailey: If the Honourable Member will
look at the Prisons Act of 1808, he will see that what I am stating is
correct. The English law now lays down three classes of imprisonment
and it rests with the courts to decide to which class persons convicted
shall be ussigned. It ix no longer prescribed by law, though it may be a
matter of practice till, that perrons who ure charged with seditious libel
{which after all is only one cluss of political offence), shall be placed in the
first division. What have we done? I will not detain the House by going
through the recommendations of the Jail Committee's report and subse-
-quent history. It will be sufficient to state the bare facts. In August
1922 we attempted to make uniformn and to liberalire the rules made by
various Looal Governmnents for the creation of a special division, We suc-
-ceeded in doing so and we came to an agreement with Local Governments
regarding the class of prisoners who should be admitted to that special

« division. It was left to the I.ocal Government in each case to decide who
should be assigned to that division und rhould receive the special treat-
ment to which special division priconers were entitled. I have with me
here the Bengal Rules which T think are the most compendious. I should
be very glad to hand them to any Honourable Member who is_interested
in the subject, and he will see that prisoners of the special divisiod receive
treatment very like that which was desonbed to us by the Honourable
Member when referring to politieal prisoners in Engla.nd
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Diwan Bahadur M. Ramachandra Rao: Muy i suggest, with your per-
mission, that it would be more appropriate in regard to Mr. Chetty’s case

to refer to the Madras rules?

The Honourable Sir Malcolm Hailey: 1 think | cun refer to the Madras
rules also. 1 had hoped to explain the whole vase to the House in regard
to a8 Resolution which unfortunately never came on. It would take me
some time to do 80, but 1 still hope that we will have an opportunity before
the session vnds to go into this subject at large. 1 feel that I oould justify
to the House our action in the matter, and show what great improvements
have' taken place since 1022. 1 shall go further and say that it is our in-
tention steadily to pursue this course. Unfortunately (I will not say. it
is our fault) large numbers of men have sought impnu(m:mnt: on !mllhcal
grounds; I will put it on the best grounds; they go for conscicnce’s sake,
because they believe that they could do good to their country by taking
such action. Where such inen have not heen concerned with acts of
violence or have not advocated violence, we have no dewire to treat them
with hardship. You will find that, as time goex on, tho tendenoy will
always be to place such men in the special division, and we are steadily
pursuing our efforts to ameliorate the condition of prisoners of that type.
I should be unwilling to detain the House longer hv a detailed examination
of the rules; I can only say that when Mr. C'hetty was just now reading
the English rulex T thought he was reading our own rules regarding
special prisoners.

Mr. B. K. Bhanmukham Chetty: 1: any aitemipt being made to have
8 better and uniform system of treatwent throughout all the provinees
for this class of prisoners?

The Honourable Sir Malcolm Halley: Cecrtuinly. That has buen the
case. I fear time is passing and I must come Lo what is an old friend
of ours, the l.ee Commission. I hope Mr. Ramachandra Rao will excuse
me if I come to hin late in the doy in spite of the fact that the discussion
on the Demand was sturted by hin. He asked that we should arrange for
simultaneous publication of the report both in England and in India.
Reports of this importance are generally published simultaneously both in
England and in India and certainly we shall endeavour to see that, when
publication takes place, it should be simultaneous in both countries. That
of course is & minor point. He really desires that we should consult the
Assembly before any action is taken on the report, that being a point with
which Dr. Gour dealt and to which both speakers attached great import-
ance. I think the Assembly will agree with me when I sav that of late
years we have always endeavoured to comsult the Assemblvy before we
took action on any of the more important of our reportse. I will
instance, for example, the Fiseal Commission or the Railway Report or the
Racial Diserimination Report or ngnin that on the North-Wost Frontier
or the Bar Committee on all of which the Assembly cither has been or will
be given an opportunity of discussion. Therr are some limitations that
I must attach to a similar declaration as applied to the T.ea Commissicn
report. In July last I gaid:

* We cannot here, either as an Assembly or ux 8 Govornment of India, limit the
constitutional and statutory powers of the Secretary of State in this respect and, if
there are matiers pressed upon him by the Royal Commission which require immediate
orders, then it will be necessary to recognise hia power to take a decision in advance
of .r:z ”ﬂzcnmm by the Assembly. For the rest we shall he quite prapared to allow
the bly an orwrhmity of discussing the main recommendations of the Royal

Commission; we shall meet any views it may advance in discussion in the usual way and
shall forward its recommendations to the Secretary of Rtate’ v
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That was s formal declaration mmade in recognition of the constitutional
powers of the Becretary of Stute. We cannot tie his hands but I have
no doubt that he will endeavour to allow full discussion here before any-
sotion is taken on the main recommendations of the Commission. 1 do-
not know whether the Honourable Member makes s serious charge against
us that so far very little han been done in regard to the recommendations.
of the various Provincial Retrenchment Committee's reports in respect of
high posts. As the Honouruble Member knows (he knows as much or more-
about the Government of India Act and its genesis than I do, though I
bave studied it somewhat carefully) the question of the strength of the.
Exeoutive Councils in the provinces is one directly for the Becretary of
S8tate and the Local Government concerned. 1 am well aware of the
recommendations that have been put forward by the Local Governments.
It is, us he says, the case that both the Bengal and Madras Legislative.
Councilt have suggested reductions. But he is also well aware of the con-
vention established by the Joint Parliamentary Committee, and I think
that the difficulty in reduction has occurred mainly owing to that conven-
tion. (Mr. Rangaswami Iyengur: ** May we know what that convention
in?'') The convention regarding the ecomposition. (Mr. Rangaswami
Iyengar: ** The number of Indiane and Europeans?’’) Yes, or rather
I.would say the number of men with service knowledge. As regards the
recommendations of the Central Provinces Committee, the Honourable-
Member will agree with me that it would be at this moment of very little-
advantage to abolish a Member nnd transfer his - work to a Minister!
(Laughter.) As regards the Moplahs, 1T do not know whether he desires
that we ourselves should do anything towards an amnesty. The Loeal
Government have as a matter of fact, and as he I think will remember,
izonu through a large number of these casea and reduced the sentencer. We
1ave nOW . . . . . .

Diwan Bahadur M. Ramachandra Bao: I would like to mention the
point that sovernl of these prizoners have been sent to the Andamans and
their womenkind had to be sent also nlong with them and considerable trouble
has been caused in thix mattor for ono reason or another. I would like
that matter to be examined.

The Honourable Sir Malcolm Hailey: T think I can satisfv the
Honourable Mgmber. There are 1,219 Moplshs in the Andamans and
some advances were given to n certain number of wives to join their husbands
which T think were taken up by some 20 or 80 women. T know the Loeal
Government is taking up the question of the neocessity of keeping these men
in the Andamans; the sentences of a large number of them are about to.
oxpire. Advances were given because we hoped that these men might be
inclined to settle down and help us in our scheme for colonising the Anda-
'Rl}ans. But T will ascertnin what further facts T can for the Hanourable.
Member.

- And now it only remains for me to notice one point, a point
to which the House ia by this time somewhat acoustomed, the unsatisfac-
tory nature of our conduot as a Department in regard to the constitutional
Resolutions which have heen passed by this House. My department is the
mouthpiece of that response; T do not wish to transfer responsibility, T
should not like to suggest that the obstinate character of the Govegnment
of India ir due to my friend Bir Narasimha Barma or to Mr. Chatterjee or
8ir Muhammad Bhafi. But it has always been my olaim that we have
not taken an attitude that could be charged either as veactionary or even
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that we propose to stand still. With regard to the last reply of the Under
Secretary of State, to which Dr. Gour referred, 1 have wired Home, as 1
knew that the House would ask me about it, to know whether it was
corrotly reported to us. 1 think it is possible that the reply has come out
in 8 somewhat abbreviated form, and when I have further information on
the subject 1 will communicate it to the House. But in the meanwhile
I would suggest to Honourable Members not to draw any implications
until they know the exact mature of that reply. (Mr. R. K. Sanmukhaw
Chetty: ** Do I then understand that even Sir Maloolm Hailey is dissatisfied
with that reply?") The Honourable Member must not try to look so far
into my mind. (Laughter.) 1 give this information only in courtesy to the
House. 1 say ngain that you cannot fairly condemn the attitude we have
taken up. If we bad really attempted to go back, if we had really intended
to put a serious oheck on the progress of India, then we might have come
under the stigmn of condemnation; but I put it to the House that it should
blame no man for his caution so long as his intentions are good.

Diwan Bahadur M. Ramachandra Rao: Sir, I only wish to say one word
with your permission before 1 withdraw this motion. We have had consi-
derable inforination on many of the points that have been raised in the
debate and, as 1 do not consider that it is ndvissble to make any further
revision, I propose to withdraw my motion. I am perfectly aware, Bir, of
the constitutional position of the Secretary of State in regurd to the sanc-
tioning of expenditure. 1t is for that identical reason that I had to raise
this question to-day with a view to seeing that the Government of India
informed the Secretary of Btate that before he exercises any financinl power
with reference to the Lee Commission we should have an opportunity to
place our views before him. On that matter 1 would again ask the
Honourable Member to make a representation to the Secretary of State
not to stand on his powers. We should like to have our say on the matter.
That is the great difficulty that we alwuys feel with reference to these
financial proposals. Certainly hc has the last word in regard to this matter
and he can exercise it either by consulting the Government of India or
without. He may exercise it without consulting this Assembly. I have
alrendy pointed out that inany of these proposals with reference to pay,
pensions, and salaries have been sanctioned in the last three years without,
much to our regret, our having any esy at all in the mattet. That is just
the basis of our complaint and I trust the Honourable Member will take
steps tu inform the Becretary of State of our wishes.

The Honourable Sir Malcolm Halley: I will convoy that view to the
Becretary of Btate.

M. O. Duraiswami Alyangar (Madras ceded districts and Chittor: Nen-
Muhammadan Rural): Bir I should like to have information on one or two
items. At page 45 there are two items of Ra. 4,000 and Rs. 6,000 under
the heading *‘ Presents and Charities "’. And again on page 46 ' Payments
and presents for services rendered, Ra. 24,000 . May T know what theae
items are and whose charities they are? ’

_ The Honourable Sir Malcolm Halley: Those represent charities to which
His Ejgcellency the Viceroy subscribes. Somc fall within the office of the
Military Becretary, who transacts certain parts of His Exocellency's business,
and some within the office of the Private Sacretary who transacts other
parts of His Excellency’s business.

L
L
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Mr. O. Duraiswami Alyangar: And at page 44 there is an item of
Re. 40,000 for Bumptuary Allowance of the Governor General, Expenditure
from Contract Allowance Rs. 1,41,800; State Conveyances and motors,
while in Delhi, Rs. 80,200. May I lmow whether such iterus are allowed
to the Governor General of Canada or Australia.

The Honourable Sir Malcolm Halley: I can explain the reason why the
item of State Conveyances and Motors now appears for the first time. ~The
Contraot Allowance used to be Rs. 1,56,000. It now stands at Hs. 1,41,000
plus Rs. 80,000 for Btate Conveyances and Motors. Thercfore, both items
together stand at Rs. 1,71,000, against the previous figure of Rs. 1,56,000.
This is well below the actuals of 1922-28 where the totals came to
Ra. 2.22,000. Equivalent reductions were made, when that new item of
Btate Conveyances and Motors was introduced, in the Staff and Household
exnenditure of the Governor (eneral, and there were further compensating
reductions made under the orders of the (GGovernor General under other
items which do not appear in our figures here, namely, in those portions of
the expenditure which fall on the military Budget. Altogether, though it
anpenrs on the face of it that contract allowances have gone up as against
last vear, there have been equivalent, and I think I am correct in saying
much more than equivalent, reductions made elscwhere.

Mr. 0. Duraiswaml Alyangar: May I make a further request for
information, B8ir? We find under the head of Contingencies ther:
is a total sum of Rs. 2,081,180, varving from about Rs. 16,000 to
Rs. 68.000 after making detailed provision under postage expenditure, and
nfter every possible provision for details has been made. Why is such a
large expenditure shown without any details? You will find them illustrated
on pares 45, 48, 47, 48, 49, 50, 54 and 55.

The Honourable Sir Basil Blackett: May I suggest to the Honourable
Member that I should be glad to attempt to answer questions of this sort
if they are raised in connection with the Finance Department; it is hardly
fair on the Home Member that, in conneotion with the Home Department
vote which he is defending he should be suddenly asked questions with which

he has nothing to do.
The motion was, by leave of the Assembly, withdrawn.

The Jaito Incident,

Diwan Bahadur M. Ramachandra Rao: Bir, T beg to move:

by 'i‘IhulEl;n.o Demand under sub-head ‘ Foreign and Political Department * be reduced
8ir, the object of my moving for this reduction is to bring to the notice of
the Assembly several facts in connection with what is known as the Jaito
inoident in regard to which

Mr. E. B. Howell (Foreign Secrctary): I rise to a point of order. 1
submit, Sir, that the subjeot matter which the Honourable Member pro-
poses to introduce is a matter rolating to the administration of the territory
of a Prince under the suzerainty of His Majesty and as such is excluded from
the pupview of this House. .

Mr, President: I cannot tell the Honourable Member that yet; I must
let the Honourable Member proceed a little further. The Assembly will

s n
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[Mr. President. ] . _
have noticed that what is commonly called the Jaito incident has been
referred to several times in the course of this debate but in terms which
were permissible. The Honourable Member's point regarding the udminis-
tration of an Indian State is properly taken, and he inay rely on the Chair

to prevent a debate arising on that subject.

Diwan Bahadur M. Ramachandra Rao: If ] may point out to
Mr. Howell, she broad facts of this incident have already been referred to
in connection with the motion which came up last week in connection with
the grievanoes of the Bikhs. Sir, at that time both the Honouruble the
Home Member and several other Honourable Members referred in terms
to that incident and the latter elicited some information from the Honourable
the Home Member, who referred to the reports which had been raceived from
the Administrator and from the military officers on the subject. 8ir, under
these ciprumstances it seems to me that the objection of my Honourable
friend is one which cannot be entertained. B8ir, if 1 am bringing up this
incident to-day, it is not for the purpose of accentuating the already difficult
situation which has arisen in the I’'unjub. 1 have no deeire in any way to
say things which would make it difficult for him to bring sbout s peaceful
solution of this very complicated question. I am thercfore anxious to inform
Honourable Members that my sole desire is to persuade my Honourable
friend, Sir Malcolm Hailev, to undertake this tusk of ocomciliation which is
abrolutely necessary at this stage. Sir, if I may say so, I think, Sir, that
the Honourable 8ir Malcolin Hailey has established in this ITouse n parlia-
mentary tradition; and it would have been quite in keeping with things if.
instead of raising objeetions to the discussion of this matter which undoubt-
edly he was entitled to raise under the rules, he had followad up his objec-
tion by making as full & staterent us he gpuld on the whole subject which
" has attracted universal attention throughout India. Now, Sir, from the
accounts which I see in the newspapers it appcers that garbled correspon-
dence iy appearing with regard to the Jaito affair giving an account, it muay
be according to their own lights, of this incident to places outside India.

(At thix stage Mr. President vacated the Chair which was taken
by Sir Chimanlal Setalvad.)

This incident has attracted a good deal of attention through-
out India snd anybody who reads the papers will see what effect
it has on the political situation in this countrv at the present time. There-
fore, Bir, if the Honourable Member hai mtroduced. a new prackice of
making s stutement on his own initiative without cither heing subjected
to questions, or without even being subjected to the rules for the discussion
of matters of urgent public importance, I think my Honourable friend
would have done very well indeed if, during the sittings of the Assembly,
he had communicated to the House anything that was worth ecommunica-
ting on this important question. T trust, 8ir, that, when the Central Legis-
Intwre of India is sitting here from day to-day, any information available
will be furnished to the House, as otherwise, Sir, it ia certain it must lead
to considerable dissatisfaction. I am only mentioning this, Sir, because 1
have some limited kmowledge; T think such procedure is sometimes adopted
in the House of Commons. T am therefore to-day asking vou to establish
n precedent; and, though I am moving a motion under this head, T trust
that hereafter at least we shall have tha fullest possible information on
meortﬁ;:t events such s this, at any rate during the wittings of this

ssembly.
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. Well,  having said, that, 1 will pow invite his . . attemtion
t0 u few faots. Bince the event which took place some two weeks ago,
1 think, Bir, & considerable amount of criticism has appeared in the Press;
conflicting reports have also appeared in the Press about this matter and in
a pamphlet issued by the SBhiromani Gurdwara Prabandhak Committee, it
15 stated that the Government have taken over the administration of th:
Nubha State and have openly identified themselves with the policy of re;
pression ruthlessly carried on by-the administrator; this punctilious shelter-
ing behind the letter of the law und refusing to discuss the Jaito affair in
the Punjab und in the Indisn Legislative Council is highly unfair and un-
reasonable. There is no doubt that there is irritation - throughout - the
length und breadth of the land that an opportunity for discussing thix
matter either in the Punjub Council or in this Assembly hus not as yet
been vonceded. And, if 1 am raising this ﬂuhject to-day, it ir  for the
purpose of eliciting information partly amd getting an assurance from the
Honourable Member that all that is necessary is being done in this matter.
The broad fucts of the situstion are well known to all of us. In thix
pumphlet alfogations are made to which I would invite the attention of
the Honourable the Home Member. One of these is that the casualties
are sbout 8300 and the deaths are: 9. The Honourable Member told us
that the nuinber of deaths was 84. May I ask him in the first place whether
this statement at page 170 is:oomrect?

The Hcnourable Bir Malcolm Hajley: Muayv I interrupt the Honour-
able Member for one moment, Sir? We are still waiting for the ruling,
which we have not received yet, whether this discussion is in order or not,
The point is whether a discussion regarding this affair is in order on «
motion for reduction of the Foreign and Political Department Grant.

Diwan Bahadur M. Ramachandfa Rao: May 1 paint out, Sir, that thi
objection has been raised by Mr. Howell, and I understood from the

way .in which Mr. President gave his ruling that he ruled . . .

Mr. Ohsirman: T do not think he gave any ruling. 1 think the
Honourable Member will not be in order in discussing what happened ut
Jaito, the territory of a Native State. But the Honourable Member will
be in order in discussing anything that happened in British Indin with regard

to this affair. ;

Mr. Jamnadas M. Mehta: Muy I ask whether it is not u fact that the
Governor Greneral hus permitted t{mt during the Budget discussion these
subjeots, namely, military, politienl, etc., may be fully discussod? That
is the notification, I think, which was rcad to the Housc on the Tth or
5th of last month.

The Honourable 8ir Maloolm Halley: The permission refers, if I may
suggoest,—1 wm not attempting to put views to the Chairman—to allowing
during the Budget proceedings discussion on certain mattors which are
rererved from voting, namely, rll expenditure classified as ecclesinstien!
and political and the like. If there wore any item of expenditure referring
to this matter, no deubt it could be discussed. But that is not, as far as [
am awere, the ease,

Mr. Jamnadas M. Mehta: The subject matter for which expenditure
iy required gutomatically lends itself to discussion. Is the discussion to be
confined to the sum and not to the subject? Is that the meaning to he
attached to the notification? '

L]
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Mr. Chairman: [ have already ruled that the Honourable Member
will not be in order in discussing what happened at Jaito within the:
territorics of Nabha. Anything done in British India in regard to Jaito
may be discussed.

Mr. M. 8. Aney (Bernr Representative): May 1 know whether Berar
administration is permitted to be disoussed under this head or not,
because, last ycar it was permitted and a motion for reduction under this
liead was availed of as an opportunity for discussion of certain matters
affecting Berar?

Mr. Ohairman: We are not concerncd with Berar at present. We
are dealing with Mr. Ramachandra Rao's motion on the Foreign and Poli-
tical Department. It has nothing to do with Berar.

Ths Honourabls Sir Malcolm Hailey: If you desire, I can hand you the
previous discussion about Berar. Berar is an administered territory, not
a Native SBtate at all. ’

(At this stage Mr. President resumed the Chair.)

Diwan Bahadur M. Ramachandra Rao: 8ir, we were discussing, in
your absence, whether you have or have not given a ruling. May I raise th:4
controversy ? During your absence the Chairman said that I would not
be in order in referring to the incident at Jaito and discussing it under this
vote. I think I understood from your general remarks, in answer to Mr.
Howell, that the subject has already been opened up in one or two discus-
sions and that I would be in order in proceeding with this matter and
mlkini a few remarks in regard to this incident and eliciting information
from the Honourable Member,

Mr. President: There are two points which arise from what the
Honoursble Member has put to me. Let me deal first of all with the
ruling given by the Chairman. I shall make it plain to the Anemblf.
first, that the Deputy President or the Chairman ooocupying the Chair in:
the absence of his superior officers possesses all the powers of the Chair
and, second, that the President cannot make himself a ocourt of appeal
from, or offer explanation for, or make reference to, rulings given by those
who were the occupants of the Chair, at any time, in his absence.

As regards the point which the Honourable Member has raised, he
did put it to me before. The discussion of, what I call in a loose way,
** the Jaito incident '’ cannot cover matters referring to the administra-
tion of the territory of a Native State. As Honourable Members will have
noticed, while Pandit Madan Mohan Malaviya was wspeaking, and
1 think while one other Member was speskiug, references were
made to the msanner in which that incident arose and therefore to
what had occurred on British territory, and in view of the general powers
of supervision and control possessed by the Governor General in Council,
I ruled that that was in order, but to refer to matters actually taking place
in the territory of any Native State is not in order.

Diwan Bahadur M. Ramachandra Rao: In view of your ruling, I
would confine myself to a few specific matters about which I should like
to ask the Honourable Member to furnish this House with information.
May I ask him whether it is a fact that, in regard to thog who have
taken part in that incident and who have returned to British territory, an
warrants have been issued or any instructions have been given to lEtl'iti
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officers either to urrest them or send them under custody to Nabha? . This
is & matter which is entirely within the jurisdiction of the British officials.
1 wish to know whether, as amatter of fact, any instructions have been
issued to send those who have taken part in the Jaito incident and who
have returned to British territory, back to Nabha for trial. That certainly
does not refer to a matter relating to the administration of a Native State,
but what is actually taking place in British territory.  Sir, I under-
stand that another Jatha of 500 Akalis has already started for Jaito,
and as the Honourable Member has stated that it is in the jurisdiction of
another Native Btate, which fact seems to me another version of it, I should
like to know whether any instructions have been issued to stop incidents,
such as that which has occurred between the Akalis who have started for
Jaito and the authorities either in any intermediate place or in Nabha,
Bir, this incident has attracted a great deal of attention throughout India.
At any rate some of us here in this Assembly and several outside it are
anxious that any conflict which might be avoided should be avoided and the
Government of India should take steps to see that no such conflict takes
place in the future. In this matter, whatever may be said, the Honourable
the Home Member will see that the present situation will be greatly
ceased if we know that attempts are being made to bring about n satis-
factory settlement of this question. It has already been brought to the
notice of the Honourable Sir Maleolm Hailey that a representation has
been made by scveral Members of this House that an inquiry should be
undertaken into this matter. That is a thing which has certainly happened
in British India. Representations have been addressed either to the
Honourable the Home Member or to the Viceroy. May 1 ask whether
those representations have rcceived any, and if so what, consideration.
That is another matter which arises with reference to this incident. Bir, ii
I may say so, whatever may be the rights and wrongs of this question,
T should think that we shall all be grateful if the Honoursble the Home
Member will find a solution to ease the situation in the Punjab, This
matter has attracted considerahle attention and there is no doubt that it
would add to the difficulties of the situation throughout the country. In
these circumstances, I should like to have a statement of what is being done
by the Government of India in thiz matter in the directionn which I have

indicated.

The Honourable Sir Maloolm Halley: I should like to say, as I had
to say before, that if 1 refer to a point of order of my friend on my right it
is merely a question of principle. 1 have not been anxious in any way to
avoid giving information on this subject, I published at once everything
that we had. If we have had to point out what the rules of the House
are it was only on the question of principle. Now, in reply to Mr.
Ltamachandra Rao, 1 will try to go as far a8 I can to satisfy him. I have
not myself heard of any one who was concerned in tho late affuir and who
has been sent for from British India for a trial in Nabha.  Some 700
people were held in custody and the most carcful orders have been issued
that no steps should be taken without the fullest inventigation into their
cnses, We have every desire to avoid long prosecutions, as far as may he

osgible. Wo do not desire to see all cver again the bitterness of these
ig prosccutions and a large number of prisoners in our Jails. T eannot
romember any instance of a man who has been brought from the British
territory for u trial in Nabha; but I will arcertain. Then as regards the
efforts that have been made to prevent the recurrence of the incidents of
last month during the mareh of the Jatha to Jaito, Mr. Crerar informed
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the Secretary of State lately that, when the firsb Jatha started, it started
" ‘under a vow of non-violence and to perform, as it said, its religious duty.
We feared the result at the time. But we thought it wrong to place any
hindrance in its way during its march. We wished to give it the fullest
credit of being non-violent and the fullest credit of being actuated
only by religious motives. It would have been wrong on our part
to huve attempted to interfere with it on iw march to Juito.
Unfortunately we did not foresee the fact that on the lust stage of its
tuurch wnd aluost at the last minute it would be joined by large numbers
uf villugers from our territory. It was largely the persoms of these villuges
which ecaused the trouble. On this occarion we are determined that no
such incident should tuke place. We'have, in the first place, sent n certnin
number of police with the Jatha in order that they may warn the villagers
not to jon the Jutha and sccompany it to Nabha territory. We have used all
our influence with the locul notubles nnd have asked them to persuade the
villagers not to join themn, beeausedhey nre not under the same close control
us iheinbers of the Jatha might be; incifentally, we have closed all the
liquor shops in the vicinity. At one penod of its march in our territory
some 20,000 people necompanied it, fortunately only for n day and then
they went back, At another place over 2,000 accompanied them; but
they were also persunded to come back. The reason why we have tuken
this wtep is sinply to reduce the poasibility of trouble at the other end.
Clearly we can come to u settlement on this question much wore easily if
we only have to deal with the Jatha, than with u large, a very excited,
crowd of sume thousands of persons, many of whom are actuated by some-
thing very different indewd from religious motives. We are snxious to end
the conflict. We deplore what happen«l last month. ‘We should deplore
in double mensure the recurrence of that incident and we huvetaken cvery
precaution 1n our power to prevent the neoessity of using force either on the
Jatha itself or on erowds which accompauy it. Onpe of these steps I have
mentioned to the House. Others 1 need not perhups mention at present;
but the ore thing we have not done, and cannot do, is to depart from what
we regard as not unreasonable conditions that we have announced to the
Juth+. With regard to the representation for an inquiry, it is not the case
that it has reccived no consideration. I regret to find that it has received
no answer. For that omission, I am afraid, -perhaps I may myself be
respongible ; but we have been scinewhat busy in the House for the lust
four or five days. Our difficulty on the subject has been enhanced by the
fact that n second Jatha was on its way to Jaito. I shall be glad to give
more definite information on this subjeet when, as I'hope will be the cuse,
in & day or two that Jetha will huve arrived at Jaito and returned without

trouble.

Pandit Madan Mohan Malaviya: Sir, the Honoursble Member hay
swid that he bas not been able to withdraw the conditions, which he re-
gnrds s reasonable, which have been imposed upon the Jatha. I under-
stand thut these conditions are that only 50 persons out of the Jutha
should go at » time to the Gurdwara. Will the Honourable Member tell
us why that condition is imposed? Twenty-five persons used to go ta
the dardwars from the 15th of Beptember. s

They were all returned foreibly, got hold of and taken to ‘a long distunce

o rull and there left in the jungle. This process bas gome on up to
! : this time. The (Government decided when the Jatha of 300 was
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to start, to limit the number to 50. What was it whish lod the Govern-
ment to refuse, which still leuds them te refuse, to allow the 25 men to 3o
to the Gurdwara, men who have gone there in batches of 35 up to this day,
when the Government theuwelves declarcd that they would have no objec-
tion if 50 men would go up to Jaito at a time? Secondly, why should thix
limitat on be pluced up to the number 50 The Government are aware
thot u Jathe of 500 have started for the Gurdwara. The Government are
aware that they have started in the number of 500 after they had gone
daily in numbers of 25 for several months together, when the Government
refuse them permission to go to the Gurdwara in the number of 25

The Honourable 8ir Malcolm Hallsy: No, no.
Pandit Madan Mohan H&Ilﬂya: Yes, 1 should like the Honourall.:

the Home Member to tell me how he says: ** No "’
* The Honourable 8Sir Malcolm Halley: I sa " very simply, Sir.
Those men, when they went there, were nska a s:mple question: '* Will

» 1 refrain from any political demonatration nod will you return when you
have finished your religious observance? ' Not one of them would give
tnut undertaking; and until they are prepared to esrive that undertaking.
I say, the Admunistrator of Nabha is fully justified in restraining them.
As a mere matter of fact, they could not themselves perform the religious
socvice which they proposed to have in view; they emne without a priest
or a sacred book; their mission was a sheer pretence.

Pandit Madan Mohan Malaviya: I put it to this House if the Honour-
uble the Hame Member is right in saying that the Administrator was right.
A ccrtain number of persons go from . long distance, from Amritser to
Juite, whieh 1 think is over a hundred miles. It takee 10 days for & man
to walk from Amritear to Jaito. These men take a vow before they are
culled up, which vow is publ.shed in the papers. The fuct 18 made known
ns widely ad possible that these 25 men have sturted for the Gurdwara
with the defivite nod declared object of reading the Granth Sshib and
carrying on the Path and with no other objeet. When the Government
are aware of that, when these men reached there, can anybody suy that the
Government had any honest doubt in their mind that the men went therc
with any other ob]wt than the nb;ect v:hich they had deelared, namaly,
to read the Granth Suhib? Was it not insulting to the men then for the
Government o insist that the men should say they had gone there for
delivering political npeeches or making political demonstrations? The fact
was there and the fact remains that not one of these men, who huve gone
in the number of 25 for tho lust seven months, made any political speech
or any other speech, or made any oth.r demopstration. Fven on their
way, all this distance that they travelled, 1 ask the Honourable Member
to suy that there ig any suggestion that they made any speeches ¢ven on
the way. My friend beh me telln mc that they did not. In these
ciroumstances, the officer of Government on the spot goes and meets these
people with the question: **, Will you promise that you will make no politi-
oal wpeeches and that vou will go back when vou have finished the reading
of the Granth Bahib? " 1 say, Bir, that it was n very great mistake, a
very unjustifiable aet, to put that question to the Jatha. 1t was insulting
to them. They went there, they had declared that they were going there,
with only one object. And [ now ask my Honoursble friend, th¢ Home
Member, to tell me under what law could such an order be issued? Fo
long ae these men were entitled to go to the Crurdwnra, 1 nssert that they
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were entitiéd to go there in such numbers as they chose to. So long as thure
was room in the Gurdwara, they would be entitled to go into the Gurdwura.
80 leng us they did not commit any act of violence, any illegal or 1. juw-
cious act, nobody, neither the Administrator of NubMa, nor uujuvue cisn. -
could interfere with them. For the Government to insist upon a prowmise
or upon an assurance from the Jatha that they would not make pol.tcal
speeches was in these circumstances an 1 njustifiable act, and for the Gov-
ernment to insist upon getting such an cssurance from them before ihay
would remove those restrictions, is, 1 submit with great regret, un unjust.
tinble step to take. They may refuss. They go with the avowed ubject
of reading the Granth Suhib snd nothing else. 1 would ruicr
the Honourable the Home Member to the declaration  which
they make that their sole object is to read the Granth Sah b and noth ng
olse. At page 4 of the pamphlet, the Leader of the Jatha says:

* Kee, ectly non-violent. Your sole aim is to homage to the
(inrdwanp o Glngmpa:lid t:znume the recitation of the Akhand Pul;:).r"

In these circumstances it does not become a Government, powerfu, &
the British Government are, to ingist upon these men swearing thu
go there with no other object than their declared object. It is an unneci~-
sary insult %o them, causing unnecesesa:y hurt to their religious feel 1 <,
to make such a declaration, and I submit, 8ir, that the Government v«
very wrong in insisting upon such an assurance. If the Government w.!
insist upon such an assurance, these 50‘) men are not going $o give it. .1 1
is absolutely clear. They have started with a declaration in the prese. e
of God, they have made public to everybody that they are gong thire
with one objeet, and I do not think, Bir, my Honourable friend, the Huue
Member, knows as well us I do, that when the Bikhs have taken the .,
they will try to go to that Gurdwara and that, if the Government wili
insist upon that, the Government will insist upon bringing about a conthct
between the officers of Government and the Sikhs. I do not want thi<
conflict, and 1 request the Government to withdraw the conditions and ‘o
lot these men go. If thuy are once allowed to go freely, the whole troubl
will cease. They will read the Granth 8ahib to their satisfaction, wtay
there such time as they like and they will go away, and the going ot thise
Jatha will stop. If the Government will not remove these conditions, 1
ask the Government to consider what is likely to happen? Taking tic
facts as they are, what ir likely to happen? have no wish that there
should be uny conflict; 1 have no desire that there should be any contlict
between the Sikhs and the Government. There were 500 Bikhs who went
on the 21st February to Jaito. They wore obstructed and they proces el
on their way and there was firing, *he result of which was that 19 of our
fellow-subjects died snd several of them were wounded, according to the
official report. A msecond Jathas has started, and Government are fully
spprised of it. The Government kmow that they have started with the
same declared object as the first Jatha. The Government know that t'eo
first Jutha did not give that declaration which tho Administrator of Nubha
asked for. The Government still insist wpon that assurance being given.
They have paid by their lives, by the sufferings which they have gone
through, ‘The Bikh Jatha have proved the sincerity and faith of their con-
vietion and their religious feeling by paying for them with their lives rat!. »
than give that assurance which they regarded as an insult, as an affront to
them nnd to their religion. In thess ocircumstances, docs it besome .
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Government or any civilised power to insist upon the! assurance being
given? From his knowledge of the Bikhs, does my friend expect that the
Bikh Jatha will give that assurance? And, if that assurance is not given,
I want to know from the Honourable the Home Member what is gong to
happen. Under what law are these men going to be dealt with? Are
they going to be fired upon? If they are not fired upon, are they going to
be beaten? Are they going to be dragged back from Jaito and sent to
Bhawal? What is going to happen? 1 certainly think that the Honour-
able the Home Member will feel that this House is entitled to know what
his instructions and the instructions of the Foreign and Political Depart-
ment are to the Officer at Nabha. 1t is for this Government to decide now
snd finally what will happen to-morrow. 1f the Government will remove
the restrictions, I am certain nothing untoward will happen. If the Gov-
ernment will insist upon this assurance being given, I feel equally certain—
as oertain ag sny mortal man ean+-1 feel absolutely eertain that the Sikh
Jatha will not give that assurance and will expose themselves to any suffer-
ing which it might entail. I ask the Home Member to say what sufferings
should be inflicted upon them in these circumstances. I ask the Home
Member to tell me what offence they will be guilty of and under what law
will they be proceeded against? What are the instructions of the Govern-
ment to the officers at Nabha on these points?

Administration of Berar,

Mr. M. 8. Aney: Bir, the particular nspeat to which 1 wish to draw
the attention of this House is somewhat different from the one to which the
attention of the House has been drawn by the previous speakers. The
Members of this House might be aware of the fact that Berar is a territory
which is under the administration of the Foreign Department as such but
fﬂr oertain reasons that territory has been given over to the charge of
the ’

Mr. E. B. Howell: Un a point of order, Sir. 1 submit, Sir, that the
question of the claim of His Exalted Highness. the Nizam of Hyderabad,
to the Berar territory is a mutter affecting the relations between the
Governor General in Council and a Prince under the suzerainty of His
Majesty’s Government gnd as such again the discussion of it is not in order
in this House.

Mr. President: Is the Honourable Member discussing the administra-
tion of Berar?

Mr. M. 8. Aney: I am only trying to show that the responsibility of
the Foreign Department for the administration of Berar revenues has not
been properly realised by that Department and that the public are sufferin
because of the negligence of the Foreign Department to have a ch
over the administration of Berar. They have got a distinct responsibility
under the Devolution Rules. That point 1 am discussing.

Mr, Preaident: T understand the Honourgble Member wishes to discusse
the present administration of Berar. [Is that so?

Mr. M. B. Aney: In n way I do.

Mr, President: What does the Honourable Member mnean By *“ in a
way ''? If the Honourable Member wishes to discuss the present admin-
istration of Berar, he is in order.
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Mr. M. 8. Aney: The thing is this, thyt, under the Foreign Depart-
ment Notification of the Uovernment of India, Berar is under the adinin-
istration of the -Central Prdvinces Guvernment and by Devolution Rule
No- 14 the Berur revenues have been handed over us a gift, so to say, to
the Central Provinces Government. With these two points I want to
bring home to the notice of the Foreign Departinent what has been the
principal grievance of the Berar public resulting from this arrangement.
Firetly, taking Berar revenues, 1 want to tell this House that the propor.
tion of the contribution which Berar makes towards the Central Provinces
revenues is in the ratio of 8 to 2. Out of the 5 erores of revenue for
the province, you cen tgke it from me that 2 crores are provided by Berar,
and the share which Berar gets in return for expenditure on nation-build-
ing departments fall short of one-tifth of that revenue. The result is that
the nation-building departments of Berar have been starved. There have
been constgnt grievances and constant irritation growing in the province
on this question of inequitable distribution of expenditure for Berar. The
matter has been under the consideration of the Local Government.
Probably the Foreign Department might be aware thut last year u Com-
mittes was appointed—it was called the Bim Committee—and it tried to
fix the ratio of expenditure between Berar and the Central Provinces. But
even the recommendations of that Committee have not been given effect
to. The result is that the nation-building departments of IBerar are being
starved and Berar revenues, which legve a surplus of 50 to 60 lukhs
unnually in the hands of the Central Provinces Guvernment, are being
squandered over matters with which Berar has mo cvoncern. We want
eventually u single government in this province, and to that extent we are
prepared to make such contributions as are proper for Berar to make towards
thiat singls Government. But, at the same time, 1 say that, unless there is
n cheok in the Foreign Department over the Central Provinces Government
for the sake of clearly bringing it home to that Government that they
have a responsibility towards the Berar subjects and that they should
utilise Berar revenues for the development of Berar, there is no possibility
of proper justice being meted out to Berar. There is 80 much reserve out
of the surplus of Berar revenues in the hands of the Central Provinces
Government and yet you will be surprised to find that, whenever there in
a question of giving improvement to Berar, they gre necessarily submitted
to a certain amount of taxation. That question was raised here last year
by my Honourable friend, Mr. Jatkar. This year I wish to bring to the
attention of the Foreign Department that two Acts have been lied to
Berar by the Foreign %:martmcnt during the lust year, namely, the Berar
Land Revenue Code and the Berar Rural Boards Law. Under both these
Actsn the taxation has incrensed enormously. A taxation of 12 pies
per rupee has been increased to 24 pies per rupee under the Berar
Land Revenue Code and a taxation of 6 pies per rupee has also been
incrensed to 18 pies per rupee. If you compare the provisions of the
Berpr Land Revenue Code and the Rural Boards law of Bersr with
similar provisions in the Central Provinces Act. you will be surprised to
find that the taxation is something like three or four times more than what
it in in the Central Provinces. Why? When you have got so much
surplus in vour hands, why is it that;, when any irnprovement is made, the
Berar community should necessarily be subjected to fresh texption? That
is the sogt of injustice dome to them. The reason is that Berar laws are
passed, not by the voice of the Berar publie; Bernr legislation is mever
discussed in the Central Provinces Cmch. They are mnde on the reconm:
wendation of the Exeeutive (Government of the Centrpl Provinces to the

*
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Foreign Department here and the Foreign Departinent simply notify the
law. Berar hgs got the right of representation in the Central Provinces
Council, but it cannot discuss its laws there. Berar has got « right of
representation in this Assembly, but it cannot discuss its messures here.

Its laws are muade on the recommmondation of the Executive Government

in the Central Provinces and they are passed by the Foreign Departiment
here by means of a notificagtion. Therefore, if there be anything that
roally affects the Berur interests, it is this, that they are in a very hopeless
position and cannot see u way out of it. Some arrangemnent has been
suggested on this point by the Local Govermment and it is to refer to it
that I raised the discussion The arrangement is this. They have
appointed a Committec consisting of Berar representatives proper to advise
the Local Government with regard to Berar matters. 1 want to draw the
attention of the Foreign Departiment to the fact that, if the Foreign
Department thinks that this is & proper suggestion, they should give
# statutory basis to this Cémmiltee by issuing a notification in
the TForeign Department so that it may be a Comunittee that will
advise the Central Provinces Govermment as well as the Government of
Indin in regard to matters of legislation affecting Berar interests. If this
suggestion be taken into nccount und if an assurance is given by the
Foreign Department that there will be a serious endeavour made to give
a statutory basis to this Committee which has been recommended by the
Central Provinces Government, I think that the purpose with which I
started this discussion will have becn greatly .serveg‘

My second suggestion ix that sorme arrangeinent should be made by
the Government of Indis with the Central Provinces (Government fixing s
definite ratio to be paid necessarily to the Berar publiec out of Berar
revenues und that only the residue should be spent for the Central Provinces.
On these two points 1 want un assurance from the Foreign Department,
and, if that sssurpnee is forthcoming, T think the purpose with which 1
raisod this discussion will have been served. I do not think it necessars
fur me to take the House into the details with regard to the administration
of Berar at this late hour especinlly when Honourable Members are tired.
I only desire to bring to the notice of this Assembly the peculiar grievances
of Berur for whish there ix no remedy for us. I trust that I shall have the
support of the House in this struggle which Berar is carrying on -to improve
the conditions under which she lives at present. With these remarks, 8ir,
I leave it to the good nense of the officers in charge of the Foreign Depart-
ment to do what they can to help the condition of Berar.

The Honourable Sir Malcolm Hailey: 1 can perhaps assist iny Honour-
able friend Mr. Howell in regard to Berar. Berar not being purely British
serritory but being only leased territory, we have to legislate for it by the
Foreign Jurisdiction Order, to which process confirmation was given by
section B of the Government of Indin Act of 1916. For the most part, it
comes ta this, that u law is passed in the Centrul Provinces Council, where
there are of course Berur representatives, and before it can be applied to
Berar, we haye to issuc a notifieation to that effect.

‘Mr. M 8 Aney: Not with regard to the local laws of Berar. There
are certain loeal laws in Berar which never go to the Central Provinces
Council at all. . . .

The Honourable Sir Malcolm Hafley: We have in the pa;tt applied
to Barar vartain notifications on, the inodel of these frawmed lust vear, but
as -the Hovournble’ Member hiuself knows, ‘we: have now uwrranged. thut

]
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dbefore uny law is applied to Berar, it should be first examined by an
Advisory Council of Berar representatives in the Central Provinces Council.
He asks that that should be made a statutory arrangement. 1 ask him if
there is really any necessity for this. What additional advantage would ho
obtain by making that a statutory arrangement? As I see it, none at all.
1 do not myself think that Berar really suffers from any real legislative
disadvantage. Where she really claims to suffer, though I do not know
enough of the fucts to na{ whether there is any substance in the complaint,
is in the belief that too large u portion of her revenues is expended in the
Central Provinces. That is really the substance of her compluint. We
tried to help her u little time ago by deputing an officer, Mr. Bim, to report
on the ratio of expenditure of the two preas. I believe that his report
hps been accepted by the Central Provinces Council, but I am afraid that
that ir a natter wit.{n which we ourselves, cannot deal- The whole matter
must be settled locally. The Berar representatives must stand out for
their own; if we were to attempt in any way to interfere with that problem,
that would undoubtedly meun a partition of Berar and the Central Pro-
“vinces.

Now, for the other matter which we huve been dircussing; for in apite
-of your ruling, Bir, we seem somehow to have fullen into a discussion on
the subject. 'The Honourable Pandit Madan Mohan Malaviya told us that
unless we withdrew the stipulations regarding entry to Jaitho to which
I referred. and which I think a considerable portion of the House as
-vonstituted to-day, at all events, regards as not unreasonable conditions—
unless we withdrew those, he was certain that there would be trouble. I
have shown that they were made purely in order to prevent political
dumonstrations in Nabha territorv; we only ask a guarantee that no auch
-demonstrations should be made. T believe myself that the real problem is
this, not whether those restrictions are reasonpble or not, but whether the
men who are going there will accept any condition or any restriction that
uny one may lay down in regard to entry into Nabha. I only put to those who
are supporting their case whether, it those restrictions were laid down in
regard to men of gny other section of the community, they would take
umbrage at it. Only n doclaration that you have not come, as your friends
propose that you have not come, for the purposes of political demonstra-
tion, only a doclaration that after performing your religious nervices you
will leave u Native State which has been taken over under administration
nnd where naturally we desire no political demonstration. Those are the
eonditions, and I think myself that those who tell us that there will he
trouble if they were not waived are tuking on themselves n heavy respone’.
bility, for T think that it is their duty rather as good citizens to use all
their influence to see thpt conditions ko reasonable as thore were observed.
If they were, the trouble between us would begin to disappear. I have
said before, that both for personal reasons and for public reasons T am
very loath to enter into this controversy or to seern to attack a people for
the mass of whom I and all of us have n high regard and affection. But I
regard their total refusal to accept uny conditions at all in this.case as only
part of n lurger case; and though for the moment we may seem to be
fighting over whgt o#t the surface is unimportant,—though these conditions
do not ingthemselves appear to be of the highest importance,.—vet that is
not 80. We are really contesting the point whether the lenders of these
‘men, and it is only their leaders who count, they themselven nre driven
like sheep by men who have no concern for their aafety or happiness,—
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whether the leaders of these men will accept any restriction or any condi- .
tion which appears to hsmper them in their relations with Government
and the other communities. That is the real conflict. May I refer the
House to what happened in the case of Bhai-Pheru. I did not instance
it the other day because I did not wish to take an attitude of attack but
it is, 1 think, illuminating: You have there the case of land attached
to a Gurdwara; the mahant had leased out those lands to certain tenants.
He subsequently made over the possession of the Gurdwara and the lands
to tho Prabandhak Committee. The Akalis desired to obtain possession of
the cultivated lands from the tenants. They were told they would get
possession of them when the terms of their tenancy were satisfied,” and
in the usual way. The usual way of ejecting a tenant in the Punjab is by
the filing of an application before the local revenue officer which, 1 think,
costs nnF eight annas. They have refused to take that sitnple step. They
have insisted on ousting the tenants by force and many hundreds of men
have gone to prison on that issue. e Honourable Pandit knows thoge
facts as well as I do and he will admit that my narrative of them is correct.

Pandit Madan Mohan Malaviya: 1 do not approve of their conduct
it the facts are as stated by you. .

The Honourable Sir Malcolm Hailey: 1 am sure that the Honourable
Pandit does not and I do not think that anybody else can approve of
conduct like that, because if that kind of conduct touches something high
‘when we think of the devotion of the people who go to prison for what
they are told are religious grounds, it touches something very low indeed
when we consider the attitude of those who drive them to such actions.
Now. when we have men who are unfortunately so easily persuasded that
when once the name of religion is invoked they can accept no restrictions
of law or citizenship, I say that it is nov sdvisable for us not only in our
own interests but in the interests of other communities—it is not advisable,
nor is it indeed proper for us, to accept that position. It is our essentiul
duty to see that the law is maintained and obeyed, and that is, I think, the
real reason why we have come at present at loggerheads with this com-
munity. Not at loggerheads with that communmty—I am wrong, for I
Lelieve that none of us have a quarrel with themm or they with us. If
there is a quarrel, it is only with those who are advising them to those
courses. It is abundantly clear that that community has come under the
influence of men who are misguiding them and misusing them; and I
desire to see nothing better than they should see reason and allow us to
find a solution for this difficulty. In the meanwhile, I claim that we
:hould not ourselves be acting in the best interests of the country generally
if we withdrew the very reasonable etipulations that we have made in
regard to this particular place.

Pandit Madan Mohan Malaviya: Will the Honourable Member kindly
tell us further under what law he is able to justify the restrictions to which
he has referred?

The Honourable Sir Malcolm Halley: Under the law of Nabha.

Sardar Kartar Singh: Is there any such law there?

The Honourable Sir Malcolm Halley: Certainly.

Mr, Jamnadas M, Mehta: I am very sorry at this late hour te intérvene
in the debate. Although the subject of political relations between British

Tndia and the Native Btates is one of very great importance to the.subjects
of Native Btates—I am myrelf a subjeot of a Native State—I shall not

-
.
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in detail into those relations owing to the luteness of the hour and
!he dominating importance of this particular question; I shall only make
n few observations on this Jaito question slone, Sir, T find that the tone

of thoe Honourable the Home Member . . . .

Mr. President:. I huve allowed the debate to proceed irregularly so
far, but 1 must ask the Honourable Member to ress bimself to the
subjects under the control of the Palitical Department now.

Mr. Jamnadas M. Mehta: 1 will not touch on anything that has
happened in Nabha Btate.

Mr. President: 1 must now ask the Honourable Member to address
bimself to subjects under the control of the Political Department.

Mr. Jamnadas M. Mehta: 1 am making n personal appesl to the Home
Member. 1 will obey your ruling and I do not want to encroach on
w.ything relating to the Nubha State. 1f you will permit me to proceed
and if I go beyond your ruling later, I masy be called on to stap. After
the pathetic appeal of Pandit Madan Mohan Malaviya and the admirable
tone of the reply of the Home Member and in view of the fact that there
i only one word of the Honourable-Member which stands- between blood-
shed and peace, is it too much to sask him to utter that single word and
thereby prevent possibly a muech greater bloodshed than we have seen
80 tar’ What is that condition which we are told the Bikhs are so
unreasonsble as mot to accept? It is simply this, that they do not agree
to a limit .to their number. " Is it after all such a thing that it must
make all the difference between bloodshed and peace? Ia it after all such

-+ vitai thing that an unarmed crowd should be allowed to go and worship

and return in peace?
Mr. H. Oalvert (Punjsb: Nominated Official): May I be permitted to

88y . . ...

Mr. President: Order, order. Mr. Jamnadas Mehta.

Mr, Jamnadss M. Meata: Of course, I agree, Sir, that the (fovernment
«f_India must be prepared for all contingencies. They can keep all their
smmunition resdy. They have simply not to anticipate any net of the
Sikhe. Let us not prejudge this great religious body. Otherwise, 1 am
afraid that this Jaito will become the Jerusalem of the Sikhs and the
(tovernment of India will necessnrily, much against their declared inten-
tion, go down to history as the abettors of murders and accomplices f
massacre. That is all I am anxious to prevent. 1s it after all such a
ttemendous thing to ask the Honourable the Home Memnber that he will
utter that one word for the snke of peace that will make for the saving
of humen life and remove the restriction on the religious worship of u body
ot méu who have openly declared that their object is nothing ore than
reciting their sacred scriptures. At this late hour I wonld make one more
finut sppesal to him . to 'utter that single word which will make all the
difference in the world to-morrow norning when the Jatha enters Nabha
territory.

© o (At this atage Bardar (Gulab Singh rose to speak.)

Mr. President: 1 um very reluctant to allow this dabat.e to proceed.

‘The point discussed is technically but of order on a motion to reduce tho
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demund under the Political Depurtment. Having allowed the Pandit to
proceed by inadvertence, I -ullowed the Honourable the Home Member
tc reply. But the discussion is out ot order.

Diwan Bahadur M. Ramachandra Rao: I may be allowed to uddress
a few concluding observations to the Honourable the Home Member. It
is true that we i this House should allow him to find a solution of this®
problem. May I assure him that in moving this reduction none of us hre
actunted except by the best of motives, nume.if, to persuade him“to find
a pesceful solution of this very intricate problem. 1 have no desire to
carry this motion to a division. While that is so, 1 do not like the
Honcurable the Home Member to misunderstand the position of any of
vs in this House. We ure most anxious not to say u word which would
prevent the finding of this solution to which the Honourable the Home
Member has referred. 1 only wish to bring to his notice that, in answer
to & question this morning in regard to the grievances of the Sikhs, the
Honourable the Home Member said that the "question has been referred
to the Punjab Govermment. It is a matter of great urgency and, as he
limsell pointed out, this incident at Jaito is » part of u larger problem
to which attention has been drawn many times in this House. Under
these circumstances it seems to e that the sooner the Honourable
Member moves in this matter the better it will be for everybody con-
cerned. There is only one other observation and that relates to this
question of political demonstrations. When persons start an assembly
rnd proceed on a religious mission, as they put it, to ask them to give
uy assurance that they are not a political mission or that they are not
yoing to Tnake a political demonstration seems to me a difficult position
to accept snd I would ask my Honourable friend, that, whatever may be the
orderr that have been issued in the matter, there should be no considerations
-l prestige except the main consideration that all of us have, and that is
the muintenance of peace and order. 1 certainly never at any time
intended to countenance breaches of peace and order. At the same time
the position in this cuse is one in which both the (Government and the
8Sikh community should sit together and find a solution, and I have given
peticv of this motion mainly with a view to persuading my friend the
Honvurable 8ir Malcolm Hailey, to apply himself to this problem as
earty us he can. With these words I beg to withdraw this motion.

The motion was, by leave of the Assembly, withdrawn.

The Assembly then adjourned till Eleven of the Clock on Friday, the
14th March, 1924.
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